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HOUSE OF THE PEOPLE

Thursday, 24th July, 1952

The House met at a Quarter Past
Eight of the Clock

[Mg. Seeaker in the Chair.]
ORAL ANSWERS TO QUESTIONS

CoMmMUNITY PROJECTS

+2038. Sardar Hukam Singh: (a)
Will the Minister of Planning be
pleased to state whether the work of
rural-cum-urban community projects
envisaged under the Technical Co-
operation Agreement has started?

(b) If so, what are the areas first
chosen for this purpose?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a)
Work on the projects is to begin by
the 1st of Qctober. 1952, in time for
the next Rabi season.

(b) 1 invited attention to article 2
of the Operational Agreement No. 8 on
Community Developmemt Frogramme.

Mr. Speaker: Next guestion, No. 2039,

_ Some Hon. Members: The Minister
is absent.

Mr. Speaker: None in charge? We
will take it up later. Next question.

HORTICULTURAL OPERATIONS

#2040, Shri S. C. Samanta: (a) Will
the Minister of Works, Housing and
Supply be pleased to state what is
the amount spent in Delhi and New
Delhi for horticultural operations of
the C. P. W. Department’s Horticultural
Division in each of the years from
1947-48 to 1951-527

{(b) How much is proposed to be
spent for the purpose in 1952-537
.r(c) Was there any income accruing
from horticultural qperations in each
of those years (year by year)?
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(d) What are the names of pamph-
lets etc, published so far from the de-

partment?

(e) Are throse pamphlets etc. sold
or distributed free?

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) to (¢). A statement containing the
required information is laid on the
Table of the House. [See Appendix
X, annexure No. 9).

(d) A monthly bulletin named
‘Garden Chat’ and plant catalogues in
respect of flowers, vegetables, and trees.

(e) The bulletin ‘Garden _Chat’,
which was previously being distribu-
ted free, was converted into a priced
publication since January 1952; this
publication has been stopped since
April 1952, The other pamphlets are
distributed free.

Shri S, C. Samanta: [ submit with
deep regret, Sir, that the statement
which is said to be laid on the Table
has not been supplied to me Even
just now. I went to the notice office.
The other day also such a thing hap-
pened. May I know, Sir, whether you
will take steps to see that the state-
ments are given in time?

Mr. Speaker: [ shall enquire into
the matter. If the hon. Minister has
got a copy of the statement. he may
pass it on, please.

Shri Boragohain: I shall pass it
on and also furnish any other parti-
culars that the hon. Member may
require.

Shri §. C. Samanta: May I know
what are the rents charged from Mem-
bers of Parliament for these horticul-
tural operations?

Shri Buragohain: For Members of
Parliament. garden charges. during the
session period. nil; for flower beds,
Rs. 2-1-0. During non-session period,
garden charges Rs, 11-10-0: flower beds
Rs. 2-7-0. From the allottees of 78
bungalows on an annual baesis, the
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rates are: garden charges Rs. 7; flower
beds Rs. 2-4-0.

Shri §. C. Samanta: During the non-
session period, the charges are very
high. May I know whether the Gov-
ernment have any scheme in contem-
plation to look into the matter so that
the charges will not be high?

Shri Buragohain: As the hon. Mem-
ber no doubt knows, we have recently
taken a decision that rent is to be
charged on the basis of FR 43A. In
view of this decision now the distinc-
tion between session and non-session
periods will not be there and all Mem-
bers of Parliament will now be treated
as on duty throughout the year and
will be required to pay rent of resi-
dences under FR 45A and Rs. 2-1-0 in
respect of charges for Jower beds, if
they are living in hungalows. No
garden charges will be levied from
them.

Shri S. C. Samanta: May I know
what are the facilities that are given
to the inhabitants of these M.L.A.
bungalows including Government
officials bungalows?

Shri Buragohain: Government ser-
vants and also Members of Parliament
who pay rent under FR 45A zre not
required to pay anything towards the
cost of maintenance of lawns and
hedges., which is done at Government
cost. With regard to flower beds and
also vegetables, it is the duty of the
allottees.

Shri S§. C. Samanta: May I know
how many nurseries are maintained
by this division and whether seeds and
seedlings are supplied to the inhabi-
tants free or on payment?

Shri Buragohain: This division main-
tains a nursery known as the
Sunder Nursery nzar Humayun’s Tomb,
from which seeds, cut-flowers, plants
and saplings are sold to the public.

Shri Gadgil: May 1 know whether
the Government have come to any
decision as regards charges for fur-
niture?

Shri Buragohain: I think that matter
is also oeing considered. Previously
the life of furniture was taken as five
years. The proposal that we are con-
sidering is that we should fix it ¢t 10
years.
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Shri Buragohain: I do not think
there is any such charge for the North
and South Avenue flats. These are
being levied for bungalows.

Mr. Speaker: We will go to the next
question. Now, he may put question
No. 2039.

The Minister of Rehabilitation (Shri
A. P. Jain): I am very sorry. Sir: I
must apologise to you and to the House.
My car developed trouble on the way
and I was late by a minute.

CoLoNIES FOR DISPLACED PERSONS

*2039. Shri 8. C. Samanta: Will the
Minister of Rehabilitation be pleased
to state:

(a) how many colonies have been
established up to 31st March, 1952,
for displaced persons from  East
Pakistan;

(b) the number of houses completed
in those colonies;

(c) the number of houses under
construction; s

(d) how the general policy adopted
in the Eastern Zone as regards house-
building differs from the policy adopted
in Western Zone;

(e) thre number of houses so far
built in Eastern and Western Zones;
and

(f) the number of houses under
construction in the Western Zone?

The Minister of Rehabilitation (Shri
A, P. Jain): (a) 422.

(b) 56.422.
(c) 17.585.

(d) The general policy in the East-
ern Zone is to allot developed plots to
displaced persons and to give them
housing loans for building the houses
themselves. Comparatively a smaller
number of houses has been built in this
region by the Government. In the
Western Zone, housing schemes have
mostly bean implemented by Govern-
ment, but the agency of housing co-
operative societies and individual dis-
placed persons has also been utilised
by giving them developed plots and
building loans.

(e) As staied in reply to Part (b)
56,422 houses have been completed in
colonies of displaced persons in Fastern



2067 Oral Answers

Zone. Government are not aware of
the number of houses ronstructed by
displaced persons outside these colo-
nies. In the Western Zone, the num-
ber of houses constructed upto 1st
April. 1952 is 93,203.

(f) 17.047. In addition, 37,000 plots
have been allotted to displaced persons
for private construction of houses.

Shri 8. C. Samanta: With reference
to parts (b) and (c) of the answer,
may I know how many houses were
built or are under construction by the
Government itself?

Shri A. P. Jain: At present. no houses
are under construction by the Govern-
ment. As regards the number of
houses that have already been built by
Government. [ should require notice.

Shri 8. C. Samianta: May 1 know
whether Government has in contempla-
tion any scheme that four-storeyed
buildings will be built in the old Ali-
pore Aerodrome and each flat will be
charged Rs. 1200 for rent purposes?

Shri A. P. Jain: The ouestion of
putting up buildings on the site cccu-
pied by the Alipore Aerodrome s
under consideration. Beyond that, I
am not prepared to commit myself.

Shri S. C. Samanta: May 1 know
how many squatters’ c¢olonies have
been removed and other colonies cons-
tructed for them?

Shri A. P. Jain: No squatters’ colony
has so far been removed. In regard
to squatters’ colonies, the policy is that
where the value of the land to which
the squatter is entitled to be allotted,
if he was a regular allottee, is below
a certain ceiling limit in wvalue, that
colony will be regularised and the land
acquired there.

* Shri 8. C. Samanta: We were inform-
ed that Rs. 500 were given as housing
loan for building on the site. May 1
know whether Government would con-
sider the desirability of increasing the
amount as it is impossible to construct
a house for Rs. 500.

Shri A. P. Jain: In the rural areas,
a sum of Rs. 500 is given for the con-
struction of a house. Besides. a sum
of Rs. 75 is given for the nurchase of
a site. That amount is quite sufficient
to put up a single room hut in the
rural areas.

IoNOSPHERIC STUDIES

*2041. Shri S. C. Samanta: (a) Will
the Minister of Information and Broad-
casting be pleased to state what are
the results of the studies made by
the Research Department of the All-
India Radio in 1951-527
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(b) Has speclal equipment for iono-
spheric studies been built up?

(c) If so, what was the cost involved
and how is it working?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) A
statement showing the results of
studies made by the Research Depart-
men. in 1451-52 is laid on the Table
of the House. [See Appendix X,
annexure No, 10].

(b) Yes. An automatic ionospheric
recorder covering the range 0.5-20
Mec/S was built by the Research De-
partment.

(c) The approximate cost  of the
romponents used is about Rs. 50600,
The recorder is on field test and is
working satisfactorily. The cxperience
gained during the field tests indicates
the desirability of some improvements
which are being effected.

Shri S. C. Samanta: May [ know. Sir,
whether the equipment for testing fhe
soil conductivity and atmospheric noise
has been completed and how it is
working?

Sil)r. Keskar: [t is nearing complelion.
r.

Shri S, C. Samanta: May I know,
Sir, what place India has acquired as
a contributor to the world pool for the
supply of ionospheric (ata?

Dr. Keskar: It is too technical a
question for me to answer off-hand.
If my hon. friend will put a specific
question, 1 shall certainly give an
answer.

Shri S. C. Samanta: My cues'ion was
whether anything special has also been
done in comparison with those instru-
ments used in other countries.

Dr. Keskar: The equipment and
the amount of money available for us
to do research in this particular line,
if it is compared with other countries
which are doing the same thing. is
verv much less, and though whatever
research we may have done has been
not only of use to us. but seme of the
results of the exoerimenis have been
conveyed to people outside, I am not
able to say off-hand what place it
occupies in international experiments
in the ionospheric sphere.

Shri §. C. Samanta: May I know.
Sir, whether economy measures have
in any way affected the experiments
on ionosphere?

Dr. Keskar: Very much so, Sir.
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INVITATIONS FROM CHINESE TRADE
Unrons

*2042. Shri K. Subrahmanyam: Will
the Prime Minister be pleased to state:

(a) whether any objection was rais-
ed by Government to the invitation
by the Chinese trade union organisa-
tion of individuals chosen by the
Communist Party of India for parti-
cipation 1n the May Day celebrations
at Peking; and

(b) if the answer to part (a) above
be in the affirmative. whether the
circle of invitees was widened so as
to include other trade wunionists at
the instance of the Gowvernment?

The Prime Minister (Shri Jawaharlal
Nehru): (a) and (b). As has already
been stated previously, of 35 applicants
from all trade union groups, 28 were
issued passocrts. Two applied too late
for consideralion. Government do not
know the political affiliation of many
of the persons who applied for pass-
ports. Applications came on behalf of
trade wunion organisations. Govern-
ment did not make any suggeslion as
to which organisation should be invited
nor was the circle of invitees widened
or restricted a! the instance of Gov-
ernment. Each person’s case was con-
sidered on individual merits.

Shri K. Subrahmanyam: What is
Government’s policy in respect of invi-
tations by foreign oreganisations to in-
dividuals in this country?

Shri Jawaharlal Nehru: To consider
the cases individually.

Shri K. Subrabhmanyam: Are the
Government of India’s representatives
in other couniries asked to report on
the activities of such Indian invitees in
foreign countries when they go out?

Shri Jawaharlal Nehru: When they
go out?

Shri K. Subrahmanyam: When our
people g0 on a visit to foreign count-
ries. are our Ambassadors or Embas-
sies asked to renort over the activities
of our people there in other countries?

Shri Jawaharlal Nehru: I do not
know what the hon. Member means
by remorl. We do not ask anvbody
for any report, hut naturally, if any dis-
tinguished Indian goes anywhere, in
the course of his fortnightly or monthly
reporis our Ambassador tells s, he
went ‘here. and whatever public acti-
vities he indulged in. We normally get
to know of it. but there is no special
enquiry about it.
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Shri K. Subrahmanyam: Has any one
carried on anti-Indian propaganda in
foreign countries?

Shri Jawaharlal Nehru: Yes.

Shri K. Subrahmanyam: If so,
who are they, when and where? -

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: I do not
think I can answer that question. -~

Shri M. S. Gurupadaswamy: May I
know what is the meaning of individual
merit.

Mr. Speaker: I think it is plain
enough.

SaLt

*2043. Dr, Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is a
fact that the quota of salt exports
from West Coast ports for the period
May to December, 1952 has been doub-
led?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
Yes, Sir.

Sardar Hukam Singh: May I know
whether sufficient quantity of salt for
consumption by ecattle has been first
considered and kept apart before
doubling this export?

Shri T. T. Erishnamachari: Sir, this
quota for export is intended for a
particular area, because Saurashtra salt
is the only salt that is in demand. All
relevant considerations have been
taken into account before the export
quota is allotted.

Shri Dabhi: What are the annual
requirements of salt in our country
and what is the total production?

Shri T. T. Krishnamachari: T am
afraid, Sir. that falls within the catle-
gory of subjects covered by the Pro-
duction portfolio.

Shri Nana Das: May [ know to
which parts of the country salt is ex-
ported from the West Coast? °

Shri T. T. Krishnamachari: Saurush-
tra salt, as I said, is in great demand
even in certain par's of our own
country such as U.P., Bihar, West
Bengal. Nepal etc.. but exports out of
the country has been largely to Japan.

JUTE GoODS
*2044, Pandit M, B, Bhargava: Will

the Minister of Commerce and Indus-
try be pleased to state:

(a) the total quantity and value of
jute goods exported from India dur-
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ing the year 1951-52 and how it com-
pares with the exports figures of the
year 1950-51; i

(b) what was the total quantity and
value of exports from India during
the six months preceding the reduc-
tion in export duty; and

(¢) the total value and quantity of
exports from India after the reduc-
tion in duty and the reasons for re-
duced exports?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) The total quantity of iute goods
exported from India during the year
1951-52, (April-March) was 8,08,985 tons
valued ut Rs. 270 crores against 6,48,844
tons valued at Rs. 114 crores in the
seme months of the vear 1950-51.

(b) Total export during the six
months preceding May 1952 when the
last reduction in export duty {ook
place was 3,92,600 tons wvalued at
Rs. 118 crores.

(c) The quantity oxported during
May, 1852, was 69,818 tons valued at
Rs. 1499 crores. During June, 1952
66,690 tons valued approximately at
Rs. 14 crores were passed for ship-
ment. Though there was no reduction
in respec! of quantity there was a fall
in value due to reduction in export
duty and fall in prices.

REPORT ox BuiLDING WORKS

*2045. Dr. Ram Subhag Singh: Will
the Minister of Works, Housing and
Supply be pleased to state:

_ (a) whether the Committee of Ex-
perts for Building Works has sub-
mitted its Report; and

(b) if so, what are the chief features
of that Report?

The Deputy Minister of Works,
Production and Supply (Shri Burago-
hain): (a) Yes, Sir.

(b) Copics of the Report are avail-
able in the Library of the House. The
Committee’s main conclusion is that
though tradiiional materials and build-
ing methods are generally mcst eco-
nomical in this country traditional
specifications tend to design over-safe
and therefore uncronomic structures.
The Committee has drawn up 7 model
types of accommodation suitable for
housing Government employees in
different pay-ranges incorporating their
ideas of utility scales of accommodation
and design in an attempt to relate the
capital cost of the building and its
rent. the rent being kept as near as
possible to the economic rent. The
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Committee has also recommended the
establishment of a National Building
Organisation to coilect, collate and dis-
seminate technical information, as also
the setting up of laboratories to test
strength of materials and structures.

Dr, Ram Subhag Singh: In view of
the fact that some of 1re recently con-
structed buildings in Deihi have proved
to be very unsatisfactory, may 1 know,
Sir, whether this Com:nitice nas also
recommended about imgproving the
standard of buildings which are going
to be constructed in future?

Shri Buragohain: 1 have already
said. Sir. that the Committee has re-
commended that here should be 7
types of residential accommodation
suitable for housing Government em-
ployees in different pay-ranges. They
have endeavoured to examine all the
aspects of the problem involved and
in recommending the types of houses
they have paid attention to the foliow-
ing faectors: (a) requiremen's of health
and sanitation, (b) avoidance of dis-
comfort and provision of amenities
usually associated with living standards
of the different income groups, and (¢)
relation between the capital cost of
a building ana its rent, the ren:i being
as nearly as possible an cconomic rent
in case of higher income groups. In
case of lower income groups. however,
the economic rent is higher than the
rent actually recoverable.

Dr. Ram Subhag Singh: Has this
Committee made any suggestions in
regard to improving the standards of
contraciors?

Shri Buragohain: I do not think
they have made any recommen-
dation with regard to selection of
contractors, but they have certainly
suggested economies in the matter of
modification of specifications. As an
example, I might inform the hon. Mem-
ber that recently we requested this
Committee to go into the specifications
and design of estimates mude for cer-
tain constructions and after examining
them they suggested an economy of
26'1 per cent.

Shri M. .L. Dwivedi: May I know,
Sir, if the report has been circulated
to the States for the guidance?

. Shri Buragobain: The position. Sir,
is that after the report was published
it was found out that certain parts of
the report have been copied from other
publications. The matter was taken
up with the Secretary of the Committee
and he has admitted to have copied
like that, and now the report is being
examined for redrafting. After it is
done. it will be duly published. At the
present moment, some copies are placed
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in the Library of the House and it is
only for official use.

Shri A. C. Gubha: In view of the
admission made by the Minister, has
any action been taken on the members
of the Commiltee or on the Secretary?

Shri Buragohain: The only thing,
Sir, was that tne Committee did not
acknowledge this in their report. So
if they now make an acknowledge-
ment, think it will be satisfactory.

Shri U. M. Trivedi: Was this Com-
mittee consulted when the North and
a?lllh Avenue buildings were construct-

Shri Buragohain; I am nut quite
sure, but I ihink, Sir, their advice was
avallable also with regard to these
constructions.

FrRENCH POSSESSION IN INDIA

*2046. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that the
question of holding a referendum to
settle the future of French settlements
in India has been shelved for the
pn:isent by the French Government;
an

(b) if so, what
therefor?

The Prime Minister (Shri Jawaharlal
Nehru): (a) and (b). The Government
have not received any information to
this effect.

Dr. Ram Subhag Singh: May I know,
Sir, whether it is a fact that conditions
in French Settlements in India have
considerably deteriorated dJduring the
:'fc"-".}t months for holding a referen-

um:

are the reasons

Shri Jawaharlal Nehru: Yes, condi-
tions have deteriorated. They have
been in a deteriorated condiiion for a
considerable time.

Dr. Ram Subhag Singh: May I know,
Sir. what are the reasons for this deteri-
oration and hcw do Government expect
to improve them?

Shri Jawaharlal Nehru: These are
reasons internal to the French Settle-
ments. I have already answered at
some length some questions and quoted
from a report by certain neutral ob-
servers who went there.
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Shri P, T. Chacko: May I know,
Sir, whether the transfer of Chander-
nagore is completed, and if so, how
the administration is carried on there
at present?

Shri Jawaharlal Nehru: Yes, the
de facto transfer of Chandernagore
took p.ace somet'me ago and the de
jure transfer took place only a short
while ago. Immediateiy after that the
existing administration of Chander-
nagore—some kind of a Municipal ad-
ministration—became functus officio in
law and for the moment the Adminis-
trator is carrying on pending fresh
elections

Shri A. C. Guha: May I know, Sir,
what is the future plan for Chander-
nagore—whether it will be integrated
with West Bengal or keptl as a separate
unii?

Shri Jawaharlal Nehru: That I can-
not say now, except that the people of
Chandernagore will be consulted.

Shri T. K. Chaudhuri: May I know,
Sir. how the matter stands at present
with regard to Pondicherry.

Shri Jawakarial Nehru: It stands
where i. was.

CEMENT

*2047. Shri Dhusiya: Will the Minis-
ter of Commerce and [Industry be
pleased to state what quantity of
cement Government propose to im-
port this year and from where?

The Minister of Commeree and
Industry (Shri T. T. Krishnamachari):
The answer is in the negative.

EMPLOYEES' STATE INSURANCE

*2050. Pandit Munishwar Datt Upa-
dhyay: Will the Minister of Labour
be pleased to state:

(a) in what places the scheme of
Employees’ State Insurance is to be
implemented in the near future;

(b) what is the experience of the
working of the scheme at Kanpur and
Delhi; and

(c) how far the co-operation of the
employers has been forthcoming?

The Minister of Labour (Shri V. V.
Giri): (a) It is the oresent inten‘ion
to implement the Employees’ State
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Insurance Scheme in the near future
in Punjab and Greater Bombay.

(b) The working of the Lmployees’
State Insurance Scheme in Deihi and
Kanpur ‘has been, on the whole, satis-
factory. Insured persons are at present
entitled to medical care and treatment.
Cash benefits in case of sickness and
maternity will start from the 22nd
November 1952 in Delhi and Kanpur.
The employees are increasingly reali-
sing the advantages of the scheme and
constant efforts are being made to im-
prove the service, wherever necessary.

(¢) Employers have been, on the
whole, co-operating in running the
scheme on proper lines, not only in
Delhi and Kanpur, but also in the rest
of the country, where special contribu-
tions are payable under the Act.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, what was the finan-
cial contribution Government. had to
make towards working the scheme in
Delhi and Kanpur? .

Shri V. V. Giri: I think it is 5 per
cent.

Pandit Munishwar Datt Upadhyay:
I wanied the amount. Sir.

Shri V. V. Giri: I am not sure; I
have not g3t that exactly, in my note.
I shall find out.

Pandit Munishwar Datt Upadhyay:
What is the principle that is followed
in selecting industries or localities for
the application of this scheme.

Shri V. ¥. Giri: In fact, certain in-
dustries are fixed up for the application
of this scheme. At the present mo-
ment, as I have stated. Kanpur and
Delhi are selected and it is proposed
to have the scheme introduced by
August 1952 in the Punjab, Jeruary
1953 in Bombay and Bangalore, July
1953 in Madras. Calcutta, Nagpur and
Jubbulpore, October 1953 in  Ahmed
abad, Sholapur, Agra, Coimbatore,
Asansol and Burnpur, April 1954 all
the other places where the number of
industrial workers is 5000 or above
and by July 1954. at the remaining
centres.

Pandit Munishwar Datt Upadhyay:
What was the consideration for select-
ing these localities or these industries?

Shri V. V. Giri: Because there are
workers more than 5000 and they are
important centres.

Shri H. N. Shastri: Have cases been
brought to the notice of the Govern-
ment in which emp]oym who do not
get medical facilities in the hospitals
or dispensaries under this scheme are
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made to pay from their own pocket in-
spite of the contribution they have
been making?

Shri V. V. Giri: I shall make en-
quiries.

Shri H. N. Shastri: Are the Gouvern-
ment aware that since the introduction
of this scheme the leave fzcilities of
workers in various undertakings in
Kanpur and also in Delhi have been
adversely affected and the employers
in order to evade the operation of that
Act have been trying to curtail the
leave facilities of the workers?

Shri V. V. Giri: Government are
aware and we are dealing with the
question.

Shri Nana Das: May I know. Sir,
whether the Government . propose to
introduce the scheme in the State of
Madras this year?

Shri V. V. Giri: The date hss lLeen
fixed for Madras and we are in cons-
tant consultation with the Madras Gov-
ernmept and we hope by that date the
scheme will be introduced there.

FINANCIAL ADVISER 10 HicH Com-
MISSIONER IN Loxpox

*2051. Shri M. S. Gurupadaswamy:
Will the Prime Minister be pleased to
state:

(a) whether the Financial Adviser
attached to the High Commissioner in
London is an officer subordinate to
him; and

(b) what action Government have
taken in regard to the recommenda-
tion of the Public Accounts Committee?

The Prime Minister (Shri Jawaharlal
Nehru): (a) The Financial Adviser to
the High Commissioner for India in
London is subject to the administrative
control of the High Commissioner.

(b) Instructions based on the general
recommendations of the Public Ac-
counts Committee are being issued to
all the Indian Missions abroad for
compliance and future guidance.

Shri Gurupadaswamy: May 1 krow.
Sir. whether the Financial Adviser has
powers to scrutinise the various propo-
fﬁ;ﬁu Irom the purely financial point of

iew?

Shri Jawaharlal Nehru: That is
;vhat the Financial Adviser is there-
or.

Shri M. S. Gurupadaswamy: May I
know, Sir, in what cases the opinion
of the Financial Adviser was not taken
a?d ac;ted upon by the High Commis-
sioner?
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Shri Jawaharlal Nehru: How can I
give tha. information? It is too wide.

Shri Velayudhan: May I know, Sir,
whether the Financial Adviser has
any check-up of the stock purchases in
London? Has he any control or super-
vision or anything like that?

Shri Jawaharlal Nehru: I am afraid
I could not answer that question.

EXPORT oF MONKEYS

#2052. Shri Dabhi: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that thou-
sands of monkeys are exported from
India every year;

(e) 3jxed oy Jamsue Sy} JI (q)

above be in the affirmative, to what
use these monkeys are put in the
countries to which they are exported;

(c) what is the average annual In-
come from the export trade in
monkeys and who received it; and

(d) to which countries are these
monkeys exported?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) Scientific research.

(c) The average annual export in
the last three years is about Rs. 2
lakhs. As monkeys were exported
through the trade their wvelue was
received by the exporters.

(d) Monkeys are exported mainnly
to US.A. UK, Italy, Denmark and
Netherlands.

Shri Dabhi: May I know, Sir, whether
it is a fact that these monkeys are ex-
ported for the purpose of vivisection—

Shri T. T. Krishnamachari: All the
informrition that I have in my posses-
sion is that they are exported for
purposes of scientific research.

Shri Dabhi: Are Government aware
of the fact that this wvivisection of
animals is a most inhuman method and
nave Government thought of prohibi-
ting export of monkeys?

Shri T. T. Krishnamachari: I am un-
able to express any opinion vn the first
part of the question; the answer to the
second part, therefore, does not arise.

ot wfr : g T qET woA-
FOMAEFAT FTC @G
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Shri K. K. Basu: Has the Govern-
ment got any machinery to check up
whether the monkeys are properly
utilised in the countries where they are
taken?

Mr. Speaker: Next guestion.

CONTRIBUTIONS FOR PROJECTS 1IN
MADHYA PRADESH

*2053. Shri Jasani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether any amount has been
contributed by the Government of
India to Madhya Pradesh Govern-
ment within the four years ended on
31st March, 1952 by way of loan grant
or otherwise for the development of
industrial and power projects;

* (b) if so, the names of those pro-
jects and the amount given for each
project yearwise and the terms on
which the amount was given; and

(c) the progress so far made by
these projects?

The Minister of Commerce and
Industry (Shri T, T, Krishnamachari):
(a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of 'the House. [See Appen-
dix X, annexure No. 11).

Shri Jasani: Sir. in the statement it
is mentioned that a sum of 4 crores and
40 lakhs of rupees has been given to
the Madhya Pradesh (overnment for
the development of electricity projects
and industrial projects. This includes
the establishment of an aluminium fac-
tory. May I know what progress has
so far been made in the establishment
of the aluminium factory?

Shri T. T. Kmhnamacllnrl I require
notice.

Shri Jasani: Is it a fact that machine-
ry worth more than 80 lakhs of rupees
meant for the aluminium factory is
lying unutilised at Chamrpa?

Shri T, T. Krishnamachari: Notice,

Shri Jasanmi: Is it a fact that the
Madhya Pradesh Government has asked
for the building of a railway line from
Chamrpa to Korba for the establish-
ment of this aluminium factory which
was promised by the Central Govern-
ment,

Shri T. T. Krishnamachari: I am
afraid, Sir, in regard to all ‘these
matters connected with the aluminium
factory, I require notice,

Dr. P. S. Deshmukh: Are there any
proposals from the Madhya Pradesh
Government pending consideration with -
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the Ministry of Commerce and Indus-
try?

Shri T. T. Krishnamachari: May be,
Sir. But I am not able to say what
those proposals are.

Shri Sarangadhar Das: May I know,
Sir. if in granting these loans and
grants for development to States, ke
Central Government has any machine-
ry to supervise and see if the money is
being properly utilised?

Shri T. T. Krishnamachari: The
Central Government have got many
facilities to ascertain whether these
moneys are properly utilised, because
I think there is constant consultation
communication between the Finance
Ministry and the various State Gov-
ernments who want money. So natu-
rally the Finance Ministry has control.
Besides there is the over-all control of
the Auditor General which the hon.
Member perhaps knows about.

Shri Jasani: May 1 know whether
the Central Government has verified
the cost of production of electricity
schemes and, if so. may 1 know what
will,be the cost of the electricity per
unit?

Shri T. T. Krishnamachari: Actually,
if there is any vetting to be done in
regard to the cost of these schemes, I
think the proper auihority would be
the Central Elecfricity Authority with
the Government of India. My Minis-
try has no information on that point.

Shri Jasani: May I know whether
for the starting of the Nepa Mills the
State Government is experiencing the
difficulty of lack of raw materials? .

Shri T. T. Krishnamachari: That
question in regard to Nepa Mills has
been answered on a previous occasion
here. If the hon. DMember would
please go jnto the records of questions
answered in this House he will find
adequate information.

Shri Jasani: But there is no ans-
wer given about raw materials.

Mr, Speaker: He refers particularly
to the want of raw materials.

Shri T. T. Krishnamachari: I do not
know if I am answering that question
today or I have answered it already,
but I do recollect having answered a
question on this particular matter. In
regard to the use of raw materials ex-
pert advice has been sought and it is
now available. 1 think it Is Tor the
Madhya Pradesh Government to move
in the matter. If the Government of
India have to render them any assist-
ance I am sure they would. :
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BaLL BEARINGS

*2054. Shri A. C. Guha: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) the average annual production
of ball-bearings in India;

(b) the units manufacturing them;
and

(c) the average annual require-
ments?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Production started in August 1950.
In 1951, the production was 254,383
numbers.

(b) Messrs. National Bearing Co.,
Ltd., Jaipur only.

(c) About one million numbers.

Shri A. C, Guha: Is it true that the
Government received some ball-bearing
machinery from Germany as repara-
tions and, if so, may I know what has
been done with it?

Shri T. T. Krishnamachari: I require

notice.

Shri A. C. Guha: In view of the fact
that this is one of the most essential
articles for engineering and industrial
concerns, what steps do Government
intend to take for its increase in pro-
duction?

Shri T. T. Krishnamachari: The
capacity of this particuiar industry
which I.have mentioned is higher than
what it produces now. It is being en-
couraged to produce more. Also, at
the moment the Tariff Commission is
considering the question of giving pro-
tection to this industry.

Shri M. L. Dwivedi: May I know
whether Government is giving any kind
of Tariff assistance to the industry?

Shri T. T. Krishnamachari: I have
said that the Tariff Commission is con-
sidering the question.

Shri T. 8. A. Chettiar: Mar I know
the total capacity of this plant?

Shri T. T. Krishnamachari: It is
somewhere between 500.000 znd 600.600,

Shri Thanu Pillai: In view of the
fact that the industry's capacity is only
about 25 per cent. of our requirements,
if tariff protection is extended to this
industry will it not mean hardship to
the consumer to the extent of the other
75 per cent.? )

Mr. Speaker: I think he is asking for
an opinion.
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Shri Radha Raman: Is it a fact that
some units had to close down recently?

Shri T. T. Krishnamachari: According
to my records the only unit which pro-
duces ball-bearings is the National
Bearing Co. Ltd, of Jjaipur. That is
in production at present.

Shri A. C. Guha: May I know if this
Company has received any help from
the Government and, if, so on what
terms?

Shri T. T. Krishnamachari: If the
hon. Member means iinancial help, I
do not think so.

Shri A. C. Gubha: Tas the reparations
machinery been given *o them?

Shri T. T. Erishnamacha~i: Again I
would require notice if the .-~ference
is to the reparations machinery.

INSULATED COPPER WIRES

*2055. Shri A. C. Guba: Wil the
Minister of Ci rce and d
be pleased to state:

(a) the annual production of insu-
lated winding copper wires in India;

(b) the units producing these; and

(c) the average annual require-
ments?
The Minist of C ce and

Industry (Shri T. T. Krishnamachari):
{a) 296 tons in 1951.

(b) M/s. Indian Cable Co. Ltd,
Tatanagar and M/s. National Insulated
Cable Co.. of India Ltd., Shamnagar.

(c) 1,400 tons.

Shri A. C. Guha: May I know if the
Government has got any terms to help
these companies or any of them?

Shri T. T. Krishnamachari: I would
like that question to be elucidated, Sir,
I do not know what Llerms the hon.
Member has in mind.

Shri A. C. Guha: Have the Govern-
ment rendered any help to the Indian
Cable Company and on what terms?

Shri T. T. Krishnamachari: 1f the
help is by way of technical assistance,
help in the procurement of raw
materials. grant of import licences; the
Government are continually rendering

* them all help. If the hon. Member has
in mind anything else, I am unable to
answer that just now.

Shri K. K. Basu: May I know whether
the-National Insulated Cnble Co. is an
Indian Company or a British Company
incorporated in India?
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Shri T. T. Krishnamachari: I would
require notice.

FAMILIES SETTLED IN ANDAMAN AND
NICOBARS

*2056. Shri Balmiki: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) the number of families settled
in the Andaman and Nicobar Islands
in 1951-1952; and

(b) the facilities given to them?

The Minister of Rehabilitation (Shri
A. P, Jain): (a) 90 families.

(b) 25 families were advanced loans
at the rate of Rs. 2,000 per family for
house building, bullocks, agricultural
implements, seeds, maintenance and
passage etc. They were also given 10
acres of land per family and exempted
from land revenue for 2 years. Facili-
ties for cutting timber free of cost from
Government forests for construction of
houses were also given to them.

The ren:aining 65 families were ad-
vanced loans at the rate of Rs. 1,500
per family for maintenance. house build-
ing and trade. Each family was also
given a plot of land measuring 1/3rd
of an acre for the construction of a
house.
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st Qo GYo W ; ¥ A g wfw
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Shri Kakkan: May I know whether
the Government is having this plan on
z permanent basis or on a lemporary

a515 )

Shri A, P. Jain: On a
basis, Sir.

Shri 8. C. Samanta: May I know how
much sum has been set apart for the
development of the areas where these
displaced persons are living and how
much for tue reclamation of other
places®

permanent

Shri A. P. Jain: In fact, the reclama-
tion is done by the Home Ministry, and
my DMinistry sends only refugees for
set.lement there. We are giving a
certain amount of assistance, about
which I have™ given details in this
House ore than once,

=t dto g0 vmAIw : frodt g%
SHAgT & =gt g qdt e § frad S
wi i % a7 dae Efed  qeAT
SR 2, 49ifF qdf ¥mre § gw &l
FY TR qT 7

Mr. Speaker: The hon. Member need
not give the reasons; he can just ask
for information. What is the informa-
tion which he reguires?

sftqto oo TEW: & WA
wiea ¥ 48 ye W g f g
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Shri A. C. Guha: May I know
whether any other families have gone
there not on Government's initiative?

Shri A. P. Jain: Not to my knowledge.

Shri M. R. Krishna: May I know
whether there were any requests from
these families for more tacilities?

Shri A, P. Jain: For those who go
to Andamans, facilities ure given on a
much higher scale than fur Lnose going
elsewhere.

SHELLAC AND Raw Lac

*2057. Shri Jasani: Will the Minis-
ter of Commerce and Industry be
pleased to state.

(a) how much raw lac was annual-
ly produced in India in the years
1949-50, 1950-51 and 1951-52 and in
what States;

(b) how much of this produce was
exported to foreign countries during
this period in the shape of shellac
and raw lac and to what countries;

(c) the amount of foreign exchange
earned by the export trade of this
commodity during this period; and

(d) the market prices of shellac
and raw lac during the period men-
tioned above and the prices now pre-
vailing?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (d). Two statemen's are laid on
the Table of the House. [See Appendix
X, annexure No. 12).

(b) and (c). Attention is invited to
the printed publication “Accounts re-
lating to the Foreign Sea and Air borne
Trade and Navigation of India fer
March, 1952" which contains the rve-
quired information. -

Shri Jasani: May I know whether it
is a fact that India produr:s a major
portiap of the world’s consumption cf
lac?

Shri Barmarkar: 1 should like {o find
out what percentage w produce 1n
this country.

Shri Jasami: From the statement I
find that the price of lac is falling daily.
May I know whether it is due to the
foreign interests controlling the whole
business here?

Shri Karmarkar: The demand for
lac which had risen in India was owing
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to the Korean situation. Now that de-
mand is falling. and the prices also are
falling down as a conseguence.

Shri Jasani: Will the (overnment
take steps to protest the business in-
terests which do not get the full price
for their commodities?

Shri Karmarkar: The price of this
commodity depends upon the law of
demand and supply, and Government
have no appreciable contirol over it by
which they can give them a higher
price.

Shri Dhusiya: May I know what per-
centage of lac is consumed in India and
in what industries?

Shri Karmarkar: A very unzppreci-
able portion is consumed here, while a
large quantity is exported outside.

Shri Sarangadhar Das: May [ know
what the Government are doing to en-
courage the expansion of the production
of lac by the Adibasis?

Shri Karmarkar: We are not aware
of the need for any protection as such.
but if the hon. Member makes a sug-
gestion, we shall consider it.

Babu Rammnarayam Singh: May 1
know whether the Government has got
any control over the lac market and
if so, may I know why there is s0
much fluctuation in prices?

Shri Karmarkar: We have every
control but we have not been exercising
any such control, because there has
been no occasion for doing so inasmuch
as the prices have always depended on
the normal law of supply and demand.
Government are interegted in encoura-
ging the production and rise in price
of lac. because greater exporis result
in the Government getting fureign ex-
change and the people concerned get-
tEg more money.

'PLtwoop (IMPORT)

*2058. Shri Jasani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

Plywood Im-

a) the quantity of
&) % & 1849-50,

ported into India during
1950-51 and 1951-52; :

(b) the gquantity manufactured in
India during the same period;

(c) whether any steps have been
taken by the Government of India to
give protection to this Industry; and

(d) it so, what are those_?
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The Minister of Commerce and
Industry (Shri T. T, Krishnamachari):
(a) and (b). A Statement is laid on
the Table of the House. [See Appendix
X, annexure No. 13].

(c) Yes, Sir.

(d) Protection to the Plywood In-
dustry was originally granted in
September 1948 on the recommendation
of the late Tariff Board up to 3lst
March 1950, by converting the then
existing revenue duty of 30 per cent.
ad valorem into an eguivalent protec-
tive duty. Since then the period of
protection has been extended till 31st
December, 1952,

-

Shri Jasani: From the statement I
find that we have imported in 1950-51
Rs. 50 lakhs worth of tea chests ply-
wood, whereas in 1951-52 we have im-
ported Rs. 142 crores worth of ply-
wood. May I know what the reasons
for this increase are?

Shri T. T. Krishnamachari: The
reason must necessarily be the shortage
of stock in this country, and the
demand for it having increased.

Shri Velayudhan: May I know
whether the hon. Minister is aware that
most of the plywood for tea chests are
imported from abroad, while there is a
large stock available in India?

Shri T. T. Krishnamachari: That is
Eot the information which my Ministry
as.

Dr. P. S. Deshmukh: May I know
whether there has been greater import
into the country despite the granting of
this protection? L

Shri T. T. Krishnamachari: Obviously.

_Mr. Speaker: The answers are being
given inferentially and it would be
better that notice is given for specific
questions.

Dr. P..S. Deshmukh: My question is
this, Sir. Has the import gone up after
the granting of protection, and if so,
what are the causes that have led up
to it? When protection is granted,
naturally we expect that there would
be less imports, Therefore, I would
like the hon. Minister to explain the
position. .

Shri T. T. Krishnamachari: The
manner in which protection is given is
by raising the duty. Here the duty is
30 per cent. ad wvalorem. Apparently,
people who import these goods into this
country find that they can import
them at cheaper prices even after pay-
ing the 30 per cent. duty than what the
cost of manufacture of the local pro-
duct is. It may be that there are other
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consideration as well, viz. the quality
might be different. As you rightly
mentioned. Sir, my answers to this sort
of question can only be inferential and
they cannot be definitive.

Shri Pocker Saheb: May I know the
number of plywood factories in India,
and also how many of them are
situated in South India?

Shri T. T. Krishnamachari: I think
there are about fourteen factories in
Madras and Travancore-Cochin.

Mr. Speaker: He also wanted to know
the total number in India.

Shri T. T. Krishnamachari: The total
number is about sixtfy.

Shri H. N Mukerjee: In view of the
attitude of the British tea merchants,
is it in the contemplation of Govern-
ment to insist on Indian tea that is
exported being packed in Indian-made
plywood chests?

Shri T. T. Krishnamachari: I am
afraid we have no such idea in con-
temnplation.

Shri Sarangadhar Das: May I know
what the Government is doing to im-
prove the quality, for I understand
from the inferential replies of the hon.
Minister. it is the quality that puts the
Indian product at a disadvantage?

Shri T. T. Krishnamachari: I can tell
my hon, friend that yesterday I received
a deputation of plywood manufacturers
engaged in the manufacture of tea
chests and I can assure him that when
that deputation left they left perfectly
satisfied with the attitude of Govern-
ment. What we do is this. We have
an Inspectorate and the manufacturers
submit their goods to be inspected by
Government. The reports generally
are that the output is satisfactory mow.
I saw a report by a Tea Association
which is predominantly European
which savs that the quality of Indian
tea chests has materially improved and
the rejections are very low. The posi-
tion now is that about 70 per cent. of
the needs of the tea industry are being
supplied by Indian plywood manu-
facturers.

SPARE PARTS OF TRACTORS

*2059. Shri L. N, Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is obligatory on the
part of tractor importing concerns to
xgort spare parts also for the tractors;

24 JULY 1952

Oral Answers 2088

(b) if so, what steps Government
propose to take against those con-
cerns that have failed to import spare
parts and have rendered many
tractors to remain out of use for
want of spare parts?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). I take it.that this ques-
tion refers to ‘Agricultural Tractors'.
It is incumbent on the importers to
arrange supplies of spare parts to the
extent of 15 per cent. of the value of
tractors imported. Those who fail to
do so without proper justification. are
debarred from getting any further
licences for tractors.

Shri L. N. Mishra: May I know
whether the attention of the Govern-
ment of India has been drawn to the
fact that a large number of heavy
tractors of the Government of Bihar
which are wused for the purpose of
wasteland reclamation are not working
properly because of failure of the
tractor importing concerns to supply
spare parts and necessary attachments,

Shri T. T. Krishnamachari: This is
the first time that I have heard this
complaint.

Shri L. N. Mishra: May I know
whether some restrictions have been
imposed on the import of tractors from
the U.S.A. and special facilities are
afforded for the import of tractors
from the continental countries?

Shri T. T. Krishcamachari: I am un-
able to answer this specific question
excepting to say that the policy of the
Government is as far as possible to
encourage imports from non-dollar
areas so as to save our dollar exchange.

Shri L. N. Mishra: Are Government
aware of the fact that tractors from
Crechoslovakia have proved unsuitable
for Indian soil and cultivation?

Shri T. T. Erishnamachari: I can
take that information from the hon.
Member.

Shri Raghavaiah: May I know
whether it is a fact that the Govern-
ment have restricted the sale of
U.S.5.R. tractors in the Bombay Indus-
trial Exhibition on the plea that spare
parts are not available for them?

Shri T. T. Krishnamachari: I require
notice.

Shri K. G. Deshmukh: With reference
to the answer given by the' hon.
Minister that the Government take
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action against importers who do not
take 15 per cent. of the spare parts,
may [ know what exact action is taken
and in how many cases have the
licences been cancelled?

Shri T. T. Krishnamachari: I require
notice.

Shri T. S. A. Chettiar: We understood
that the Government were encouraging
the manufacture of spare parts in
India. Will not this compulsion that a
certain percentage of the foreign spare
parts must be taken discourage the
manufacture of spare parts in this
country?

Shri T. T. Krishnamachari: It is a
question of timing. If there are a
large number of tractors in this coun-
try. even this 15 per cent. of the spare
parts may not cover their needs. So,
the local manufacturers of spare parts
are encouraged. But so as to provide
the minimum quantity necessary for
keeping the tractors going. Government
insist on 15 per cent. of the spare parts
being imported by tractor importers.

Hinpus 1IN EAST BENGAL

*2060. Shri A. C. Guha: Will the
Prime Minister be pleased to state:

(a) whether there have been any
reports in recent weeks of any discri-
minatory and unfair. treatment to-
wards the Hindus of East Bengal; and

(b) if so, (i) in what particular
areas (ii) of what form and nature,
and (iii) the action taken by the Gov-
ernment of India in the matter?

The Parliamentary Secretary to the
l(‘rl}m‘e? Minister (Shri Satish Chandra):
a) Yes.

(b) (i) Chiefly from the Districts of
Khulna, Bakaraganj. Faridpur and
Sylhet, where economic conditions are
said to be deteriorating.

(ii) (1) There are reports of dis-
crimination in the grant of relief to

distressed Hindus from Government
relief funds.

(2) There have been reports that in
Sylhet District, non-Muslim tea
labourers are not being enrolled in the
draft electoral rolls.

(3) Pressure is brought to bear upon
employers not to employ non-Muslims
in business concerns.

Apart from this, the old complaints
of criminatory measures continue,
more specially in regard to requisition-
ing of houses.
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(iii) Specific instances of discrimina-
tion and unfair treatment are taken up
with the Government of Pakistan.

Shri A. C. Guha: Is the Government
aware that very recently some circular
has been issued to the Ansars indirectly
to work against the Hindus, parti-
cularly in view of the coming elections?

Shri Satish Chandra: I am not awarc
of any such circular having becn issued
to the Ansars, but it is a fact that there
has been some harassment of *he Hindu
minority at tne hands of these Ansars.

Shri A. C. Guha: The Minister has
stated tha: even in the distribution of
relief in distressed areas there has been
discrimination against the Hindus. May
1 know if the Government of India has
drawn the attention of the Pakislan
Government specially to this state of
affairs?

The Prime Minister (Shri Jawaharlal
Nehru): The hon. Member is aware
that we are continually in touch with
the Pakistan Government through our
High Commissioner and our Mlinisters.
Normally, it is rather difficult officially
to take any action in regard to the
internal working in the other State. but
the Ministers I believe do draw atten-
tion to these facts from time to time.

Shri A. C. Guha: May I know whether
the Government has drawn the atten-
tion of the International Red Cross
Society or its Indian Branch to render
relief to the distressed Hindus there?

Shri Jawaharlal Nehru: No, Sir. I
do not think it would be proper at all
to ask an international relief society to
give relief outside our own territory.
It is not normally done.

Shri A. C. Guba: The international
Red Cross Society has been rendering
relief to the distressed people all over
the world. So the Indian Red Cross
Society may take up the matter with
the International Red Cross Society.

Shri Jawaharlal Nehru: The Red
Cross, both Indian and International,
are not an official body. They may
privately help and they have given
a great deal of help.

Dr, N. B, Ehare rose—

Mr, Speaker: The question-hour is
over.
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WRITTEN ANSWERS TO QUESTIONS
RATIONALISATION oF JUTE MiLLs

*2048. Shri B. K. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of jute mills which
have adopted any programme of ra-
tionalisation of their mills;

(b) the total additional investment
made by them for the purpose; and

(c¢) the increase in out-put and the
decrease in cost envisaged?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) to (¢). “Rationalisation” ordinarily
refers to an examination of the pro-
duction technique in a factory with a
view to eliminating surplus labour,
waste of material etc. Such examina-
tion is always going on in jute mills.
From parts (b) and (c), however, it
appears that the hon. Member is refer-
ring to “modernisation” to which a
certain amount of public attention has
been drawn recently. While some
mills have adopted a policy of moderni-
sation of their machinery it has not yet
been completed. A better idea about
modernisation can be obtained by my
indicating that modern machinery has
been installed or is on order in respect
of about 9-8 per cent. of the total
loomage of the mills in the Indian Jute
Mills Association. The investment so
far made or proposed is estimated at
Rs. 5 crores. Modernisation. however,
is not so much intended to increase the
total output as to reduce the cost of
production. The saving in cost to mills
as a result of complete modernisation
of preparing and spinning machinery
is estimated at 105 per cent. of their
annual expenditure,
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'l'lle Minister of Planning and Irriga-
and Power (Shri Nanda):
Schemes are to be framed after a
survey of the areas. The health pro-
gramme is intended to provide for a
primary health centre in each mands
unit, and a mobile health unit. as well
as a secondary health centre at the
Headquarters of the Project area.

There will also be a community re-
creation centre at each mandi unit.

ALL INpia BLIND RELIEF SOCIETY

#2061, Shri Raghavaiah: Will the
Minister of Labonr be pleased to state
how much amount as grant-in-aid is
sanctioned by the Government of India
tc tne a:l India Blind Relief Society
for the year 1951-527

The Minister of Labour (Shri V. V.
Giri): A sum of Rupees Five thousand
was given by the Central Government
to the All India Blind Relief Society in
1951-52. In addition. the Coal Mines
Labour Welfare Fund and the Mica
Mines Labour Welfare Fund sanctioned
grants of Rs. 4,000 and Rs. 1,000 res-
pectively.

Raw RUBBER (PRICES)

*2062. Shri A. M. Thomas: Will the
Minister of Commerce and Ind
be pleased to state:

(a) what were the principles cn
which Government based the current
prices of raw rubber; and

(b) till what date Government pro-
pose to continue the present rate?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The current prices of raw rubber were
fixed on the recommendations of the
Indian Tariff Board. The principles
followed by the Board i determining
the cost of production of rubber are
given in paragraph 15 of their Report.

(b) Till the Tariff Commission,
which is considering the question of a
revision in price. has reported, it will
not be possible to say for how long the
present date. will continue.

RUBBER PRODUCTION

*2063. Shri B. N. Roy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether production of rybber in
India is sufficient for the requirements:
of the country, and

(b) if not. what are the steps taken
by Government for the development
of Rubber Industry?
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The Deputy Minister of Commerce
%ndsﬂdustrr (Shri Karmarkar): (a)
aQ, .

(b) Government have under con-
sideration a development scheme for
the rubber plantation industry which,
when implemented, is expected to yield
more raw rubber than is at present
consumed in the country. Meanwhile,
Government is encouraging growers to
expand production by replanting their
estates with high yielding clones. and
is extending to them the benefits of
modern research through the Rubber
Development Commissioner.

AGRICULTURAL LABOUR ENQUIRY

*2064. Shri H. S. Prasad: Will the
Minister of Labour be pleased to state:

(a) when the report of the Agri{;ul-
tural Labour Enquiry will be publish-
ed; .

(b) the strength of the staff employ-
ed by Government for the purpoese of
the enquiry;

(c) the number of employees from
among those referred to in part (b)
above provided with alternative ap-
pointments; and

(d) the plan of Government for ab-
sorbing the remaining staff after the
completion of the work connected with
the Agricultural labour Enaquiry?

The Minister of Labour (Shri V. V.
Giri): (a) Reports on the preliminary
agricultural labour enquiry conducted
in villages Vandalur, Dorwan, Archi-
karahalli, Brindabanpur, Khapri,
Magurpara, Khuntuni and Khalispur
have already been published. The
report on the first stage of the main
enquiry to be published as a mono-

aph entitled ‘Agricultural Wages in
ndia’ is under print. The report on
the General Family Survey is now
under preparation. The report on the
Intensive Family Survey will be taken
up after the tabulation of the data,
which is in progress, is completed by
the Army Statistical Organisatiomn.

(b) 482—including 30 Gazetted and
100 class IV Officers. :

(c) 200 persons hawve either been
reverted to the State Governments or
absorbed elsewhere. A few persons
are still in position at the Headquarters
of the Agricultural Labour Enquiry.
Information regarding others is not
available,

. (d) Offices attached to the Ministry
of Labour and State Governments have
been requested to consider the cases
of these persons in preference to pure
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outsiders, for posts where the previous
experience of these persons will be of
advaptage and provided they are
otherwise eligible and suitable.

‘DISPLACED PERSONS FROM FACTORY
RoAp BARRACKS

#*2065. Sardar Hukam Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether any displaced persons
have been evicted recently from Fac-
tory Road Barracks in New Delhi Ly
the Estate Officer; and

(b) whether any alternative accom-
modation has been provided for them?

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) Yes, Sir.

(b) Seven families, who were entitled
to such accommodation, have been
provided with alternative accommoda-
tion.

SwiNe HAIR INDUSTRY

*2066. Shri Ganpati Ram: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that swine
hair industry has been developed after
1947 onwards;

(b) it so, which of the States have
larger scope to develop this industry,
and

(¢) which of the foreign countries
import such hair and export the
finished goods to India and what is
the total amount of import in 1949-50,
1950-51, 1951-52 and 1952-53 and per-
centage of increase or decrease per
year?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) If the hon. Member has in mind
the Pig Bristles Industry it might be
stated that the industry was in exist-
ence even before 1947,

(b) Uttar Pradesh, Madhya Pradesh,
Madras, Bihar, Assam and Orissa.

(c) A statement is laid on the Table
of the House. [See Appendix X,
annexure No. 14.]

Raw Hipes (ExrPorT)

*2067. Shri_Ganpati Ram: Will the
Minister of merce and ustry
be pleased to state:

(a) how much raw hides were ex-
ported from India to foreign countries
from January, 1952 to April, 1952 to-
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gether with the names of the countries
to which they were exported; and

(b) whether it is a fact that the ex-
port of raw hides has decreased since
1949 onwards and if so, by what per-
cent. per year?

The Minisiter of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) 45 tons of raw hide were exported
to Turkey and Western Germany from
January, 1952 to April 1952,

(b) As compared to 1949, exports of
raw hide decreased by 20 per cent. in
1950 but increased by 100 per cent. in
1951. They are not allowed now. _

TRACTOR DMANUFACTURE

*2068. Shri B. N. Roy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the capital invested in
the industry of tractor manufacture is
Indian; and

(b) if not. what is the percentage
of Indian and foreign capital invested
in it?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). So far only three firms
have indicated their intention to start
manufacture of tractors in India. Of
these two have wholly Indian capital.
The third firm, who have also manu-
facturing programme for automobiles
and other products besides tractors,
have 6.7 per cent. foreign capital.

INpiIAN CULTIVATORS IN NEPAL

2069, Shri B. N. Roy: Will the
Prime Minister be pleased to state:

{a) whether the Government of
Nepal allow the Indian citizens who
have their cultivation in Nepal to im-
port paddy or rice from that country
to India; and

(b) if not, what are the steps taken
by the Government of India to safe-
guard the interests of Indian cultiva-
tors in Nepal?

The Parliamentary Secretary to the
Prime Minjister (Shri Satish Chandra):
(a) and (b). The Indian Embassy in
Nepal has recently received a repre-
sentation from certain Indians that
they are experiencing some difficulties
in getting into India rice growmn in their
lands in Nepal. The Embassy has
approached the Government of Nepal
in the matter.

179 PSD
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VERIFICATiON OF CLAIMS

#2070, Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that claims
are distributed among claims officers
according to location of property in
Pakistan, that is, claims of persons
residing in a town or District in India
are sent to one or more claims officers
of that locality; and

(b) whether it is a fact that very-
often these claims officers have to go
on tour to very distant places and for
a very short time as the claims they
have to verify are few in number and
are of a very small amount?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Yes.

(b) No.

ELECTRICITY FROM FARIDARAD

*2071. Shri Radha Kaman: Will the
Minister of lrrigation and Power be
pleased to state:

(a) when do Government expect to
get electricity froin Faridabad to meet
the increased demand of New Delhi;

(b) which areas will be covered by
this scheme; and

(c) whether it will serve Old Delhi
also and if so, to what extent?

_ The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) The
Government do not now expect to get
electricity from Faridabad.

(b) Does not arise.
(c) Does not arise.
Raw MATERIAL FOR NEPA MILLS

*2072. Shri K. G. Deshmukh: Wil
the Minister of Commerce and Indus-
try be pleased to refer to the answer to
Starred Question No. 1203 replied on
the 26th June, 1952 regarding Nepa
Paper Mills and state:

(a) whether it is a fact that “bam-
boo"”, which is the main raw material
in the manufacture of paper is not
available nearby these Paper Mills;

(b) whether it is a fact that the
pulp of other bamboo-like trees which
are grown nearby these Paper Mills
wnds sent to America for examination;
an

(e) if the answer to part (b) abcve
be in the affirmative, what is the exa-
mma%hm report received by Govern-
ment?



2087 Written Answers

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) No, Sir. Bamboos are available in
large quantities in Madhya Pradesh.

(b) Yes, Sir.

I'r) The examination report received
by the National Newsprint and Paper
Mills indicated that newsprint from
salai wood and bamboo was a com-
mercial possibility.

MYSORE BROADCASTING STATION

*2073. Shri Madiah Gowda: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the broadcasting station
at Mysore is going to be transferred to
Bangalore; and

(n) if so, when?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
present transmitter at Mysore will not
be installed in Bangalore. A high
power transmitter is proposed to be
installed at Bangalore.

(b) The high power transmitter will
be installed as soon as possible. It is
high in the priority of the Five Year
Development Plan.

MavLairia CONTROL UNDER LARIGATION
ProJECT

*2074. Shri Madiah Gowda: Will the
Minister of Irrigation and Power be
pleased to state:

(a) what amount is estimated for
anti-malarial measures under each of
the major Irrigation Projects which
are being executed at present; and

(b) whether the amount so set apart
is considered sufficient for fully con-
trolling malaria in the irrigated area
under those projects?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a)
and (b). The information is being col-
lected and will be placed on the Table
of the House as soon as possible.

Prant axp EquipmeEnNT FOorR D.V.C.

*2075. Shri Krishna Chandra: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether his attention has been
drawn to the following remarks in_the
Annual Report of Damodar Valley Cor-
poration, Part one, on page 1.

“Orders for those (that is plant and
equipment) were channelled through
the Director General of Industries and
Supplies, early in January, 1951, but
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orders for the supplies were actually

placed in June, 1951. This delay could

not but adversely affect the construc-

gon schedule for the Konar Gravity
am;

(b) what are the causes responsible
for this delay in placement of the
orders; and

(c) what action has been taken to
ensqrre more promptness in such mat-
ters?

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) Yes, Sir.

(b) The position stated in the Report
is not correct. There was no delay in
placing the orders on the suppliers.
Four indents were received by the
D.G.S. and D. on the 4th Jaruary 1951,
from the Damodar Valley Corporation.
As the supplies were to be arranged
from sources in Germany and Switzer-
land, as located by the Corporation’s
consultants, the indents were cross-
mandated to the Director General, India
Stores Department, London on 6th
January 1951 ie. within 48 hours.
Three indents were covered in February
and March 1951 after making the
necessary enquiries through the Indian
Embassies in Germany and Switzerland
about the financial standing etc., of the
firms selected by the Corporation. As
regards the fourth indent, one of the
items was subsequently cancelled. The
remaining items were superseded by
fresh indents placed by the Corporation
on 12th March 1951 and 20th March
1951. Complete specifications had to
be obtained from the Consultants and
‘;lhesjuems were then covered in June

851.

(c¢) Does not arise.
CoMMUNITY PROJECTS IN RAJASTHAN

*2076. Shri Balwant Sinha Mehta:
Will the Minister of Planning be
pleased to state:

"(a) when the Community Projects .n
Rajasthan are expected to begin; and

(b) what amount of money will be
spent over them?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a)
By 1st October, 1952.

(b) The estimated expenditure is
Rs. 151'67 lakhe for three years.

BROADCASTING STATIONS FOR RAJASTHAN
AND MADHYA BHARAT

#2077. Shri Balwant Sinha Mehta:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government are aware
that there is no Broadcasting Statlon
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either in Rajasthan or in Madhya

Bharat; and

(b) what steps are being taken by
Government in the matter.

The - Minister of Information and
g;-oadmlh:z (Dr. Keskar): (a) Yes,
1T,

(b) Broadcasting stations are pro-
posed at Jaipur, Jodhpur, Indore and
Gwalior under All India Radio's Five
Year Development Plan.

BHAKRA CANAL IN RAJASTHAN

. Shri Jaipal Singh:
Will the Minister of Irrigation and
Power be pleased to state:
(a) the progress of work on the
Bhakra Canal in Rajasthan;

(b) the strength of the Engineering
Staff employed on the Bhakra Canal in
Rajasthan; and

(c) whether the Raijasthan Govern-

. ment have been given any loan by the

Government of India for construction
of the Bhakra Canal in Rajasthan?

‘The Minister of Planning and Irriga-
tion and Power (Shri Namda): (a)
A Note on the progress of Bhakra
Project in Rajasthan for the period
ending 31-5-1952 is placed on the Tabl:
of the House. [See Appendix X,
annexure Mo, 15.]

(b) The strength of Engineering
staff on Bhakra Project is as follows:—

Category Banctioned Staff actually
strength employed
1. Suptg. Engineer 1 1
2. Executive En~
ginsers. 4 1
3. Assistant En-
gineers. 12 12
4. Overspers. 60 35

{c) Yes. Sir. The Government of
India gave a loan of Rs. 20 lakhs to the
Rajasthan Government for the purpose
during the financial year 1951-52.

ISKAPALLI SALT FACTORY

*2079. Shri Nana Das: Will the
sl'ﬂ?eister of Production be pleased to

(a) what is the total extent of land
occupied by Iskapalli Salt Factory in
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Nellore District excluding the land in
5. No. 1052; and

(b) what area thereof is suitable for
raising food crops?

The Minister of Production (Shri
K. C. Reddy): (a) Nil. The entire
Salt Factory at Iskapalli lies within
Survey Number 1052, the total extent
of which 1s 1060-38 acres, out of which
43880 acres are occupied by the
Factory.

(b) Nil

AREA UNDER SALT MANUFACTURE IN
MADRAS

*2080. Shri Nana Das: Will  the
l\t'llrlllster of Production be pleased to
state:

(a) the total area of land under salt
manufacture in the Madras State:

(b) the total area under private in-
dividual licensees;

(c) the total area under co-operative
organisations; and

_(d) the total number of individual
licensees who have been allotted fifty
and more than fifty acres of land?

The Minister of Production (Shri
K. C. Reddy): (a) 18,930 acres under
licensed manufacture. The extent of
land  under manufacture without
licence is not known.

(b) 17,705 acres.
(c) 1,225 acres.
(d) 43.

SALT PRODUCTION

*2081. Shri Nama Das: Will the
Minister of Production be pleased to
state:

(a) the total quantity of salt pro-
duced in India during the half year
ended on the 30th June, 1952;

(b) what was the stock of salt zs
on the 1st January. 1952 in Andhra
Districts of Madras State and what was
the quantity produced during the half
vear ended on the 30th June 1952 in
those Districts : and

(e) out of the total stock in Andhra
what is the quantity that contained 94
per cent. of Sodium Chloride?

The Minister of Prodoction (Shri
K. C. Reddy): (a) 604 lakh maunds.

(b) The total stock in salt factories
in the Andhra Districts was 35-5 lakh
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maunds on Ist January 1952. Their
total production during the half year
ended 30th June 1852 was 36 lakh
maunds.

(e) It is not possible to give this
information as the analysis of all stocks
is not yet complete.

Prices oF INpman Jute Goons

*2082. Shri L. N. Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that jute goods are being offered to
America from the Continent at rates
lower than those quoted by India; and

(b) if the answer to part (a) above
be in the affirmative, what are the rea-
sons for the comparative high prices
quoted by Indian traders?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
{a) and (b). Indian Jute mills and
Continental Jute mills are compet-
ing with each other in selling
their products to the American market
and it is but mnatural that the prices
quoted by one may at times be lower
than the other, depending on costs,
nature and size of demand, ability to
hold out for better prices and other
similar factors.

TILATYA PROJECT

*2084. Shri Telkikar: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the number of villages required
to be built for rehabilitating persons
likely to be displaced by the Tilaiya
Project under Damodar Valley Corpo-
ration;

(b) what will be the expenditure on
the construction of the villages;

(c) is there any agricultural land
under Tilaiva and other submergence
areas under Damodar Valley Corpora-
tion; and

(d) whether Government have pro-
posed to give the owners land or com-
pensation in cash?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a)
to (d). The information is being col-
lerted and will he placed on the Table
of the House as soon as possible.

INTEGRATED RIVER PROJECT FOR
SourH INDIA

*2085. Shri Kachiroyar: Will the
Minister of Planning be pleased to
state whether Government have taken
any stepa by way of complylng with
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the request of the residents of South
Arcot District menfioned in their
memorandum presented to the Techni-
cal Committee on Irrigation of the
Planning Commission when they visit-
ed Madras recently, regarding the inte-
grated river project for South India
and if not, the reasons thereof?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): The
report of the Technical Committee has
not been submitted to the Government.

EXPENDITURE ON INDIAN EMBASSIES

*2086. Shri K. Subrahmanyam: Will
the Prime Minister be pleased to state:

(a) whether any economy has been
cffected during 1951 in the expenses on
Indian Embassies abroad;

(b) whether all the amenities for-
merly enjoyed by the late High Com-
missioner in London will be extended
to the new incumbent of the office or
whether austerity standards are going
to be enforced;

(c) what is the money claimed by
the High Commissioner in London for
the payment of his medical bills dur-
ing 1951; and

(d) whether there was any audit
objection to the sanctioning of the
claim?

The Prime Minister (Shri Jawaharlal
Nehru): (a) A saving of Rs. 21.13,000
on the items for which provisiomr was
originally made in the Budget was
made. Later, certain fresh decisions
involving new financial commitments
were taken. Among these were the
effects of the re-fixation of the exchange
rate between the Indian and Pakistani
currency and a certain expansion of
the External Publicitv organisations.
This additional expenditure amounted
to Rs. 11,08,100. All this additional
expenditure was met from the original
sanctioned grant of Rs. 2,72.23.100.
Even so. there was a net saving of
Rs. 10,04,900 in the financial year
1951-52.

(b) Yes. The allowances we have
thus far paid to the High Commissioner
in London compared unfavourably
with allowances paid to some other
principal heads of missions. These
have been brought in line with those
of other heads of missions. The new
High Commissioner is staying in our
separate Embassy building which puts
an additional burden uponr him. Our
directions to all our heads of missions
are to maintain the responsibilities of
their high offices with dignity. but
without any lavishness or ostentation.
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(c) and (d). No amount was claimed
by the High Commissioner imr London
during 1951 for payment of his medical
bills.

DisPLACED FAMILIES IN RAJASTHAN

*2087. Shri Karmi Singhji: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of displaced families
rehabilitated in Rajasthan and in re-
ference to Bikaner Division in parti-
cular;

(b) the amount of funds sanctioned
in the current year to be advanced as
loan for the construction of houses and
shops for displaced persons in Rajas-
than and Bikaner in particular;

(c) the total amount of funds which
have been spent up to 1951-52 on relief
of displaced persons in Rajasthan; and

(d) the number of families which
have been enabled to construct houses
for themselves with Government aid
in Rajasthan and Bikaner Division in
particular?

The Minister of Rehabilitation (Shri
A P. Jain): (a) About 62,000 families
are settled in Rajasthan. Of them
47.000 are settled on land, including
16,000 in Bikaner. Of these settled in
urban areas. about 10,000 have received
loans from the Government and out of
them 800 are in Bikaner.

(b) It is proposed to permit the
Rajasthan Government to incur expen-
diture upto Rs. 38 lakhs for housing
?gggnggs for displaced persons during

(c) Rs. 173-21 lakhs.

(d) The information is being col-
lected and will be laid on the Table of
the House in due course.

Di1sTRIBUTION OF CONTROLLED CLOTH

*2088. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) if any definite plan has been laid
down in the form of instructions for
distribution of controlled cloth through
licensed dealers:

(b) if so. what is it;

(¢) are these binding on administr;:
tions in all States;

(d) whether the State Government
are implementing these latest Instrue-
tions; and

(e) whether the Himachal Pradesh
Government has alsg jmplemented
these instructions?
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The Minister of Commerce and
Industry (Shri T. T. Erishnamachari):
(a) amd (b). The State Governments
have been asked to grant licences for
trading in cloth freely.

(c¢) They are binding unless there
are strong reasons to the contrary in
any particular State.

{d) The majority of State Govern-
ments have implemented these instruc-
tions.

(e) The Himachal Pradesh Govern-
ment have imposed certain restrictions
and the matter is under correspondence
with that Government.

IssuE oF No DEMAND CERTIFICATES

*2089. Giani G. S. Musafir: Will the
Minister of Works, Housing and Supplr
be pleased to state:

(a) whether it is a fact that “No
Demand Certificate” usually required
in respect of a person proceeding on
pension, is not issued by the Estate
Office, New Delhi, for over six months,
in certain cases;

(b) what are the circumstances due
to which the issue of such a certificate
is held up for such a long time; and

(c) in how many cases and under
what circumstances there has been
delay of more than two months in the
issue of “No Demand Certificates”?

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) It is possible. Sir, that in some
exceptional cases, the issue of these

certificates may have taken all* this
time,

(b) "No Demand Certificate” is issued
after scrutinising the accounts of the
person concerned for the entire period
of allotment of Government residence
to him. and after ensuring that all the
amenities provided in the residence had
been returned to the Central Public
Works Department, and recovering the
amounts due. This naturally takes
some time, but with a view to avoiding
bardship to Government servants
caused by any delay in the issue of
“No Demand Certificate”, it was
decided in February last that the pay-
ments due to the Government servants
concerned should not be held up and
that the offices concerned could proceed
without obtaining a “No Demand Certi-
ficate”. provided the person concermed
furnishes a surety bond from a per-
manent Government servant.

(¢) The reaquired information is not
readily available,
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FurNAceE OiIL

*2090. Dr. Amin: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether it is a fact that the
(ilass Industry using furnace oil as
fuel has been hard hit as a result of
the abnormal increase in the price of
furnace oil from January 1952;

(b) whether Government have re-
ceived any representation from the
Industry in this matter; and

(c) if the reoly to part (a) above
be in the affirmative, what action the
Government pronose to take to pro-
vide relief to the Industry?

The Minist of C ce and
Industry (Shri T. T. Krishnamachari):
(a) There has certainly been an in-
crease in the cost of production as a
result of the price of furnace oil going
up, but Government do not consider
that the industry has been hard hit.

(b) Yes, Sir.
{c) Does not arise.
faea 5w & qata
*0%% =l &l Fho myEAT : FaT
gFaTd 5fT ag AqASH 1 FO FGT :
(=) o= w2= 7 faeanfos safwrmat
% Al W WRA W I AT,
g’ aF =g FY T gawfh; T
‘(@) 9% 3@ sww ¥ feg
wO % 7 H Wi, (jur a% fer
7 ufy & oy ?

tlon (Shri

The Minisier of Rehabilital
A. P. Jain): (a) Rs. 23,87 lakhs.

(b) No amount was specifically ear-
marked for industries. However, out
of the funds sanctioned by the Govern-
ment of India, the State Government
gave Rs. 1-21 lakhs for running indus-
tries in Vindhya Pradesh. The
Rehabilitation Finance Administration
separately gave Rs. 17,000 for the same
purpose.

BrasT FURNACE

#2092, Shri Muniswamy: Will the
Minister of Production be pleased to
state:

(a) whether it is a fact that the erec-
tion of a Blast furnace in India is
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under the consideration of Govern-

ment,;

(b) if so, when and where will it be
started; and

(c) what are the names of those
foreign firms which are willing to co-
operate with Government in this in-
dustry?

The Minister of Production (Shri
K. C. Reddy): (a) Yes.

. (b) No decision has yet been taken
on these points.

(c) As the negotiations are still pro-
ceeding, it is not in the public interest
to disclose the details at present.

STATIONERY ror M.Ps.

*2093. Shri Sinhasan Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the price of paper wused for
printing letter pads for Members of
Parliament per ream;

(b) the size of paper sheet so used
znd the number nf letter papers made
out of one such sheet; and

(c) the cost of printing the letter
heads with Government emblem and
the price charged from Members on
sale for every 50 and 100 letter paper
sheets?

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) Rs. 32/9/1'5 per ream.

(b) The size of paper sheet used
is 18" x21" and the number of letter
papers of different sizes made out of
one such sheet is—

Piecea

(i) D. O. Note paper 4}*=x7*, 12
(i1) ”» W BTx5° 1
(iii) ”» . OTXTT [}
(iv) . 107 %8 . 4
(v) " 137 % 8" | 3

(c) The cost of printing the letter
heads with the State emblem is—

(i) colour embossing—Rs, 32-15-0
per thousand,

(ii) plain embossing—Rs. 27-14-6
per thousand.

The price charged from Members of
Parliament for 100 sheets of different
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sizes mentioned in the answer to part
(b) of the question is as follows:

Coloursd embossed Plain embossed
@Re.4 7 0  Ra 314 0
(ii) Re. 4 12 0 Re. 4 3 0
(i) Re. 5 1 0 Re. 4 8 0
(iv) Re. 5 11 0 Re. 6 2 0
(viRs. 8 5 0 Rs. 512 0

The rates for pads of 50 sheets are
half the rates for 100 sheets as given
above.

HiMALAYAN EXPEDITIONS

#2094, Shri Bhakta Darshan: Will
the Prime Minister be pleased to state:

(a) how many foreign expeditions
tried to climb the various peaks of the
Himalayas or make scientific explora-
tions in the Himalayan region during
this summer, and from which countries
did they come;

{b) what were their objectives and
how far did they succeed in achieving
them;

(c) if any type of help was accorded
to these expeditions, and if so, tb
what extent;

(d) whether any Indian party also
undertook the same types of expedi-
tions in that region, and if so, with
what results; and

(e) were they in any way helped

by Government?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (b). Two expeditions to
Nepal, one Swiss and the other British,
one British expedition for Botanical
research in Nepal, three expeditions.
one British. one French and ome Italian
to the Gangotri region set out this
summer.

Government have no detailed infor-
mation about the progress of these
expeditions, except that Everest has
not beer climbed and that the French
expedition succeeded in reaching
Choukhamba peak.

(c) Exemption from payment of
customs duty was granted in respect
of the equipmemt imported by the
expeditions, subject to the goods in
question being re-exported out of India
within a specified period.

(d) According to press reports, an
Indian party attempted Panchuli Peak
but failed.
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(e) No request for Government help
was received.

AREAS FOR COMMUNITY PROJECTS
IN ORISSA

*2095. Shri N. B. Chowdhury: Will
the Minister of Planning be pleased to
state:

(a) whether State Governments
were asked by the Planning Commis-
sion to recommend suitable areas for
cm;munity development programme;
an

(b) if so, what were the areas re-
commended by the Government of
Orissa and when these recommenda-
tions were made?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) Yes.

(b) A list is placed on the Table.
[See Appendix X, annexure No. 16.]

WoMEN WORKERS 1IN TEA GARDENS

*2096. Shri K. P. Tripathi: Will the
Minister of Labour be pleased to state:

(a) whether it is a fact that Indus-
trial Tribunals in West Bengal and
Assam have come to a finding that the
women workers in the Tea Gardens
of Assam are mere adjuncts to their
husbands and that they may be dis-
missed immediately on the dismissal
of the husbands; and

(b) what is the number of women
workers involved in this definition?

‘The Minister of Labour (Shri V. V.
Giri): (a) No information is available
regarding West Bengal. In Assam, the
services of four women workers in two
tea gardens were terminated following
the dismissal of their husbands for
gross misconduct. The presence of dis-
missed workers in their quarter. within
the estate premises was considered pre-
judicial to peace, order and discipline
in the gardens and the wives and other
members of their families, who were
their dependents, had to leave the
gardens along with them. The Indus-
trial Tribunal which dealt with the
cases In question observed that the dis-
charge of the women workers was. in
the circumstances, justified. It observed
as follows in the award:

“The wives or the children of the
employees in a Tea Garden, do
not ipso facto becomne work-
men in the Company. When
those workers are dismissed
from their employment, they
go away along with their wives
and other dependants who
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havé got no separate existence
of their own......... e

Government, however, consider the
matter involves an important issue
which requires further examination;
this will be done after obtaining the
information under clause (b) below.

(b) Information is being collected
and it will be placed on the Table of
the House in due course.

LiesEL ENGINES

*2097. Shri Muniswamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
import of Diesel Engines is restricted
and if so, why; and

(b) what is the average number of
Engines that are permitted to be im-
ported every year?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) The import policy for the II half
of 1952 is under consideration.

(b) Separate statistics for diesel
engines are not available. Imports of
all types of oil engines during the last
2 years were as follows:

1959-51 36,003
1951-52 72,433

CoONTRIBUTION OF CENTRAL TEA BuoARD
FOR LABOUR WELFARE

*2098. Shri K. P. Tripathi: Will the
Minister of Commerce and Indostry
be pleased to state:

(a) whether the Central Tea Board
contributed any sum for labour wel-
fare last year, and the year before
the last;

(b) if so, what was the amount; and

(c) whether the contribution has
been stopped this year?

Deputy Minister of
n.-:he Indpstry (Shri Karmarkar): (a)
and (b). The Central Tea Board
allocated during the year 1850-51, that
S ittt S5 VA
30th T, i 5 or
laboufegmeltare.
(c¢) No final decision has yet been
taken.

Commerce

FiRMs INCORPORATED IN UK.

#2909, Bhri Pateria: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government are aware
that a large number of Firms incor-
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porated in UK. and operating from
Calcutta are controlled by the Bengal
Chamber of Commerce;

(b) whether Government gave any
assurance in the past that such firms
would not be discriminated against in
any way and would be treated on a
level with other Indian firms;

(c) whether Government are aware
that since 1950 more and more
Britishers are-being employed by these
firms in superior positions, thus res-
tricting the scope of Indians in the
superior positions in these firms;

(d) if the answer to part (c) above
be in the affirmative, whether Govern-
ment took any action to limit further
importation of foreigners in these
firms; and

(e) what are the conditions of em-
ployees there with regard to—

(i) rates of salaries and privileges
enjoyed by Indians and Bri-
tishers in the same grade; and

(ii) training facilities enjoyed by
both?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Government are aware that a
number of foreign firms are operating
in Calcutta, but have no information
regarding their exact number or in
regard to their being controlled by the
Bengal Chamber of Commerce.

_(b) No specific assurances have been
given, but it is generally our policy to
afford equal treatment to all concerns
operating in this country.

(c) and (d). Government have heard
of this from certain sources. Inquiries
are being instituted in this regard.

. (e) Government have no informa-
tion.

WHITE PAPER

*2100. Shri Pateria: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the names of various Mills
producing white paper in India along
with their annual output in tons per
year, especially in 1951-52;

(b) what is the approximate quan-
tity of white paper required by the
country annually;

{c) what are the steps
Government to incPease the
output of white papers; and

(d) what was the quantity of white
paper imported into India in the
year 1951-52 along with the names of
the countries from which it was im-
ported?

taken by
annual
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The Minister of Commerce and
Indus.ry (Siars I. T. Krisopamachari):
(a) I presume the hon. Member is
referring to printing and writing paper.
A statement is laid on the Table of
the House. [See Appendix X, an-
nexure No. 17.]

(b) The demand is estimated to be
in the neighbourhood of 100,000 tons.

(c) Government assistance takes the
form of release of constructional
materials, grant of import licences for
machinery etc., to the industry for the
setting up of new mills and expansion
of existing units.

(d) 12,098 tons, mainly from the
U.K.., Canada, Finland. Sweden,
Norway, Austria, Japan and the U.S.A.

DiSPLACED CHILDREN OF ScHOoL GOING
AGE

*2101. Shri Pateria: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) what is the number of children
between six to twelve years ie., of
school going age, in the various dis-
laced persons’ colonies in India;

(b) what is the number which could

be accommodated in the schools in the
colonies;

(c) how many colonies
without schools; and

(d) what steps Government have
taken for giving educational facilities
to the children and the period in
which the proposals will be imple-
mented?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) to (d). The labour
and expense involved in collecting the

information will not be commensurate
with the results achieved.

ageTO-py
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. The Minister of Planning and Irriga-
tion and Powers (Shri Nanda): (a) It
is believed that the growing realisation
of the economic disadvantages caused
by fragmentation and continuous sub-
division of holdings would induce the
cultivators to adopt some form of co-
operative farming.

(b) The view is based on the
opinions expressed at many repre-
sentative conferences.

(c) No. Sir.
DISPLACED PZRSONS IN TRIPURA

530. Shri Biren Dutt: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) the number of displaced persons
in Tripura:

(b) how many of them have been
rehabilitated: and

(c) what steps are being taken to
rehabilitate those persons to whom the
Government of Tripura gave land
belonging to other persons and who
have now been ordered to vacate such
lands?

The Minister of Rehabilitation (Shri
A. P, Jain): (a) 1,01,201.

(b) Without a economic
survey it is not possible to say what
degree of economic rehabilitation has
been achieved by individuals or
groups.

(¢) In no case has a displaced
person been given land belonging to
other persons.

EMPLOYMENT EXCHANGE 1IN TRIPURA
531. Shri Biren Dutt: Will the Minis-
ter of Labour be pleased to state:

(a) whether there is any Employ-
ment Exchange in Tripura State: and

(b) it the answer to part (a) above
be in the negative, do Government
contemplate to set up one there?

The Minister of Labour (Shri V. V.
Giri): (a) No, Sir.

(b) Not in the immediate future.

WORKERS IN NELLORE DMica MInms
532. Shgi Nana Das: Will the Minis-
ter of Labour be pleased to state:

(a) the total number of workers
employed in the Mica Mines and
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factories (Mica industry) in Nellore
District during the years 1947, 1948,
1949, 1950, 1951 and 1952,

(b) the total number of workers
employed in the month of June, 195):
and

{¢) what was the number of workers
employed in June, 19527

‘The Minister of Labour (Shri V. V.
Giri): (a) to (¢). The information is
being collected and will be laid on the
Table of the House in due course.
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The Minister of Labour (Shri V. V.
Gird): (i) About 34,604.

(ii) In 1951, 3486 women gave
notice under the Mines Maternity
Benefit Act, 1941, that they expected
babies within one month from the
dates of notice. Some of the pregnant
women might not have given notice
for the reason that they were not
entitled to Maternity Benefit: the
benefit applies only if a woman has
been in employment in a mine or
mines belonging to the same owner
for at least six months preceding the
date of delivery, and if absence with-~
out permission during this period does
not exceed 26 days.

(iii) I regret that the information
is not available. Though I have no
doubt that several persons of category
(ii) must have been subsequently
transferred to this category, during the
Year.

(iv) The Mines Act prohibits em-
ployment of children under 15 years
of age.

Cramus COMMISSIOVER FOR AGRI-
CULTURAL CLAIMS

534. Bardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether there is a Claims Com-
missioner for agricultural claims in
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the Claims Organisation of the Rehabi-
litation Ministry, and

(b) if so, what are his qualifications
for agricultursl ciaims and what is
his experience in land work?

The Minister of Rehabilitation (Shri
A, P, Jain): (a) There are two Claims
Commissioners for verification of
agricultural land claims.

(b) A statement showing their
qualifications is laid on the Table of
the  House. [See Appendix X,
annexure No. 18.]

AccipENTs 1IN NeLLore Mica Mmes

535. Shri Nana Das: Will the Minis-
ter of Labour be pleased to state:

(a) whether it is a fact that almost
all the accidents that have occurred
in the Mica wiines in Neliore District
of the Madras State from 1948 to 1952
were the results of misfires of ex-
plosives;

(b) if so. the number of such acci-
dents;

(c) how many lives have been lost
in these accidents; and

(d) what steps have been taken to
stop these accidents?

The Minister of Labour (Shri V. V.
Giri): (a) and (b). Seven out of
eleven fatal accidents which occurred
in the mica mines in Nellore District
from 1948 to July 1952 were caused
by explosives.

(c) Ten.

(d) Necessary instructions as to how
to avoid acvidents by drilling into mis-
fired shot-holes have been issued to
the managementis of all the mines. To
enforce the provisions of the Indian
Mines Act and Rozgulations made
thereunder  eflectively, a  Junior
Inspector of Mines has been posted at
Nellore since 24-5-50. He organised
classes for blasters and supervising
stalT of mines in 1950. Since then
many of the blasters emnloved in that
area have bozn examined by the
Junior Inspector and the District
Superintendent of Police and have been
granted certificates to show that they
are qualified to use explosives in
mines. Adejuate provisiin for the
examination and certification of
blasters has been made in the revised
regulations for metalliferous mines
which are now under consideration of
the Government. The manafementa
have also been requested to notify all

" appointments of shot-firers and to

appoint only such persons as have been
granted certificates of competency.
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Jack Hamwers v Mica MinNes

536. Shri Nana Das: Will the Minis-
ter of Labour be pleased to state:

¢a) the number of Jack Hammers
that are in use in all the Mica Mines
in the Nellore District; and

(b) the number of accidents that
occurred to the operators of Jack
Hammers after their introduction in
#he mining industry?

_The . Minister of Labour (Shri V. V.
Giri): (a) and (b). Information is
i collected and will be placed on
the Table «f the House in due course
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GOVERNMENT ADVERTISEMENTS 1IN\
NEWSPAPERS

537. Shri Veeraswamy: Will the
Minister of Information and Broad-
casting be pleased to state the names
of newspapers and journals to which
the Government of India offer adver-
tisements?

The Minister of Information and
Broadcasting (Dr. Keskar): The atten-
tion of the hon. Member is invited tor
the reply given to part (a) of Starred
Question No, 87 on 9th August. 1951.



Tr——— A ey

Deted...... 2% \|,2-51

Ll A LT

PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

4601
HOUSE OF THE PEOPLE
Thursday, 24th July, 1952

The House met at a Quarter Past
Eight of the Clock.

| MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-10 amM.
STATEMENT RE KASHMIR

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Sir, I am grateful to you for
tiris opportunity to make a statement
in regard to affairs relating to the
Jammu and Kashmir State. The House
has been interested and the wider pub-
lic is also interested in these develop-
ments and, therefore, with your per-
mission, Sir, I shall take a little time
of the House to state not only the pre-
sent position, but go somewhat into
the background, because we are apt
to forget what has happened in the
recent past. Public memory is short
and unless we remember that past it
is sometimes a litile difficult to under-
stand the present.

The State of Jammu and Kashmir,
for long years was a delectable play:
ground for those who could afford :t,
one of the famous playgrounds of the
world, and though the people living
there were for the great part poverty-
stricken, it drew many people from the
rest of the world. This Kashmir,
which was politically-speaking a back-
water for these long years, was sud-
denly thrust into the current of history
and since then events have happened
there, many developments have taken
place—good and bad—and naturally
public attention has been drawn to
them and it has become an interna-
tional affair. For us in India it is. of
course, something much more than that
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not only because of our tong con-
tacts ranging over a thousand years;
but also because of these recent de-
velopments which have brought us
nearer to one another. So, therefore,
1 would ask the indulgence of the
House, if I may put it so, for some
background information.

First of all, I would like the House
just to form a mental picture of the
geography—the geographical situation.
From the southern tip of India, Kanya
Kumari. Kashmir is just about or a
little over two thousand miles, It is a
far cry. Roughly speaking, Kashmir is
abopt a thousand miles from the sea,
While a part of India it is, in fact, the
heart. of Asia, geographically speaking,
and for countless ages great caravans
have passed from India right up to
Central Asia through this State. It is
essentially, and it has been for two
thousand years or more, very closely
connected with India culturally and
pohucal}y often enough. It is also con-
nected in various ways with Central
Asia, Even now I wonder how many
people realise that Kashmir is further
north than Tibet. So one has to think
of Kashmir in that peculiar geographri-
cal position apart from the other
factors in the case,

Now Kashmir, as I said, was sud-
denly thrust into this current of
history. This current is moving very
rapidly in many parts of the world and
sometimes it becomes a rushing and
raging torrent in some parts. We seem,
all of us or most of us all over the
world, to live on a thin crust of peace
and the crust threatens to crack up
often enough and does crack up some-
times, Even this morning’s news will
bring this picture to the minds of hon.
Members—the happenings in some
States in Western Asia, the coup.
d'etat and the rest taking place and
the lack of stability. We in India are
perhaps a little fortunate in this res-
pect, because in spite of many things
that some hon. Members may complain
of, or protest against, there is, it is
widely recognised, a large measure of
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stability in our machinery of Govern-
ment and affairs in the country and a
continuous, progressive development,
without those cracks appearing. This
is a matter of good fortune for us. But
at the same time nobody in this wide
world can afford to forget this crack-
ing and sometimes, as It appears, dis-
integrating world of ours. That is the
major background to be remembered.

Now in the State of Jammu and
Kashmir, as.in other Indian States of
old, there were strivings for freedom
against the feudal rule that existed
there. As in other States again, they
took their inspiration from the great
nationalist movement of India. In es-
sence, they were the outcome of that
very movement and the off-shoots of
that movement and their ideals and
objectives also very largely came from
that big movement and that great
leader, Mahatma Gandhi. I think !
would be right in saying that of all
the various State movements in India
during the last twenty or thirty years
probably the State movement that de-
veloped in the Jammu and Kashmir
State, the popular movement 1 mean
that developed there, was the most
powerful and grew up to be the best
organised. It came in conflict, inevit-
ably, with the State Government there.
as all such movements did elsewhere.
This movement was intimately con-
nected with what was known as the
All-India States People’s Conference.
Thereby it became a part of that allied
movement in India which affected all
the States in the couniry. It was close-
1y connected with it. This is the back-
ground.

There were during these years, as in
the rest of India, conflicts with the
State machinery and the people there
and the popular organisation there
went through a great deal of torment
and suffering. There is much to be
said about that period. but I shall now
come to more recent times.

When, or a little before, indepen-
dence and partition came, the House
will remember that we were faced by
this big problem of the six hundred
and odd Indian States in India, It
was a terrific problem and we had to
gsolve it with great rapidity. The an-
nouncement that the British Govern-
ment had made—I think it was round
about early in June 1947—had left the
position of these States vague. We
did not like that part of the British
Government’s announcement, because,
in a sense it almost encouraged flssi-
parous tendencies in these States. It
almost led some penple to think or
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imagine i1n these States all’ over India
—] am i about the Rulers there
—to think that they could function
more or less independently.

So, in those months of July and
August 1947 we had to face this major
problem. Fortunately, we had a man
big enough to tace it—Sardar Patel.
And then during those two or threes
weeks preceding Independence we saw
nearly all these States in India acced-
ing to the Union of India, or to the
Dominion of India as it then was—
nearly all, barring two or three, bar-
ring Hyderabad, barring Kashmir and
one or two small ones. Hyderabad’s
case, as the House well knows, was a
very special one. Kashmir, I amn deal-
ing with. The other small ones did not
count much. So practically all these
States acceded to India with great
rapidity. And I should like to say that
we were helped greatly in that process
by the then Governor-General of India,
Lord Mountbatten. That help had
great effect because it proved to all
these Rulers in these States that they
could not rely upon the British Gov-
ernment, as against India.  And so
they were faced by this coming Inde-
pendence of India, of which they were
afraid. They were faced by their own
people who were dissatisfled with them
and wanted a change. And when the
last support which they perhaps looked
up to, that is the British Government,
also failed them they had no prop left,
and hence the rapidity of their acces-
sion to India. They acceded on three
basic subjects, Defence, Foreign Affairs
and Communications. All the States
did that. And so the Dominion of
India started on the 15th August 1947
with all these States having acceded
to it, excepting Hyderabad on the one
side, Kashmir on the other, and one or
two small ones.

In regard to Kashmir, even before
the 15th August, I should imagine. in
July, the question came up before us
informally, And the advice we gave
was that the State of Jammu and
Kashmir, for a variety of reasons, ot-
cupied a very special place. May I ndd
here that even in regard to the other
States in India the Government of
India had declared its policy—the Mi-
nister of States, Sardar Patel, had
declared our policy clearly—that where
in regard to any State there was any
doubt as to the wishes of the people,
those people should be consulted. That
is to say, normally speaking there was
no doubt that these States wanted to
become parts of the Union of Indla—
there was no question of consultation,



+ ferent matter.

" that

.

4506 Statement re Kashmir

no doubt—but where there was any
doubt we declared that we will consult
the people and abide by their wishes.
That general policy and principle ap-
plied to every State in India. But
there were hardly any cases where
this question arose and that is a dif-
So that, when the ques-
tion of Kashmir at first informally
came up before us—it was always be-
fore us in a sense, but it came up be-
fore us informally round about July or
the middle of July—the advice we
gave to Kashmir State was—and, if I
may say so, we had contacts with the
popular organisation there, the
National Conference, and its leaders,
and we had contacts with the Maha-
raja’s Government also, rather vague
contacts, but they dealt with us—the
advice we gave to both was that Kash-
mir is a special case and it would not
be right or proper to try to rush things
there, and the general principle we had
laid down that the people of the State
should be consulted specially applied
to Kashmir. This was before Partition,
beiore the actual coming of Indepen-
dence. We made it clear that even if
the Maharaja and his Government then
wanted to accede to India, we would
like something much more, that is,
popular approval of it before we tock
step. We did not wish by some
clever tactics to gain something on
paper. We were after something much
bigger, that is to gain the hearts of
the people there to have a real union.
Indeed. the basis and the foundation
for that real union had been laid in
the past—a much more enduring basis
than even any legal or constitutional
document. That basis had been these
national movements there and here,
our working together in co-opqratmn
for common ideals, and our having to
endure common suffering. That was
the real basis. So we made it clear in
the month of July 1947 that the State
of Jammu and Kashmir should not be
hustled into taking any action, though
many of their leaders were Qersonal!y
inclined. but they knew their peovle
too and they said that the initiative
should come from the people and not
merely from the Maharaja's Govern-
ment, only then it will endure.. We ac-
cepted that entirely. And so we in-
formed the Maharaja’s Government as
well as the leaders of the popular
movement there that this matter of ac-
cession should not be Hurried, that it
should wait over till some method was
found of consulting the people. And
at that time what we envisaged was
some kind of Constituent Assembly
being elected there. In fact we
envisaged that for other places too.
wherever such a question arose. And
we advised that meanwhile there
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should be Standstill Agreements with
India and Pakistan that was going Lo
come soon, so that no change need be
made, except minor changes, and a
little ’Llater, at leisure, this question
could be considered further.

Well, of course there was little of
leisure that we had after the 15th
August 1947. Upheavals took place in
Pakistan, in the States of India border-
ing on Pakistan, and we had to pass
through much pain and torment during
that period, We could not .think of
Kashmir or any other place. We had
to deal with the immediate issues that
faced us from morning to evening.

_ Suddenly, the House will remember,
in the last week of October 1947 an
invasion took place of Xashmir
through Pakistan. Now, it has been
said in Pakistan often enough that
there was some deep conspiracy on the
part of India, allied with the leaders
of Kashmir, to create trouble in various
parts of the State, in the Poonch area
and the rest. It has also been said,
some people have said, that we knew
all about what was happening—this in-
vasion, | mean. The fact of the matter
is that when we first heard the news of
this invasion it came to us as a comg
plete surprise. In fact, even the news
did not reach us properly, because
communications were not working pro-
perly. And when this dawned upon
us we were taken much aback. For a
day or two we gave very serious
thought to this matter, and we did
not (uite know what we could do
about it. We were far out of reach.
Physically it was difficult. We were
terribly busy with our own troubles
here. However, as this raid and in-
vasion developed, news came to us of
rapine, killing and arson that was go-
ing on in its train, and naturally there
was a great public feeling in India.
Public feeling was aroused and the
House can well imagine what the state
of public feeling in the State of Jammu
and Kashmir was at the time, At that
time we received independent appeals
both from the Maharaja’s Government
and from the popular organization of
Kashmir. The appeals were for help
and for accession to India. We gave
long and very anxious consideration to
these, tried to consider and think out
the' implications etc., and we had to
come to a quick decision. I remember,
it must have been the 27th of October,
after practically an all day sitting in
the evening we came to the conclusion
that in spite of all the risks and
dangers involved, we could not say ‘No’
to that appeal and that we had to go
there to help them. It was not an easy
matter because we could only go by
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air. We did not even know if the one
and only temporary air-fleld was work-
ing or was in the hands of our foes.
There was no other way to get there
immediately and time was impartaot,
because every day brought further
news of the depredations of those
raiders. We decided to go to their help
with all its conseguences and within
12 hours of our decision our troops
were on the way by air. That was a
fine piece of staff work on the part of
our Army and Air Force. They arriv-
ed just in time; indeed it is possible
that if they had arrived 24 hours late,
the air-fleld would have been in the
enemy's possession and that would
have made matters much more difficult.
From the air-fleld they went straight
within a few miles to oppose these
raiders. The raiders were driven back.
Those raiders were supposed by us fo
be tribal people, no doubt, encourag-
ed and abetted by Pakistan. At first
we did not think it was a major mili-
tary operation to drive out these tribal
people. May I add here that before
our forces reached there, probably be-
fore three or four days, the adminis-
tration of Kashmir had completely
collapsed. There was no administra-
tion. There was nobody—I cannot say
definitely, but I hardly think there
was any police force left or anything
else. During these very critical days
when this ruthless enemy was advanc-
ing on the famous city of Srinagar, the
people of Srinagar had nobody to pro-
tect them, either big or small, and it
was only the popular effort of the
people, the volunteers of the National
Coriference that protected that city
and protected it, not so much from
armed forces—they could not do that
because they had no arms—but they
gave the necessary moral stimulus to
the people and it is a fact worth re-
membering that when the enemy was
within ten or twelve miles of Srinagar
city, not a shop in Srinagar was clos-
ed. They were functioning. That
showed the morale of the people and of
the National movement at the moment
of severe crisis, We drove back these
raiders and when we drove them back
to a place called Uri, where only &
year or more earlier, T had been a
prisoner of the Maharaja’s Govern-
ment, suddenly our forces discovered
that a little beyond Uri they were
not dealing with the tribal raiders, but
with the armed might of the Pakistan
army. That was a different matter
that had to be dealt with on a different
plane and so for the moment our arm-
ed forces stopped there.

Well. since then—this was in Novem-
ber 1947—war eontinued there and

elsewhere in the State, on the Jammu
side, on the Kashmir gide and on the
northern side. It continued for a year
and a half nearly. Round about De-
cember when we saw that we were up
against the regular forces of the Pakis-
tan army, immediately we felt that this
matter was likely to become much big-
ger than we had imagined, that it
might very well lead us to a full-scale
war with Pakistan.

I should like the House to remember
that time because we must judge every
event in the context of that period. 1t
was a period when soon after Parti-
tion with all the troubles we had due
to the Partition and even our armies
and services, everything else was split
up, we wanted to settle down and apart
from that, so far as we are concerned,
we are averse to war, if we can help it.
When we saw this matter might well
develop into a full-scale war against
Pakistan, we decided to refer the
matter to the United Nations, I think,
round about December 1947. OQur re-
ference was that certain tribal people
had invaded the Kashmir State terri-
tory, behaved ruthlessly etc., that they

. had come through Pakistan territory

and that Pakistan had aided and abet-
ted them in doing so. Our request
to the United Nations or the Security
Council was that they should inform
Pakistan not to aid and abet these
people. That was our request and that
was the question we put. For the rest
we proposed to deal with the situation
ourselves. Our object was that this
war should not spread in this way. We
had, of course, asked Pakistan directly
this question, But Pakistan had stout-
ly denied having anything to do with
the matter. It was rather difficult to
understand how a few thousand people
could march through Pakistan terri-
tory almost unaware so far as the
Pakistan Government was concerned.
However they denied that the tribal
people had marched through their ter-
ritory with their help at all and they
denied absolutely then and for some
months afterwards, that any Pakistan
force or any part of the Pakistan Army
had taken part in this Kashmir inva-
gion. Later, we had plenty of evidence
of this and in Delhi city a little
museum was opened by our Defence
people. showing the participation of
the Pakistan army when they were do-
ing it, because we had all kinds of
captured materials. diaries of soldiers,
insignia, ete.

In 1948 these military operations
went on flercelv throughout the winter.
It is a very difficult time in those high
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valleys of the Kashmir State during
winter when you have to go up 15,000
feet or so. Simultaneously, the
Security Council came into the picture.
At first, for many months they talked
and argued in New York. We were
surprised because the question we had
put was a very simple one and admit-
ted only of a simple answer. We had
not asked them to take our word for it,
it it was challenged, as it was chal-
lenged, by Pakistan. The obvious
course was to find out for themselves
if we were telling the truth or Pakistan
was telling the truth in this matter.
During these four or flve years of dis-
cussion, negotiation and mediation that
simple guestion that we put at the end
of 1947 has not been answered and has
not been considered in that way. It
has been answered in a sense rather
indirectly by the Resolution of the
United Nations Commission that cdme
here in 1948, when they said that a
new situation had arisen because
Pakistan troops were in Kashmir. They
did say that, because till the very eve
of this statement, Pakistan Govern-
ment had firmly denied the fact that
their troops were there, That is an
amazing instance of continuing to
repeat what was patently false, and
without foundation and which was
found to be so by this United Nations
Commission

If I may just for a moment go back
a little, on 31st December 10848, a cease
fire was agreed to between the parties.
Since then, there has been no military
operation on any major scale, There
have been petty raids; but, otherwise,
there has been no serious fighting. That
has been the position since then. Apart
from local troubles and infiltrations—
if you take that kind of thing, thgre
is plenty of that—the scene has shift-
ed to the Security Council of the
United Nations, the United Nations
Commission, United Nations repre-
gentatives and the like, who have been
visiting India from fime to time. I
shall not go into that history,

The latest mediator has been Dr.
Graham. Dr. Graham has been
here twice and has had long consul-
tations with us and with the Pakistan,
Government, and is at the oresent
moment in New York still conti-
nuing these conversations. He con-
fined his enquiries almost en-
tirely to what he called the
demilitarisation of the State. That
word is hardly a happy word; but,
nevertheless, for the sake of con-
venience we may use it. The position
that we had agreed to when the United
Nations Commission was here was this.
In our desire to have peace, we had
agreed to this, that, first of all. Pakis-
tan armies, auxiliaries and the rest
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should withdraw from every inch of
State territory. In fact. we had laid
the greatest stress on it. not merely for
military reasons, but much more so
for moral reasons. They had no busi-
ness t0 be there. They had to withdraw.
They had invaded. Even if Pakistan
challenged the accession of Kashmir to
India, and as the House knows. they
have challenged it and called it a bogus
accession and all that kind of thing—
even leaving it apart, I shall deal with
it a little later—whatever India’s posi-
tion in Kashmir might be, one thing 1s
dead clear and dead certain, that Pakis-
tan had no position there; moral poli-
tical, constitutional or anything else.
and Pakistan had no business to send
any forces or abet any forces going
there. So that, we made it an essen-
tial conditiyn pre-requisite of any kind
of approach to a settlement with Pakis-
tan, their withdrawal completely from
that area which they had invaded and
occupied. That was the thing agreed
to in that Resolution of the United
Nations Commission.

Meanwhile something else had hap-
pened and that was the building up in
the Western area of the State, which
was occupied by Pakistan, of forces
sometimes called the Azad Kashmir
forces. They had built up local levies
called Azad Kashmir forces. At that
time, that is in 1948, we did not have
too much information about that, al-
though we knew about it. We asked
that these levies should be disbanded
and disarmed. We could not ask them
to go away from the State because the
people lived in the State. We asked
that they should be disbanded and dis-
armed, The form that the Commission
put it later in the Resolution was,
large scale disbandment and disarme-
ment of Azad Kashmir forces. There
has always been an argument between
us and Pakistan on that issue. We
have insisted that this meant, and we
meant, a complete disbandment and
disarmament: complete in the sense as
far as could be. Some people may
not give up arms; some may hide them.
that is a different matter. Officially,
it must be complete. Pakistan did
not agree to that interpretation. And,
this has been one of the arguments
coming in the way of the conversion
of the Cease Fire into a Truce Agree-
ment. This was what Pakistan had to
do. On our side, we had agreed to
withdraw the bulk of our forces, mark
the word “bulk”, from the State ter-
ritory provided that we keep enough
forces there to maintain the security
of Kashmir from external invasion or
any other internal troubles. It was
always a condition that we must have
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enough forces, and we were the judges
of that. We had said that we will with-
draw the bulk-of our forces, that is,
when Pakistan armies Irad gone to
Pakistan, We felt we could do that,
This was more or less the position.
Then came the Cease fire and these
talks are taking place. These talks had
got rather struck up over the inter-
pretation of the Resolutions passed in
August 1948 and January 1949, by the
United Nations Commission, I shall
not go into those details.

Now, Dr. Graham has been dealing
solely with this so-called demilitari-
sation problem. He laid down at one
time 12 proposals. I think, as far as
I can remember, we agreed lo eight,
about one or two, we wanted some
change, and we did not agree to one
or two.

May I go back a little? We had
agreed to two proposals of the United
Nations Commission in 1948 and 1949,
The other things happened in b#t-
ween, But, at a later period, the
Security Council passed a Resolution
with which we did not agree and we
made it perfectly clear in the Security
Council that we could not possibly
accept that Resolution because, apart
from the fact that it went against all
that we have stood for and all the
assurances we had given to our people
and the le of Kashmir, and our
responsibility for the defence of Kash-
mir, we felt that it went against even
the Resolutions passed by the Security
Council itself at the instance of the
Kashmir Commission. It was going
back on that. So, we never accepted
that Resolution, or parts of that Re-
solution. Dr. Graham was appointed
in terms of it later. We made it clear

Pandit L. K. Maitra (Nabadwip):
Dixon’s report preceded that.

Shri Jawaharlal Nehru: I am not
going into all matters. Other people
caine in between. I am saying that
we did not accept that Resolution.
But, it has always been our point of
view in the Security Council and else-
where that we shall gladly—because
we want peace and settlement —discuss
this matter with anybody, certainly
with a representative of the United
Nations, and we are prepared to treat
him as a mediator. but on no account
are we prepared to agree to something
whichkr was imposed upon us. We are
not prepared to have anything
imposed upon us. and we are not pre-
pared to accept anything which goes
against our own® responsibilities in this
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matter. So, when Dr. Graham came
—he came here as a mediator, not ia
furtherance, so far as we are con-
cerned, of that Resolution of the Se-
curity Council which we had not ac-
cepted. 1 might add that throughout
his stay here, his visits here, Dr.
Graham has never mentioned {hat
Resolution here. So, he concentrated
his attention on the demilitarisation—
what is called demilitarisation—of the
State, and although we agreed to many
things that he said, there has always
been a gap between our position and
the position taken up by Pakistan.
That gap has not yet been bridged.

1 should like to express, if 1 may,
my admiration for Dr. Graham and
his sincere efforts and extraordinary
patience. He has, undoubtedly, I be-
lieve, tried his utmost to achieve re-
sults, he desires it. and in some matters
he has made progress too. but a certain
gap still remains. So far as we are con-
cerned, if I may say so with all respect,
we have also been very patient. and
we are prepared to match our patience
with others' patience. because the con-
sequences of being impatient are bad.
So, these talks are going on, and cer-
tain reports appear in the newspapers.
They are sometimes partly true, partly
not true; it becomes very difficult for
us to deal with these reports which are
not made by any official source. but
get out nevertheless. Now, that is so
far as Dr. Graham is concerned.

Now, to go back to the other aspect.
The position in 1948 in regard to Kash-
mir and all other States, the acceding
States. was that they had acceded on
three basic subjects—Foreign Affairs,
Defence and Communications. But.
then. the other States in India. all of
them almost. were more closely inte-
grated—the process of closer integra-
tion started. and was achieved, very
largely again at the instance of Sardar
Patel. So that we had a picture in
India of—practically we had removed
any difference between the old States
and the old Provinces, It is true that
provisionally some States were called
B States. some were called A States.
and some C States, but that is exceed-
ingly temporary, and that goes, that
must go and it is going. In effect,
that difference which marked a Pro-
vince and an old State was gone, and
India became a much more closely
integrated State,

Now. while that process was going
on in regard to other States, it did not
go on in regard to Jammu and Kash-
mir State. deliberately, for a variety
of reasons. Well, reason number one,
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because, one reason was, that the
whole matter was in a fluid state., be-
fore the United Nations etc. Reason
number two equally important,
that from the very beginning, for
obvious factors, we had recognised
that the position of Kashmir was some-
what different. Thirdly, that from
the very beginning we had repeated
that—from even before the Partition,
I may inform the House—that no step
will be taken about Jammu and Kash-
mir State without the concurrence and
consent of the people of Kashmir. So.
deliberately, Kashmir remained with
those three subjects, and those three
subjects only. Of course, when I say
three subjects like Defence, Communi-
cations and Foreign Affairs, please
remember that each subject itself is
a category of subjects. It is not a
small subject, it is a category. if you
go into details. We did not touch
that, And Sardar Patel was all this
time dealing with these matters.

This came to an end in November, I
think. of 1949 when we were designing
our Constitution in the Constituent
|Assembly. Well, we could not leave
" ~erything quite vague and fluid there.
Something had to be stated in our
Constitution about Jammu and Kash-
mir State. That problem had to be
faced by Sardar Patel. Now. he did
not wish to say very much, he wanted
to leave it. we all wanted to leave it
in a fluid condition because of these

various factors. and gradually to de- .

velop those relations. those legal and
constitutional relations. and not to
force the pace in any way. As a re-
sult of this, a rather unusual provi-
sion was made in our Constitution re-
lating to Jammu and Kashmir. That
provision. is now in W Part
XXI, Temporary an onal Pro-
visions. Now, that article if you will
look into it—I will not trouble you
by reading it. If you refer to it, if
you are interested, you will see the
posilion that emerged at the time of
our flnalising our Constitution. And I
might say that that article 370, al-
though it is by no means a final arti-
cle, nevertheless, it defined more pre-
cisely the relationship of that unit,
that constituent unit. with the Union
of India. After that, on the 26th of
January, the President issued an Order
in terms of that article 370, a Presi-
dent’s Order deflning the categories
of subjects and parts of the Constitu-
tion that should be applicable to the
Jammu and Kashmir State. Now, the
position since the Constitution was
framed s thus contained in article 370
and in the President's Order following
it. Article 370 was obviously of a
transitional nature, and it allowed the
President to make any additions to it.
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any varlations to it, later on, the object
being that if any change or addition
was required, we need not have to go
through the cumbrous process of
amending our Constitution, but the!’
President was given authority to amend
it in the sense of adding a subject,¥
part of a subject, whatever, it was,
to the other subjects in regard to
Kashmir. But in article 370, the old
principle was repeated and empha-
sized that all these changes or any
change required the approval of the
Constituent Assembly of the Jammu
and Kashmir State. Now. when this
was put down in our Constitution,
there was no Constituent Assembly of
Jammu and Kashmir State, but we
envisayed it. We had envisaged it
for a long time, And if the Consti-
tuent Assembly was not there, then,
it required the consent of the Jammu
and Kashmir Government. So, that
was the position. :

The House will appreciate that-
throughout our position has been, from
before partition. that we will not take
any step which might be considered a
step in the nature of compulsion or
coercion. that everything should flow
with the consent of the people con-
cerned. That was the basic position.
In addition to that fact, when this
became an international issue, we did
not wish to do anything which might
be thought as if we were trying to
override or bypass any assurance that
we had given to the United Nations.
This rather fluid condition continued,
and our relationship was fluid in this
sense, namely legally fluid: otherwise
there was no difficulty and we carried
on, It might have continued some
time longer, one year. or two years,
or three years. There is nothing to
compel us. We were getting on in an
ordinarily friendly and co-operative
way. There was no other difficulty.
There were minor matters. We dis-
cussed them and decided them.

Then came actually the Constituent
Assembly of Kashmir into being, and
it came into being with our goodwill
some time last year. When the sub-
ject that the first elections to the Con-
stituent Assembly were going to take
place was mentioned, there was a good
deal of opposition to this idea in
some foreign couhtries. which was
voiced in the Security Council. And I
need not say that Pakistan disliked it
intensely. However, I saw no reason
why and I see no reason now as to
why any foreign country should in-
terfere with the internal relationship
of Kashmir with India, and wirat the
people of Kashmir do to themselves.
If other countries objected to that, we
objected strongly to their objection,
and we carried on. So, this Consti-
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tuent Assembly came into existence remembered that the average holding

last year and it has done wvarious
things, various important reforms it
has introduced. but then it set down
to itself the major task of drawing up
a Constitution for tre Jammu and
Kashmir State. Now immediately we
were faced with this problem, It is
all right to have a fluid state for some
time, but when you draw up a precise
Constitution you have to be precise.
This was the background and the reason
for the talks we have been having
amongst ourselves and withr the lead-
ing members of the Jammu and
Kashmir Government. We had no de-
sire to make the relationship as a static
unchanging, or a finalised one; be-
cause the position is a -dynamic one,
a changing one, Nevertheless, it was
perhaps too fluid and once a Constitu-
tion is going to be framed, a greater
precision was necessary and it was
obviously necessary that there should
not be any contradictory provision in
that which might not conform to the
provisions of our Constitution. Hence
these talks, Well, we had these talks
for the last few days and I am going
to tell you now what has emerged
from these talks,

But before I say that, I would like
to remind you that one of the first
things that this Constituent Assembly
did was to tackle tlre land reform
question, and in the course of a few
months, they have successfully accom-
plished them or almost accomplished
them. I confess that I look with some
envy on the speed and celerity with
which they hz_we_ performed this task
there, considering the enormous trouble
we have had in the various States in
India, the difficulties, the obstructions
and the delays that we have had to
face, and so 1 became a little envious
when I saw how this was done in
Kashmir State. Now I might just
give you some indication of what was
done tlrere. It is said that they have
expropriated the landlords there.
That is not quite correct. They have
put a ceiling on land holdings, the
ceiling is roughly 23 acres, plus or-
chards. They did not touch orchards.
They Irave allowed. about 23 acres to
remain with every person possessing
land, plus the orchards he possesses.
They have not touched them at all.
And the House ought to remember
that orchards are very important in
Kashmir which is a great fruit-grow-
ing country. Then there are some
other lands, grazing lands etc.; they
are also still with the landholders.
That matter will be considered further
later. I said that each person has
been allowed 23 acres. It should be

of land in Kashmir State is barely two

acres, and so the 23 acres is a fairly

gnlanerous holding ceiling that has been
ven.

Now in regard to the talks we have
had, the position. obviously the ad-
mitted position, is that the Jammu
and Kashmir State is a constituent
part or unit of the Indian Republic.
It is a unit of India and is therefore
a part of the territory of India. That
is the basic position.

The question of citizenship arose
obviously. Full citizenship applies
there. But our friends from Kashmir
were very apprehensive about one or
two matters. For a long time past.
in the Maharaja's time. there had
been laws there preventing any out-
sider. that is, any person from out-
side Kashmir, from acquiring ar hold-
ing land in Kashmir. If I may men-
tion it, in the old days the Maharaja
was very much afraid of a large
number of Englishmen coming and
settling down there, because the cli-

‘'mate is delectable, and acquiring pro-

perty, So, although most of their
rights were taken away from the Maha-
raja under the British rule. the Maha-
raja stuck to this that nobody from
outside should acquire land there.

that continues. And in the
State subjects notification by the
Maharaja, they have defined four
grades of subjects, Class number one
Class two, Class three and Class four.
And unless you come in one of these
classes, you just cannot acquire land
there. or anvy immovable property. So
the present Government of Kashmir ,
is very anxious to preserve that right
because they are afraid. and I think
rightly afraid, that Kashmir would
be over run by people whose sole
qualification might be the possession of
too much money and nothing else,
who might buy up and get the delecta-
ble places. Now they want to vary
the old Maharaja’s law to liberalize
it. but nevertheless to have checks on
the acquisition of lands by persons
from outside. So far as we are con-
cerned, I agree that under article 19,
clause (5), of our Constitution, we
think it is clearly permissible bothk in
regard to the existing law and any sub-
sequent legislation. However, we
agreed that this should be cleared up.
The old State's subjects detinition
gave certain privileges regarding
this acquisition of land, the services,
and other minor things, I think, state
scholarships and the rest. So, we
agreed and noted down this:
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“The State Legislature shall have
power to deflne and regulate the
rights and privileges of the perma-
nent residents of the Stale, more
especially in regard to the acquisi-
tion of immovable property, ap-
pointments to services and like
matters. Till then the existing
State law should apply.”

Then there was anotlrer matter relat-
ing to citizenship, because owing to
these troubles in Kashmir since 1947
and a little before and after, there
have been large numbers of people
who gave gone out of Kashmir but
want to return. So there must be
provision madé for them to return. In
fact in our own Constitution, some
provision hras been made, and I might
inform the House that this question
was raised early this year or last year
about the inclusion of a large number
of migrants from East Bengal. We
could not include them in our electo-
ral rolls. because they came too late.
We are including them now. Those
that fulfil the conditions will all come
in. So those who hrad gone away from
Kashmir into Pakistan or elsewhere
and who normally speaking might not
be eligible for citizenship should be

provided for, if they want to return.

So we sald:

“Special provision should be
made in the laws governing citizen-
ship for the return of throse perma-
nent residents of Jammu and
Kashmir State, who went to Pakis-
tan in connection with the distur-
bances of 1947 or earlier in fear
of them, and could not return.
If they return they should be en-
titled to the rights and privileges
and obligations of citizenship.”

Then came the question of funda-
mental rights. Now there was general
agreement that there should be funda-
mental rights and these fundamental
rights should apply to the State. But
again there were great apprehensions
in the minds of our friends from Kash-
mir. First of all, the question was
how far these fundamental rights
might not come in the way of their
land legislation now or any later de-
velopment of it. Certainly wg did
not want them to come in the way
of their land legislation. We like their
land legislation. .We thought it was
very good. In fact it is quite impos-
gible to upset a thing that has been
done. but we said the matter should
be cleared. The second thing was
this. Owing to all this business of
invasion of Kashmir State, war, cease-
fire. all kinds of continuing tensions.
difficulties due to infltration etc.—con-
gtant attempts are made by inflltra-
tion, espionage cases
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heard there is sabotage and the rest,
put if you go to that State, you find
normalcy there. that is to say, the
State is functioning adequately nor-
mally, but behind that normalcy there
is this tension, constant tension of an
enemy trying to come in to create
trouble. to disturb, and all that. And
the State Government has to be wary
and watchful all the time, and so we
were told that it was possible that

- some part of the fundamental rights

provisions might very well hamper the
activities of the State Government from
taking these precautions and these
measures., We agreed that it was es-
sential and in the interests of Kashmir
situated as the State is now, that the
State Government should have that,
authority., So subject to this, further
consideration can be given to it as to
how this could be done, so that a fuller
consideration of this and like matters
was necessary so that the fundamen-
tal rights might be applied with such
modifications and exceptions as might
be considered necessary from this point
of view, and agreed upon.

Then in regard to the Supreme
Court, it was agreed that the Supreme
Court should have original jurisdic-
tion in respect of disputes mentioned
in article 131 of the Constitution of
India. It was further agreed that the
Supreme Court should have jurisdic-
tion in regard to fundamenial rights
which are applied to that State. On
behalf of the Government of India we
recommended that the advisory tribu-
nal in the State which is designated
as His Highness's Board of Judicial
Advisers should be abolished, and the
jurisdiction exercised by it should be
vested in the Supreme Court of India,
that is to say, that the Supreme Court
should be the final Court of Appeal
in all civil and criminal matters as
laid down in the Constitution of India.
The Kashmir Government delegation
had no objection to tlris. They were
prepared to agree but they said they
would like to consider the matter in
some detail further.

Now I come to the question which
has been much discussed and referred
to in the newspapers, the question of
the Head of the State.

I might mention that apart from
past history when this Constituent
Assembly met in Kashmir, the inaugu-
ral address to that Assembly stated
quite clearly some of the policies that
they were going to pursue, and among
these policies was the electien, by de-
mocratic process, of the Head of the
State. That has been the declared
policy of the National Conference Or-
ganisation in Kashmir for a long time.
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[Shri Jawaharlal Nehru]

We had no objection with regard to
the enunciation of that principle then.
Now, after careful consideration—be-
cause we have always had to consider
two matters: firstly to give effect to the
wishes of the people of the State and
gsecondly, to give effect to our own
Constitution—we have come to an
agreed formula. Of course, you will
not attach too much importance to-the
language—a word here or there. For
legal and constitutional purposes the
words may be changed, but it descri-
bes the way we have been thinking
and what we have agreed to. Now
it was agreed: (1) that the Head of
the State shall be the person recognised
by the President on the recommenda-
tion of the Legislature of the State.
(How the Legislature of the State re-
commends is a matter for the Legis-
lature. Whether it is by the process
of election or not it is for them to
decide: it may be by the process of a
majority, or two-thirds majority; it is
entirely for them to decide. Anyhow
they recommend and then it is for the
President to recognise). (2) He, that
is. the Head of the State. shall hold
office during the pleasure of the Presi-
dent. (3) He—the Head of the State—
may by writing under his hand ad-
dressed to the President. resign his
office. (4) Subject to the foregoing
provisions of this article, the Head of
the State shall hold office for a term
of filve years from the date he enters
upon his office, provided that he shall,
notwithstanding the expiration of his
term, continue to hold office until his
successor enters upon his office. That
is so far as the Head of the State is

concerned.

Then there has been a good deal of
misunderstanding in regard to the
National Flag. This has been_cleared
up, I think, adequately by public state-
ments made. Nevertheless, we thought
that this should be further cleared up.
Sheikh Abdullah, the Prime Minister
of Jammu and Kashmir State. had
stated publicly that the question did
not arise so far as they were concern-
ed, because the National Flag was the
supreme flag and it had exactly the
same status and position in the Jammu
and Kashmir State as in any other
part of India. The State Flag was in
no sense a rival to the National Flag,
but for historical and sentimental rea-
gons connected with their siruggle for
freedom in Kashmir, threy wanted this
State symbol to continue. This was
agreed to. It was added that this
should be made clear in .a formal
manner, preferably by the Constituent
Assembly of the State.
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Then in regard to the Presidént of
India, it was agreed that the powers
to reprieve a commute death sen-
tences etc. should belong to the Presi-
dent of India.

There has been some talk about
financial integration. It was decided
that such financial arrangements bet-
ween the State and the Government
of India should be considered further
and details worked out. The position,
as I said, is a dynamic, changing one.
Matters lrave to be gone into in some
detail; so whatever the financial arran-
gements might be, we shall gradually
work them out.

Then there is the question of emer-
gency powers contained in our Con-
stitution, more especially in our arti-
cle 352 of the Constitution. It was
agreed to; I will remind the House
what article 352 is: in case of invasion,
external danger or internal distur-
bances, the President has power to
declare a state of emergency, and then
various consequences flow from it.
This Parliament is then seized of the
position. Now this was agreed to;
but the friends from Kashmir were
slightly apprehensive of what ‘inter-
nal disturbances’ meant there. For
the rest they have said. of course, if
there is a grave emergency this should
happen. So. with regard to adding
some words to clear up, not to clear
up that matter but rather to bring in
the fact that in the case of internal
disturbances any action taken should
be with the concurrence of the Gov-
ernment of the State. it was agreed
that article 352 of the Constitution
should apply to the State with the ad-
dition at the end of the first paragraph
of the following words:

“but in regard to internal distur-
bances. at the request or with the
concurrence of the Government
of the State”

That is. the state of emergency will
be declared with the concurrence of
the Government of the State.

These are the principal things that
have been discussed and I think that
we have arrived at very satisfactory
decisions—agreements which are in
consonance with the wishes of the
people of Kashmir and in cone
sonance with our Constitytion, I
would repeat that there is nothing
final about this and gradually we can
fill in other details later,
that at the present moment, as I said,
the relationship of Kashmir with the
Union of India is governed more or

+ less by article 370 of our Constitu-
. tlon. Now the accession has been

complete. There is a certain confu-
sion in people’s minds. The accession
is complete in law and in fact, Jammu

1 presume -
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and Kashmir State is a constituent
unit like any other, it is a part of the
territory of India, the people
Jammu and Kashmir are citizens of
India like any other. But the fact
that the subjects to which Jammu and
Kashmir has acceded are limited,
or less than those applying
to other States, that fact produces this
misunderstanding as if there was
partial accession. That is not so: Ac-
cession is quite complete. In fact,all
the Stateg acceded only in regard to
these three subjects to begin with, It
may be that we may have more sub-
jects later, but we are proceeding and
we propose to proceed always in such
matters with the consent\ of the other
parties concerned. Now, pres_umably
the President of the Union will have
to issue some order under article 70
of the Constitution to give effect to
any of these modifications or changes
that we have suggested.

I am very grateful to you, Sir, and
to the House for the indulgence shown
to me.

Shri N. C. Chatterjee (Hooghly): Sir,
on the 26th June the hon. Prime
Minister. while speaking on Kashmir,
gave some kind of an assurance to the
House that the House would have an
opportunity of a full-dress debate on
Kashmir. Having regard to the im-
portant matters we have now heard
from the Prime Minister, we want an
assurance. Sir, that that undertaking
will be fulfilled and the House will
be given an opportunity of discussing
the matter through a full-dress debate,
especially when there are certain things
proposed which will mean the amend-
ment of the Constitution. .. ... ..

Mr. Speaker: Order, order. That
argument could not be gone into at
this stage. The only request is
whether Government will give some
time for a further discussion of this
question.

Shri Jawaharlal Nehru: Yes, Sir.
Government is perfectly prepared to
give time or a day for consideration
of these matters, for a full discussion.
1 hope that hon. Members will be pre-
pared to stay on here as long as neces-
sary for this and other purposes..>

MESSAGE FROM THE COUNCIL
' OF STATES

Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:

“In accordance with the pro-
visiong of rule 125 of the Rules cf
Procedure and Conduct of Busi-
ness in the Council of States, I am

Forces Bill

directed to inform you that the
Council of States, at its sitting held
on the 22nd July, 1952, agreed
without any amendment to the fol-
lowing Bills which were passed by
"the House of the People at its sit-
ting held on the 16th July, 1952,
namely:

1. The Indian Tea Control
(Amendment) Bill, 1852.

2. The Rubber (Production
and Marketing) Bill, 1952

RESERVE AND AUXILIARY AIR
FORCES BILL

Shri B. Das (Jajpur-Keonjhar):
When the House adjourned yesterday
I was just making a few preliminary
remarks. I gave my {full support to
the measure which.-my hon. friend,
Shri Gopalaswami Ayyangar had
brought forward and I told him that
though the measure is belated I would
give him full support in the matter.
Though India through its leader, the
Prime Minister, stands for the peace
of the world, that peace can only be
maintained by building up an efficient
Defence Force. I submit that though
we have advanced to various stages
of sovereignty in other Ministries, in
the Defence Ministry we are still
trudging on in the old Grand Moghul
style of the I.C.S. Secretaries who
ruled 25 years ago, and there ig no
change in the organisation and
conception of the Defence Ministry.
My friend, Shri Uma Charan Patnaik
referred to it and I was rather sad-
dened to read the three passages in
the financial memorandum attached
to the Bill, which of course is not
drafted by my hon. friend, the Minis-
ter but by the I.C.S. Secretary who
controls the Defence Ministry. My
friend is a little bit saddened that there
is no finance available. Well, finances
must be provided from within the
Defence Budget.

[MR. DEPUTY-SPEAKER in the Chair]

In the first paragraph of the finan-
cial memorandum it says, the Bill
‘“does not involve immediately any ap-
preciable extra expenditure”. In the
third paragraph entitled “Air Defence
Reserve”, it says;

“The size of this Reserve has
also to be determined keeping in
view the capacity of the Indian
Air Force to provide training and
the amount of money available
in the Defence budget.”

In the last paragraph on ‘“Auxi-
Hary Air Force” it again refers to
finance:
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[Shri B. Das]

“The actual building-up of this
Force will have to be planned and
carried out very carefully in ac-
cordance with the budgetary posi-
tion each year.”

What I read in these three passages
is that finance is on the brains of the
Defence Ministry. The Defence Minis-
try, ruled as it is by the I.C.S. tradi-
tion, is wupset over retrenching in
other directions in order to provide
an efficient Defence Force for Indiain
its three arms. My hon. friend, Shri
U. C. Patnaik, in his usual exuberance
said that it is the duty of the taxpayer
to provide any finance that is required
to build up a defence force of his con-
ception. That is mnot so. There is
enough money in the Defence Budget—
nearly Rs. 227 crores. There should
be only one Supremg Commander who
should preside over the three wings.
and side by side with that, there
should be expansion. While I welcome
expansion, I do not welcome expan-
sion under the command of British
officers, as is the position in respect
of the Air Force and the Navy.

It seems everything in the Defence
Ministry is sacrosanct. They adopt
the hush-hush method, which was
the tradition of Mackworth Youngs,
Tottenhams and among Indian Secre-
taries, of Trivedis. They say, Do not
ask any questions about Defence. It
is sacrosanct.” I tell you, Sir, noth-
ing is sacrosanct. We have attained
our sovereignty and we must be taken
into confidence, so that we may judge
whether things are done in the in-
terests of India or in the interests of
the white officers from the United
Kingdom.

The hon. Finance Minister is hard
hit. He is economising in every
direction. But the Defence Ministry
following the tradition of twenty five
years ago does not want any civilian—
in fact, not even the Minister of De-
fence—to pry into the administrative
secrets and policies of that Ministry.
They appointed a Departmental Eco-
nomy Committee. Up to now we do
not know what work that Committee
did and whether there has been any
retrenchment and whether the files
have been traced.

The Minister of Defence (Shnl
Gopalaswami): May I make an ap-
peal to my hon. friend? I do not raise
it as a point of order. His passion for
economy in Defence expenditure is
well known and my greatest sympathy
is with him for the purpose of reslis-
ing as much of that economy as is
poscible. But we are now discussing
the Alr Force Reserve Bill. I do not
know if we need spend time in the
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course of this discussion on the general
economy in Defence expenditure. Per-
haps he may relate it to the Air Force
Reserve Bill later on, but if he will
reserve such suggestions as he has
for economy generally in Defence ex-
penditure for another occasion, it will
be more profitable to me so far as I
am concerned.

Shri B. Das: 1 welcomed my hon.
friend when he became the Defence
Minister, because I have confidence
and faith in him. I do hope he will
give me an efficient army and an army
which is run on sound and econom:ical
lines. It is not my fad to talk nf eco-
nomy, but I can say that the economy
of Rs. 25 crores which my hon. friend
Shri U. C. Patnaik suggested will
materialise if the hon. Minister would
seriously think about it. It is not to
find fault with him that I am saying
this but it is to bring out the cavalier
manner in which the Defence Ministry
has been pursuing its policies since
August 1947.

Mr. Deputy-Speaker: If this Billis
rassed and these reserves are estab-
lished, what may be the probable ad-
ditional expenditure?

Shri Gopalaswami: It is difficult to
estimate it. Sir. These Reserves have
got to be first established. They have
then to grow. Therefore, the ex-
penditure might be small in the begin-
ning and might grow further later on
and it is ‘not possible to indicate the
probable expenditure.

Shri B. Das: I must thank the
Chair for elucidating the matter and
taking it a little further. Just now I
quoted a sentence from the flnancial
memorandum, which was very alarme-
%gg to me when I read it. It read

us:

“The actual building-up of this
Force will rave to be planned and
carried out very carefully in ac-
cordance with the. budgetary
position of each year.”

Nothing has -been planned. I do not
blamé my hon. friend; I have full
cofidence in him. But I want his
Ministry to be alert and active, which
it is not today. They rely in the
Ministry on the advice of English
Army Generals and officers. How can
they build up and plan an efficient
Army for India?

No doubt, the Defence Ministry is
an independent, autonomous body in
the Government of India, but if you
look at the several Defence Acts pass-
ed in this House, you will be shocked



4525 Reserve and Auxiliary

at the rule-making powers we are
asked to give them. Clause 33 says:

“The Central Government may,
by notification in the Official
Gazette, make rules for carrying
out the purposes of this Act.”

Nowhere is it said that those rules
will be laid before Parliament. Since
1947 a new tradition is being followed
and every Minister gives us an as-
surance that the rules will be laid be-
fore Parliament and in an important
matter like Defence. our dignity re-
qQuires that the rules must be discussed
in this House. Why does the De-
fence Ministry follow this hush-hush
policy and thinks “Nothing shall be
told to the Parliament composed of
the representatives of the people.,” 1
ask you: who are they to plan to de-
tend the people of India? Who are
they to make rules for the conductof
the Defence Forces? But if they
actually do make those rules. then
they must take the approval of this
House. I do hope that when the Joint
Select Committee is formed, it will in-
sist on the hon. Minister insertlng a
clause to this effect. We have been
following this procedure since 1947.

Mr. Deputy-Speaker: May I remind
him that the Bill is going to the Select
Committee?

Shri B. Das: Thank you, Sir. but
the closing sentence of the Defence
Minister’s interpretation was a little
bit argumentative and involved.

I wish to reply to one of the points
made by my young friend Mr. Patnaik.
He waxed eloquent at what is going
on in the United Kingdom from 1920
onwards. If he were of my age and
had had the sad experience which I
have had within this House when in
1920 the British rulers passed the
Auxiliary Force Act, he would have
formed a different opinion. For what
was that Act passed? For enrolling
Analo-Indiane and Eneglishmen so that
thev can out their bayonet to my chest.
They did it in Bombay. Very often
the Auxiliary Forces were called to
suppress strikes and labour agitation
in those early days, I am not referring
to the present era. We had the Indian
Territorial Force; but the foreign
rulers saw to it that nothing was done
for it. I am wvery happy at what the
hon. the Defence Minister is doing
now. The Defence WMinistry is out-
dated: It is antedeluvian. I find
I1.C.S. Secretaries running about for
purchasing armaments and war
materials. What experience have
these I1.C.S. men got? How are thev
experts. and that too Army experts?
That is my charge against the Defence
Ministry, Combine the three Com-
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mands: have a Supreme Command, so
that there will be better coordination—
not Secretaries running to Berne or all
over the world to purchase war
materials. Is that the duty of a Secre-
tary? When is he to work in office.
it he goes about doing these things
and gambles our fate. I know more—
the Defence Minister too knows more
about it. So, I will not refer to it
further.

We cannot adopt whatever U.K. has
been doing. There is concept of free-
dom amang the British people. In
India we have yet to develop that,
non-violent ag most of our background
has been. We are not disciplined.
We have yet to cultivate a patriotic
sense for us to have a national militia.
There should be a rule that every able
bodied youth must serve as a soldier
for five years, so that he may be draft-
ed to defend the country in an emer-
gency. That spirit has not vet develop—
ed among the youth of India. R{E
not for a moment blaining the you
of India. I amn not saving that they
gre not actuated hy the spirit of patrio-

My hon. friend Mr. Patnaik quoted”
Lord Haldane. Lord Haldane, I
thought, was a philosopher. Mr.
Patnaik said that they put their back
to the wall and fight. Here I stand
with my back to the wall to fight with
my own Defence Ministry, with the secre-
taries who are reactionaries, who are
anti-national and who have done very
little in these filve years for the De-
fence of India. What can my hon.
friend Mr. Gopalaswami Ayyangar
do? What can you do? You are a
non-official. My Prime Minister is the
apostle of non-violence. How can we
fight if our Secretariat is not proper-
ly organised and they repeat in reply
to our questions, the answers we
heard in 1925, So. scrap the Secre-
tariat and start a new one and you
will find our Defence is properly
organised. -

Another thing which I want to tell
my friend Mr. Patnaik is that we are
not going to imitate England. If we
have to organise our Defence we must
go to other nations. Belgian experts are
good for all other nations, but they are
not good for India, because our I.C.S.
servants are following the old tradi-
tions. They believe too much in the
British contact and in the British as-
sociation. They buy fourth class De-
fence materials which are of no use.
In the name of the Kashmir war and
in the name of other emergencies they
placed orders worth crores of rupees.
The orders are yet to be executed
after three or four years. That is
their capacity; that is their brain.
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[Shri B. Das)

You may not trust me. because eco-
nomy is in my head. But please trust
some of us: trust three Cabinet Minis-
ters. Let them enquire into the {fol-
lies and mistakes of the Defence Secre-
tariat for the last three or four years
and you will save Rs. 25 crores only
on that. There are crores of money
lying with little bankers in France
and England. These moneys could
help our development. They could
have helped the Finance Minister who
has to borrow crores and crores in the
market. He is reduced to such cir-
cumstances that it is the small savings
that is helping him in our econo
and in our prosperity. These capi-
talists—I see none here. . . .

Babu REamnarayan Singh
bagh West): They are there.

Shri B, Das: They are my com-
rades. These capitalists do not sub-
scribe to the loans. They have mno
money! Last year they subscribed Rs.
74 crores. They are hostile and in-
imical to the nation; they are un-
patriotic. It is small people like us
and outside who are helping
with  hundreds of crores of
savings by which the Government of
India is carrying on. It is the duty of
every citizen to come to the help of
the nation. The servants of the Minis-
try should consider it a duty not to
squander our money. I can give you
in private information of crores of
rupees lying here and there.

Mr. Deputy-Speaker: The hon.
Member is perhaps assuming that this
ig_!? general discussion on the Finance

111,

(Hazari-

Shri B. Das: I am just telling the
House how money is being squandered
in the Defence Ministry and how it
can be utilised for this Auxiliary Air
Porca I am trying my best in spite
of my erratic temper, to keep myself
cool and to help the new Defence
Minister who is a very old friend of
mine and in whom I have full confl-
denve. Let usg set our House in order.

I want the hon. the Defence Minis-
ter, in spite of my suspicions and
doubts: of his Secretariat, to remem-
ber that we are patriots.

Mr. Deputy-Speaker: is there any
clause referring to Secretaries here?

S8hri B. Das: How can this measure
at all operate if the Defence Secre-
tariat sleeps until somebody asks a
question after four or flve years as to
how the Naval and Air Force Reserves
have been working. A reply will be
drafted that no progress has been made
because there was no money. Unless
you have an efficient machinery, no
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Bl;ogress could be made and no efficient
fence Force could be created.

With these observations to enlighten
the fresh mind of my friend the De-
fence Minister and to tell him that
every thing will be O.K. if he can con-
trol the Ministry and do away with the
1.C.S. Secretaries who have the minds
of Tottenhams and Muddimans and
Haileys, 1 shall conclude.

Shri Dhulekar (Jhansi Distt.—South):
1 beg to support this Bill. I have read
the main portions of the Bill. The
Statement of Objects and Reasons to
tHe Bill says that "It is necessary to
constitute certain Reserves for the
Air Forcein order toenable quick ex-
pansion in an emergency”. [ wishto
submit that the object that has been
put before us cannot at all be ful-
filled by this Bill and also by the pro-
visions that are to be made which
have been enumerated in the financial
memorandum attached to the State-
ment of Objects and Reasons. Under
the heading Auxiliary Air Force it is
written: “This force will ultimately
consist of seven Squadrons, each
Squadron roughly consisting of twelve
aircraft and necessary officers, airmen
and followers.” Kindly mark the word
“ultimately”. The word ‘“ultimately”
is wvery unfortunate. If the words
were that the force to begin with will
consist of seven Squadrons, that
would have been sufficient, or would
have been something. Because, that
would have meant that at least
84 aircraft will be supplied with
necesssary officers, and sufficient
number of airmen and followers
will also be trained with the
help of these eightyfour aircraft.
Now, the word *“ultimately” has been
put in, and the hon. Minister has not
specified what will be the ultimate
period—whether we will reach the
maximum in flve, ten or twelve years.

Even if we begin with 84 aircraft,
then also I would submit that the ob-
ject of constituting reserves for the
Air Force in order to enable quick ex-
pansion in an emergency cannot be
fulfilled. So my first point is that if
it is meant for quick expansion. then
the word ‘“ultimately” in the State-
ment of Objects and Reasons is wrong,
and T would certainly request the hon.
Minister to revise the position and
tell the House if quick expansion in
an emergency has to take place what
will be the period.

‘The second, thing that is unfortu-
nate in this matter is that this ex-
pansion has been made subject to cer-
tain things. It is sald: “The size of
this Reserve has also to be determin-
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<d keeping in view the capacity of Lhe
Indian Air Force to provide training
and the amount of money available in
the Defence pudget.” So here also
the hon. Minister is not definite as to
what he will do if this Bill is passed.
He does not tell us that he will be
able to start with a particular contin-
gent of aircraft for training purposes.
He does not say that. Everything he
leaves to the budgetary state of the
finances.

Then, under Regular Air Force Re-
serve also there is a very unfortunate
sentence in the financial memorandum,
pamely: “The flnal strength of this
Reserve is still to be determined al-
though the Reserve will come into be-
ing soon after the passing of the Bill
because all suitable officers apd air-
men who have retired from the Indian
Air Force will be placed on the Re-
serve.” My point of submission is
this, that before placing this Bill be-
fore the House the hon. Minister
ought to have come to some conclu-
sion ag to what will be the strength
of the reserve. The final strengthof
this reserve is still to be cetermined.
When all the data was before the hon.
Minister. when the Military Depart-
ment knew that so many officers were
already on the retired list, and there
were so many licence-holders—Chapter
ITI mentions different kinds of licence-
holders, radio technologists and so
on, air pilot and other categories,
they know it—when the Military De-
partment had all knowledge of it, to
say. . .

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Before the Bill was contemplated?

Shri Dhulekar: Yes, they have every-
thing in their possession. they ought
to know it, because an ordinary man
does not keep an aircraft or become
a pilot. When that pilot first applies
to the Air Club or to the Civil Avia-
tion Directorate. he is registered there.
When he is granted a licence, his name
is registered. And it is put here in
Chapter III that there will be a re-
Rister where all these people will be
enrolled. T submit therefore that it
was necessary and possible to know
beforehand as to what will be the
final strength of that Reserve. My
objection is that the whole factshave
not been placed before the House.

Then, in regard to Air Defence Re-
serve it is said: ‘“The constitution of
the Air Defence Reserve requires that
a census should be taken of the civilian
technical manpower available in the
country which could be utilised if
occasion arises.” I may say that this
census ig quite redundant. Because,
the population of India ig more than

24 JULY 1952

Air Forces Bill 4530

35 crores and everybody knows that
there are several crores of able-bodi-
ed people, and we also know that
there are a large number of educated
people who have passed the Matricula-
tion examination and who are also in
the Universities. Therefore, I do not
understand why there should be a

‘census in order to know the civilian

technical manpower available in the
country. I think the position ought
to have been very clear before this
Bill was brought before the House.
It is said:

“All persons within certain
age limits possessing certain fly-
ing or other technical qualifica-
tions would be required to furnish
certain particulars to the appro-
priate authority and submit them-
selves for medical examination.
A register of persons who are fit
for service would be maintained,
and if and when occasion arises
persons whose names are entered
in the register will be called out
for service.”

I submit that although the grounds
on which this Bill is based are good
and necessary, the Bill should have
been more liberal and in the State-
ment of Objects and Reasons, the
‘House should ‘have been informed
that a large number of young men
will get an opportunity ef enlisting
themselves in this Auxiliary Air Force.
When it is stated that there would
ultimately be only seven Squadrons,
then certainly, I must say that my
heart sinks and it is very difficult to
be enthusiastic over a Bill which will
ultimately after ten or 15 years have
only seven Squadrons of 84 air-craft
by which a population of 12 crores
of young men will get something of
this Aid Force fighting capacity. I
expect that the hon. Minister will
certainly give us more facts and also
try to revise the decision that has
been taken for having only seven
Squadrons. I think it should be more
and the word ‘ultimately’ should not
be put in there. I hope the hon.
Minister will assure us that he will
begin with seven Squadrons and with-
in a few years, say flve years. he will
at least have bigger centres for tearh-
ing air-craft piloting. the technology
etc. in all parts of the country.

Mr. Deputy-Sveaker: Hon. Mem-
bers will be as brief as possible. We
have already spent a lot of time over
this matter. I say this in view of the

fact that it goes to the Select Com-
mittee.

dfex wereaT To Iqmeaw (faer
sag 7-9%) : ¥ fadaw ¥ faww
73 wEe &7 @ AW 7 wwwar
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[ dfea gt ga sarsam]
fF e swdlm §R ot F ww Ow
qar gy et § fe faw & If@
§ T W F T wT qqT Waw
o2 fedl & @ "%

wgi 3% fevw  (Defence)
¥ YW ¥ =Y § IJE IT WA
NFTg s fod g @ ™
AT W W ARG ¥ CH g1 fgew
sy I ¥fFT g8 W ¥ gw §
A% fagiy &7 & 7y fraga s@n @
F wasldfadasE R as@d
9% TR AW § IR g & A wy
T AR AT 3 FALT AGA A FIH QY
NIFAGARAGT FFH ¥ &9 7 |
IE F IR TN A% 9 ST AR
fear @ AR aga st aF s R
¥ W ¥ 7FA F @ | SfFF 9
fadt & 7@ S w1 A & @ ™
g AR 7 PN AT FT qg W @ T
g feRyanIza o ot @9 &
AT T § A &A1Y gATE A9
1RO S a9 Wawm d 39
N WA w@AEE FQEE
B A A9q  gars a€ 9¢ foqar @+
FC AMEE I W &S A I Q@
g | ra AY g @ gE TRAt 9 SqTEw
H@WEg skw @ |/
AT &S F9E | 39 7 w2g g F
Tg oF a der § frw w e 7
4YST 91 GHY ST § | TWH §B dwfA-
%= zfar (technical training)
F TE@ LT g, IWN B AR FA
#Y TEIT AT E | IH | ST AHT FAT
£ | A gWY A A€ AT A1 |
affa & aumar § fF ww @ e
s fear s anfed saT @ A
aw  frar oam @ g
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g Nk (reserve) ¥ ¥R
DEwdh @y @
W W7 W | g Tt O Y &
& O el § N W TR W
(trained) &1 SA® g&T AP i1
§) 9w T TWEE W qGT AIPIW
T AT TA A G ETH KA AS
e FEwT AL AT ERA | S
w ¥ famid fod wam g
FTaTaFar ar 4g & fF Ig g W
voren #ow (Flying club) & &
i gt ou vy (Insti-
tutions) & & I oy g
frs &% | W T ERAEgEE ¥
R Ao B 2 e &l av
TIH gt a3 & fod aga ¥ ow s
a0 | A e F e g fode
N TR W ¥ ol @l aRE @
% fodl ag smaws § fe W =S 19
you #X {6 gy AvEE 8 5
TFH A 7 an AT EhegTw §
W o #y faen e sRogw fmw
¥ fod g A1 IO I9C T Tg TIW
Frar qem fF 9w &1 wer feer
¥ a1 9¢ eRIAT ong | Ay e R
#7 fade farar g agr st i e
Mot gr T & grea W @9
FAE IAFY gATEAT 9T AT qA
¥ SqIET @9 AT 918G | T AT
F WEAWL @A gU X wwwar §
1 faggs gaTd WA 7A@ AT §
T I AqAwEE g WX F www §
fr gae foow ardY € ag @@ W W
T F46 | 3fFT @ w1 @ w)@
ge At g e g fr Foreeft wgfoms
s @A sfas g & fod &
we wfed oy wpfend i & wf
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1 wga & o ) s xw F F qgraw
g asy § ;g Afai F = gu
IT ® Fg AFTAT BT F W TA
X AT QAT E | &9 qg ATd & aY
IT F U H IE AE@ FT ATHA
¥ oY &% 7 ¥ @ FT o 9%
I Y qqAr o7 oo F gfewe O
€ 1 T ST ®T o 9T IT B FEAT
o Nt A frean, Y A9 A A
fremr afgd ag 7@ faemn, wit wft
FEaEr St 5 ag A w@ELFT AW
TR oA | Wag AT I BT
ot f5 emmar T & ag A S
7€ g | =9 fou Wy @ 5 a9 &
TFEAHAAE | A dar fFgw A
& & fraa fFar Q@ @1 ot fo awre
g saaTag ST A e g 1 SH Y
Fre ferey 7 Y & 1 ag 77 A FOR
TEIZTAFA | AT TT AT A FAR
FT smazawar € fF v v o= av
IR TIasa oA For
feaws ( liberal) g 3k surar
a7 T HIferw &< | JVOF ava aY g9 A7
Ig T TR |

@O aw ag fF.aw s oS
gfrar < & sfraew o} § 9g T
A =fed | oF wfaaww oY & 7 famiw
T Y@ agqg e fF 39 AW ¥ I
¥ @nr oy @ | fou & 7€ It
¥ guwar g (5 3o a1 ¥o, ¥y, At
Yo A % & ST T F AT ¥ T
FT awA ¢ |« gar ger fafer se-
frrat #r w4 § T fod & qoman g fn
qg I® %1 o sfaaew § a8 aqv e
o | & 7@ St & 9T S g
Iwfares OFwew ( technical
experts) & ag ®T T W § |
108 PSD.,
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FR g q@a & fF 3@ Iw @
ATET ATOT FYE FH FT L A awAE
T A g A g e am AR )
ST g 2@ § g qEed A WO
g g

qq g9 ¥ qg AT oy
T F AR A ¢9g ¥ av fewa
g &\ ¥ FeTar I & arw A
qrr ot A e § ) TR qg W@
FIFE (Aircraft) & da<
FATAE a9 i g w3 5w
T T3t g de Y, T agdy g A
T, FHM GGAT FH HIT IAYAT AFT
@ T qF | Tg g & AAEE §
ff T @ 719 X =9 § fR g e
TRITMAAAY | FR T
I 9T o AT AN gEES g A
FAR a9 ¥ OF aga  aer fgem
TH T IO JEA | T qI;AT & q
F og@ a0 ¥ @1 o @ @ @
fiF N A7 are T TR 7R IFC
T g ®FImy agaaw
SR A9 SR 9gd qwer AN @R
JWMH I o &1 v o
W W R At ww 3w g fw
fararet Y Y & FY FIOAT TS N
It fFaaT 9T ™ X a9 e
ar star & 9 frag fear f e w=d
REgT Io1 Al AR A Q& A
TZT AT &9 T § | TW N &V
gAY G AT A0 | FT IO AR
ardr 33 ¥ for o awg g faRai
qx frir RE sl aw@ s @)
oY gy e A FETEEIT
@ ¥ A § A g I = i
QY wE g W (Air
Force) ¥ ak & Wit &7 X 2wt
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[ dfeq g <o IITeAw )

w frik @R @ oE @ g
s fF & aud W daw q@n

g T IAwE I & fF O a
TIR FT TET ST ATEQ | TH F 1Y
¢e fegr g AR TP R WH W
¥ dur e o, o saew e o |

s agefe stom w@
Farq ag Jgl FE q W AT wR
fog g & @ ad wetfw
A FT Q@ AN R A I 9T TR
fr I ¥ agfeaa &1 yaw QAT T |
T F TG TF @ a9 aF T F ¢ AT
Jav e fr awes e o aWm
g Famary g | fer sy wfgew
SR ™ § 97 F1 & ey v e
und, g foar o, @it g 9 et
¥ qag 39 Ffas @ @9 f5 g st
W F qFES & AT

dqr 7 9 fracw frar o= aF =@
# ot aga FAQ W@ g A gww g
f& ag X T AAT Y F A o
o1 AT § AT TF G&A T A AT AHT
¢ F wgiar @ &= wrarsi ¥ ast
qrgn 4 MR fFar g o smaww &
gevReEaisw g @E | waEd
# FAHI WA @aeede (Adjust-
ment ) % Afed 6 gw @wf
f9%F a7 I BE 9T 999 garg ¥
T, FITWH 7 & ara A< Fagw
wen f& @gdw  (Finance)
¥ foq oY 97 w1 @ F 1 Awww
T H S qAEATIATE I9 & AW qEar
£ fF Tl TR 1 9 W A e
gt & & 5 o ot a1 #rf food
s wd ) WA EF oF wagw
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ford & fore & oAt ofe @, P &
et gway gy fe oY gwT 2w oY wn
¥ fon i &Y &% 1 & fdgw ww
fF va 7 afiw =g fear s =g,
¥ & AR ¥, 1T 9 g AW T
W ey T 9fed sk oY sfoaew
§ ST FI T FX WA FT ITH F1
STY F AIfEd |

Shri A. C. Guha (Santipur): I think
there will be no disagreement in this
House about the utility of his Bill. Ra-
ther, all the Members hhave been mak-
ing a complaint that it has c¢»rne too
late and that it envisages too mudest a
scheme, Though we spent such a large
amount on Defence, I think we have
not given, so long, due weight to the
importance of the Air and Naval side
of our Defence. This is only a halt-
ing attempt to give some importance
to the Air Forces of India. 1 do not
want to take much of the time of the
House by stressing the importance of
Air Forces in the present stage of in-
ternational strategy. It is admitted
that no country has any fixed fron-
tiers now. So. Air is the 'most in-
poriant item of the Defence Forces
in any country. But, my view isthat
the Bill which is envisaged will not
fulfil the purpose.

This Bill :has its, counterpart, as
regards the Army, that is the infantry,
in the Territorial Army Act of 1949,
It was amended this year some months
ago. Only four days ago in this House,
in reply to some questions, the hon.
Defence Minister rould not give us any
assurance that the Act, even after
amendment, has been able to create
much enthusiasm in the country or
bring into existence a big Territorial
Army. When I put the question that
some difficulties are being experienc-
ed even in Government offices—as
employers—by their employees in
Joining the Territorial Army, he
could only give this assurance that the
Goveyn_ment have been regularly cir-
cularising all the departments so that
their employees may get proper facili-
ties. But, as far as I have been able

. 1o gather and also to infer from the

hon. Minister's reply, sufficient pro-
gress has not been made as regards
the territorial Army and this is mainly
due to the fact that the employers do
not give proper facilitieg to their em-
ployees to join the Territorial Army
and these men do not get security of
service, promotions and all these
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things if they join the Territorial
Army. .Even Government offices do
not give thal security.

If the Government passes a Bill and
its purpose is not implemented even
by the Government itself, 1 think, the
hon. Minister has to thank himself
for that and consider what steps he
should take. I apprehend this Bill al-
&> may share that same fate. 1 do not
know whether the Minister can give
us this assurance that he will be ablé
to create that sense of security of ser-
vice, compensation, facilities and pro-
motions and other things to the pros-
pective candidates if the employers
are not quite willing voluntarily to
give them such facilities. That is the
first point on which the Minister should
give us an assurance; whether the
prospective condidates would get pro-
per facilities from their employers so
that they might join these Reserve
Forces.

This Bill is practically a substitu-
tion of the Indian Air Force Volunte-
ers Reserve Act of 1939. In that Act,
any volunteers failing to comply with
the orders. would get a punishment
of a fine of Rs. 200. Here, of course,
that has been improved and in cer-
tain cases, the punicshment has been
increased to Rs. 1,000 and in case of
failure to comply with some of the
major directives. punishment that has
been provided extends to imprison-
ment up to six months. I do nat know
whether it may be possible for the hon.
Minister to provide that any volunteers
who join these reserves would be sub-
ject to all the discipline of the regular
Armed Forces and failure to comply
with the orders will be treated as if
a personnel of the regular Army has
failed to comply with the orders of
his battalion or contingent.

I have referred previously to the
¥acilities to be provided by the em:
plovers, Here I find in clause 286,
sub-clause (4) it is mentioned:

“, ..f the termination takes
place after the issue of anorder
relating to that person under sec-
tion 24.”

If the employer terminates his ser-
vice only after the order has been
issued, then only that employer is to
be penalised. But it is not unusual
that even if the order has not been
issued, the employer may get a scent
that a certain employee of his office
would be asked to join the Auxiliary
Forces and to go either for medical
eximination or to join some ser\_rlce,
so that he will be absent for some time.
In that case. if., getting a previous
scent of such an order, the employer
terminates the employment of
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employee, nothing is provided here to
safeguard his interest. I think there
should be some provision that if the
service is terminated, say, even one
week before the issue ‘of the order,
then also that employee sh uld be
protected.

Under the Territorial Army Act, it
hag been provided that:

“nc officer or enrolled person
shall be required to perform. mili-
tary service beyond the limits of
India save under a general or spe-
eial tc:rc‘.er of the Central Govern-
ment”,

But, in this Auxiliary Force, it has
been provided:
“air service in India or abroad
in an emergency”.

I do not know what this emergency.
means, and why this diffierent phraseo-
logy has been used in two different
Acts though they deal with similar
subjects. While in the case of the
Territorial Army it has been provided
that a specific and special order of
the Central Government would be re-
quired to send a volunteer outside
India, in the case of the Air Auxiliary
volunteer, nothing has been provided
like that. He may be sent abroad
just as he may be called 1pon to do
scme service within India. I would
like the hon. Minister—of course,. I
can understand the differencz in the
nature of the duty of an infantry and
an Air Force man—and yct. I would
like the hon. Minister to explain why
two different phraseologies any two
different methods have been mention-
ed in these two different Acts,

Several Members have alread wvoint-
ed out that this is only a wermissive
Act, and it may lie in cold storage
for some time just l'ke several other
Acts—the Minimum Wages Act was
kept in cold storage for some time,
and then the Employees’ State In-
surance Act also was kept in abeyance
for some time. I do not know if the
hon. Minister means to implement it
immediately or to keep it in abeyance
for some time and implement itif and
when funds will be available. If he
does not mean to implement {t im-
mediately. it is no use passing this
Act. I think that should be made
categorically clear that within a specific
date. I would like, before the end of
this vear at the most this Act would
be implemented, and definite steps
would be taken so that the Auxiliary
Forces may be formed.

I have nothing more to say. and I
hope the Select Committee will im-
prove the Bill to meet the complaints
made in this House by several other
Members.
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T waToaw fag 0 R N8
a3 gu firr wed & fe & ofael ¥ A,
e F 37 *) qaers fe a7 Ak
T a1 ggf 93X < &r gar Ifgd v
fgd 7 A1 A, 718 fT A S QA
RN W auEd ¥ 39 e &
w7 9E, I O# QRT qIT 5
ToE ¥ sifew F afgd ) o
O IO T §, T | @Sy
& ™ § 9 5 fod qgt X aw el
¥ A9 17 Afggd 1+ A oA SgH
¥ dreT #1949 giar g 5 Swi #1 a
oF Ter § qgEEo g, o fod W@l
& w3, e 7 & iy e
Trfeq 1

T { I e faw ox gr
¥ fadas 9T AT I1EaT § | 77 fadaw
gar § form &1 7 fadw oY w7 & T
FaT, AR F T oW fEEr q faer
A gwdT § F@r g e @
& Ar & ag e T f
TN TFTERHN awad ¥ o
fardes adf amard fora 7189 S @
feo § gwda 53 &9 1 9 #) g@AEw
] agr g A fr 0 ggh ar Sy
ot fas o fadas fht feardaz
( department ) & wsaw #
wIaTE, ST A A 7T g g fF fefeamady
gxw ( disciplinary action)
® foar 91d HT IW FT IWEA FA
Iy F feadr o & o7 Ty &
F oY T I FY Thwar g 5 gF Tmar
T A & AR TAEE § TAETQ
woe T AMfgd | W & fawad
i g, Sfww s@ @Y gardy Ao g

Air Forces Bill 4540

g s gd wr ¥ g faw g @
qr frivadf @ wifed | dfw
¥ ATET F A9 qg  CIFR FAT
quar § f& sror oY g AT ST
¥ @i o A g § 9k FW@
oF 9 § AR I oF Eh W
g % 091 & v 9 $f P e,
A g F A TEg g
1 R fraré 7Y T § WA F AT
e 36 qoAr Oft ¥ aw o @
A ag wmE T gzar fF aoer
9% W@l §, |WifF I FT A9 H
AT TFH HST T § | T AN
Fodr £ a1 feg awg sodY £ gg fadl
1 o@ T §, T A AY ATq Tt §
YT g AT §, I AT FHC A
IR A A3 770 | 2T avag Tfgd
fe T granlt foae o fagas agt
AT I | qAY aFr a g afgg
fra sTare 3w & staar & Hrae w9
&1, @ifs ST ag Aggw T aw e
9 #1 o 2 & wfa & e &1 fem-
Y &, T FA FT W HC H1 v
g & &, 3fe7 g A AT AT
ST gy €, 9T T W A 1 gar
Y sraw< o g ¢ fr o awa w1§
ft s A @, 1@ fod gw A aR
uarfadl F1 &U wAT ¢, A W
T A Faac & fed Ay dwe
FATE, T 2qTFT FY arer HT Ao
T & fip s e €Y Y ag el
TAT AT AT KT T TG F FH
N owgd Fraqd 77 & @ ¥
WH us afrw W@ wemr afeR,
TR Gy ), 99 N Aoy
f, Mo Fgea & wor oo
HTT FIH FY ATA IAN L | TATS
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LT T F 1€ T% 73 o OF v
o fs g W aggd 7 g &
wa & wfozg @1, ¥few g X
oY AT ATA & FTCT gATCT AW IAQ-
T FHAAI EAT 4T A THTH Y 10
ST ST &) W ¥ arg A 9@ FE 4z
FH A @ IF AL AT, AT
W &G FE@T A IS {1 I
¥ foq o gfom s i g@ea A
qH qrHd § | W g g i awg aged
& A @y gWre  ImArEal ®
¥ gz wrg Nt frwe o =fgd
o7 373 qad I 9ifed | AR W
OF s &1 dg Suwdr Tifed
I @d quAT g TG FATE,
wfeF T97 T7 9 IY HUF AT A9AT
29 &Y o FFw N FETE ) IfFT
AT F71 f99 a@ & 1 FH IF @I
g 99 g qa afqs W GG T8 €
0T T AT &Y 7 1A FY JTASAY
§ I 99 F7 g9 T &1 I E,
SR I @AY W FY §77 I qgFAT

& g sworm  qfwe )

¥ d sz aem g 5 S
G § @F AT § I¥ FT GYHATT
gar 1 Tk W e Tw R
s F e agm ik g1 W
sgaFa § fF ar @ awR
1 TIAT A H AT AFS AGY g AT
T ¥ famerdy A9 & | /W FT T4
&1 gTHIL I & T G g qgl
) & | 3fw Ak fawal ox ot T
wafz grar § ag aga wewaT € | W
¥ grew ¥ Y ¥w v g 999 FEd
a1 gt € | 99 ¥ §o quedr gt §
fr o9 7 ot @ § ag AW & fod AR
AN TE@ N N AW &
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fed 731, T7 Iy o= faw & oo
W &< Q) 99 & foq aueer gt & 1
faz oY, dmr gwme Wt @Yo @ d
T &, TAR A4S T4 1 g7 4t
# ¥z Fr w1fgd e ws &5 A%
€ a5 fog a@ &1 sa 9 Tar
A § 4% T8 AT =fgw

FeqF WERA, TF R @ § |
7 IF J41 & Y A, R A9
AT Y, 9@ AT g A1 7@ FAT Y, M
dfFs @ & 9T F1 A @R w7
Say Tl R @ g ot 9w @
T § TN F IW FaE EE A
WY & | T W FT @7 T9AT &R
g & @ ft ag @ A T el
9§ | I F 97 @ 9T T e
§ gaifas g fram s ok
9§ F FYEI qGT qga FW N |
T 39 wFaw 9 & AW ¥ FgAw
g g [ o @ 79 @ N A @,
3w & A qF T qer a1 |
TG N ¥ IACA W § Fg v
Yo 3 el ®TaR ar FEA & qa-
faw 7Y &, ¥ T TTER A A
9T § | 99 qF Fer AT 41 ¥ g @
Ts  SiMfexr  (prerogative)
g

e Trew w9 (s eqrit) @ ag AT
q feg A war ?

wrg TRATCiqe fay : A # wEal
B & Y% o § & F s firar ar
f& ot I=w dfrs Snit W & SR
¢ ag frw w2 sv@ & qufaw &
arft & 1 59 & fod dfe S wt A
T T R gF & fF qTere A
w1 & & Ol § | IUT H qm ¥ owgy
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[arq o= e feg]
mar fe 7€Y “This is not a matter

of right, but this is a matter
for the prerogative of the
King.....”

G T F € At | FW I TR
qr & IR @ AR gr A ¥
HR TR Fgd § A I T
TRIRQE, @IRIWRY
TE AR F TX T FA FATR KT
sfaw 3 § 5 Faw T+ @ 99
¥ ¥ (pay) == (allowance)
g A g F e fom, se & o
fraw T 1, 3fF A W A
frdfY, g5 Tvaw § 21 o fw e
®Y Ty T 7 L 39 F feu fraw
NI i@ IF @ & avn |}
e g, IR @ 553 &F far
SR A aga AT & | a8 HIET
TR F1 T ) & 5 oww w7 fean
w1 o7 fF a8 Toe anfer &, axE
M FImmAaa ar o
a8 et #T 2 1 F@ @ T
wifezgew  (Conmstitution) =&
@ 8, I Anifer few 1 &, @
Wit St &1 7Y, et s w1 A
R IRITMA a1 2w F Far
& grn ag fraw R F7F § qar-
fmdm I feag s wr d
AT 1 AN o ot &
FEA fF IT B @ q0@ 9 &A1 AT
af@ 5 ot W=w anf f fasdr
¢ g frr fraw & fireelt § 1w St
T 2. FT AR A1 % w F fAw
¥ o X 3T AW g AT g
g fow fraw & qarfas ar &
et waew # T 2@ @ § Ag A 99
TRAT 2 &), TH A I TF T &1
ora g e (Air Force) #1#wmez-
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-5 (Commander-in-Chief)

Mr. Deputy-Speaker: The hon. Mem-
ber is entering into a larger question.
Whatever rules and regulations are
there regarding pensions to the rest of
the Army will apply to this also.

T TATeaw fag: A wER W
Taeq qr 5 s i fraw a7 a
REF A gad sw @ 7
FY ¥ AqA fawT, g ey frdew
T 99 ¥ ag ag ft fowmr aifed e
I FHEI F T IT F WA W@
froet arfegd | g9 a & 3 w1 f
TH T AR W @gq 4 arg &
W FrEs A @A E ) dk A 4y
FgaT AT E ¥ A feeared Seen
(discharged soldiers ) &, =t
A F g2t gu faumdy & o & A
# At aga &Y w1 F W oA
g @ § F W7 fraw & qarfaw
st &t A fog 7 o8 a=w 7
W) | ¥R S41 fF gE SuTer qe-
TAF Fg @ 4 5 B F I w6l e
§ g A2 3 ¥ T A 3, Pt Forey
TS a1 gT & g &, feer & Ay
grit 2, ofFw & wwwar g fr ol
AT 7 7 97 ft w7 5 T S A
7g MW T @A 5 ww J F 7
it gt @ AR w1 It W owdlf &
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Shri K. K. Basu (Diamond Harbour):
On the face of 1t the legislation be-
fore the House seems to be commend-
able. But in view of the opinions
expressed by so many hon. Members
and more particularly by the most
senior Member of the House, Mr. Das,
and in view of the fact that in the last
few days, especially during the Budget
discussion, we heard many things
about the working of the Defence De-
partment of the country and how it is
still fitted up in the form of the per-
sonnel or the supply with the Britisn
m:lltary_ machinery, doubts arise in
our mind as to the real pur-
pose of such legislation. In this thin
House, and also when I find the hon.
the Defence Minister in spite of any-

dy has developed a rather unusual
agility like an ordinary soldier, I do
not propose to deal long with this

lece of legislation. And as the mat-
er will be agitated in the Select Com-
mittée, I shall only deal with certain
features which I consider need ex-
planation.

In clause 24, it says that these forces,
the Auxiliary Air Forces, may be
called up for three purposes: for
periodical training and medical ex-
amination—we have nothing to say
about it. The next says: for service
in aid of the civil power. On this
particular clause we have doubts. We
all want the defence of our country
to be paramount to every individual
and every Indian worth the name. But
we have doubts in view of the form
of the Constitution and of the Govern-
ment that we have today that this
particular clause may likely be used
for the purpose of crushing things or
movements or opinions which may not
be to the liking of the party in power.
‘therefore, I think this matter should
be fully considered in the Select Com-
mittee and it should be clearly ex-
plained for what purpose the Auxi-
liary Forces are to be called in aid of
the civil power. The next sub-clause
also says: for Air Force service in
India or abroad in an emergency. 1
do not quite follow what is meant by
the words “abroad in an emergency”.
Does it mean that if the Government
of the day thinks fit, then these forces
could be sent out to support the causes
of those countries who are our neigh-
bours with whom our country has
friendly relations to curb down or to
check the movements there? That has
got to be explained. I therefore ask
the hon, the Defence Minister to ex-
plain this properlfr before he calls
upon all the sectlons of the Indian
people to support this measure.

There is another factor I would like
to bring to your notice. It has been
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dealt with by so many Members here
—about the service conditions of these
personnel. It is dealt with in clause
22. Before I go into detail about it,
1 want to explain—it is known to
everybody—that it is the individual
element that counts in any Defence
Force of any country. Whatever
machinery we may have, whatever
striking power we may have, unless
we have contented people in the Army
to man them no Air Force can show
its mettle against odds. The last War
has amply proved this thesis. Clause
22 says:

“The service of any officer or
enrolled person in the Auxiliary
Air Force may, at anyv time before
the completion of his period of
service, be terminated by such
authority and under such condi-
tions as may be prescribed.”

I do not know what conditions the
Government want to prescribe. We
have experience and knowledge in
this country of the fact that the ordi-
nary power of dispensing with the
services of ihe personnei has been
misused by those who do not see eye
to eyve with the other officers even at
the cost of our national defence. We
have seen—and it has also been dealt
with in detail in this House—how
these Army officers, though many of
them are Indian, have not been able
to get out of the old notions, I would
rather say. the ‘ghost’ of British train-
ing. and that mental® attitude they
still possess. Unless that attitude
goes, unless we are in a position to
change psychologically these officers
who have had their training wunder
the British system, there is every
likelihoo¥ of this particular authori-
tative power being misused to the
detriment of our national interests.

Then again, from clause 26, it is
clear that these Auxiliary Air Force
personnel who may be called for ser-
vice away from their permanent
employment, have no certainty of get-
ting back their employment. It has
been stated here that opportunities
will be given to them and if the em-
ployers do not reinstate them. a
tribunal will be set up to decide about
that problem. But even the tribunal
is not in a position to force the em-
ployer to reinstate that particular
person concerned. We have known—
and it has also been discussed by an
hon, Member in relation to the Ter-
ritorial Army—how quite a number
of persons who went to serve in {his:
Force could not get back their jobs
because of the intransigent attitude
of the employers. We know very well
that unless these persons have a
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guarantee that their future will not
get stayed, it is very difficult ‘o create
that enthusiasm or that spirit which
will induce them wvoluntar to join
these Forces and serve the cause of
the nation. These facts and features
should be gone iuto in detail in the
Seiect Committee before the Bill is
brought up again in order to secure
the support of all sections of the House.

Here 1 might mention a few facts
well-known to Members of this House,
namely, the conditions of service of
the personnel of the Army. It is a
well-known fact that there is a large
amount of discontent among all sec-
tions of our fighting Forces, especially
among, the ordinary soldiers. Unless
we try to create conditions in which
they can feel contented it would be
very difficult to say that we will be
able to effectively work this piece of
legislatinn when enacted. It is also
known to us how in certain airways
pilots, whoze services we consider so
necessary for our Air Force as also
for Civil Aviation, were dispensed
with at the sweet will of certain in-
dividuals. A few months back cer-
tain incidents were reported in the
Press of a big company in Bombay
dispensing with the services of auite a
Jarge number of pilots. I do not
know whether any steps have been
tak2n in that case. I know of a good
number of ground engineers who
after their course of training find it
difficult to get a job anywhere, What-
ever the personnel you want tg fit in
in these Forces you are trying to create
under this legislation, unless they are
properly utilised and wunless you
creste the proper conditions of ser-
vice, there will be no enthusiasm in
the youth of the country to join these
Forces. I would like this point to be
considered very carefully. Unless we
are in a position to create that con-
dition I do not think this legisla-
tion will have any effect and it will
find its way in the national archives.

Clause 33 is an important clause as
it deals with the rule-making powers
of Government. No doubt Govern-

ment should have certain powers in,

this regard but from the clause it
seems the powers provided for are so
large that it is difficult to say whe-
ther the executive does not become
a second Chamber. In the Select
Commitiee these wide powers may
either be circumscribed or limited.

The principle of the Bill is very
sound but T am doubtful about its
working. I would appeal to the hon.
Minister and tell him that if he wants
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this legislation to be effective he must
create the necessary conditions for
it, he must see that among the youth
of -the country a fervour to join in the
defence of the nation is created so that
they can come forward in large num-
bers. In this connection one point
that must be considered is the ques-
tion of political education in the
Forces. The Government of the day
seems to be suffering under the self-
delusion that certain political parties
cannot effectively contribute for ser-
vice in the pational Armv. That is
a mistake because we have seen dur-
ing the last two wars, and.especmlly
in the last war, that a conscious Army
alone can fight against heavy odds.
In this country we have seen the fate
of the I.N.A. personnel, or even that
of the Naval ratings who at the re-
quest of Sardar Patel called off their
strike. What treatment thev received
later on from the National Govern-
ment: Political consciousness and poli-
tical enthusiasm should be created so
that more and more people join these
Forces, and there should be no bar
to one's joining them. Unless that
enthusiasm is created, unless these
conditions are created, I do not think
whatever legislation we may have
would be of any effect for the sake of
our national defence.

Biﬁv’ith these few words I support the

Shri Gopalaswami: I am very grate-
ful to all sections of the House for the
manner in which they have welcomed
this Bill, also the broad featureg of
the Bill. I am grateful also for some
very valuable suggestions which have
been made by several speakers as re-
gards the contents of this Bill and the
extent to which the provisions of the
Bill could, in their view, be improv-
ed. We had. first, a wvery informa-
tive speech from my hon. friend, Mr
Uma Charan Pd#tnaik whose words on
defence matters I always listen to
with great attention. He brought for-
ward a number of suggestions. He
compared the conditions in our own
country with conditions in other coun-
tries, he also drew attention to the
fact that we in this country have not
applied our minds energetically to the
problem of what in the larger sense
you might term nationalisation of the
Armed Forces of India. Nationalisa-
tion was understood in a very res-
tricted sense in British days. We
then thought merely of Indianizing
certain personnel in the higher ranks
of the Armed Forces. But what we
are now trying to do or what we
ought to do is nationalisation in the
real sense of the word. The Army
which was recruited on a certain
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basis during British days is now a
national Army. It has given a very
good account of itself since the Bri-
tish left the country, it has worked
in the national interest and has de-
served the plaudits which have been
poured upon it by persons who have
watched its activities. They have all
been well-deserved. I was rather sur-
prised to hear a somewhat very mild
kind of dissentient note in the speech
of the last speaker who hag just sat
down. He put forward the idea that
there was a great deal of discontent in
the Armed Forces and that it was
necessary that we should remove this
discontent by steps which we should
take for the purpose of infusing con-
fidence into the minds of the members
of our Armed Forces. As a general
proposition as to what we should do
I am all in agreement with him, but
the fact that he gave expression to is
something which has produced alarm
in my mind. I have been intimately
connected with these Armed Forces
and their officers only for the last two
months or so, but I have come to xnow
enough of them to say that if there
is one thing which characterises our
Armed Forces it 1is their utmost
loyalty to the rountry and to the Gov-
ermnent which they serve. They may
have grievances as every employee
has grievances, but I do not think that
anything that they entertain in the
nature of grievances can be described
by the word “ discontent”. That
word we must take particular care to
avoid when we refer to our Armed
Forces. Not only is it tactically un-
wise but I am afraid in fact it is
without foundation.

Having said that, I should like to
say with regard to the many interest-
ing points which were raised by my
hon. friend Mr. Patgaik that some of
them can be dealt with in a small
way even in connection with this Bill,
‘but many of them raise problems
which we have got to tackle in a larg-
er background. I say larger back-
ground because we have to consider
their implications and their applica-
tions with reference not only to the
Ajr Force but to the Army and the
Navy. I can give him the assurance
that the ideas that he oput forward
will be examined in great detail and
whatever steps we can take in a larg-
er sphere it will be my endeavour to
take within the shortest possible time.

Coming now to some of the ponints
which my very old friend Shri B.
Das raised, I wish to refer to only one
B?mt which was a kind of refrain in

s speech both yesterday and today.

Air Forces Bill 4559

He found in the LC.S. officers who
man the Defence Ministry an explana-
tion for all the deficiencies he has
discovered in Defence administration
in this country. He referred to some
of the * Britishers” who were Secre-
taries of State in times gone by more
than a quarter of a century ago.
Some of those men I remember as
well as he does. But whatever justi-
fication there may have been for the
epithets which he showered upon
I.C.S. men co far as those gentlemen
were concerned, I am afraid that he
was not doing justice to some of our
own I.C.S. men who have been con-
nected with Defence administration
since the transfer of power. He re-
ferred to many people. He said that
they were inheritors of the narrow
tradition of the British days. He said
that they were ignorant of many
things connected with the Armed
Forces and that they pretended to lay
down policies and initiate action the
consequences of whirh they were not
competent to forecast. I hope I have
summarised his views with justice.
(Shri B. Das: To a certain extent)
All that I can say is that it is one of
my great disappointments that my
hon. friend has never been on these
Benches, that is, the Treasury

Benches.

Shri B. Das: I do not wish to be
there.

Shri Gopalaswami: If only we had
had the good fortune......

Shri Tyagi: It would have made a
change.

Shri Gopalaswami: It would have
made a terrible change. Well, here is
Shri Tyagi’'s example! I am sure
that if my hon. friend had functioned
in the office in which I am function-
ing today he will get a less objec-
tionable view of the assistance which
I get from my I.C.S. officers. I must
say in fairness to them all that they
do their work not only with intelli-
gence and diligence but I think with
patriotism, and that is the great
change that has been brought about
by the transfer of power in the men-
tality of Indiang who have held offices
which Britishers held in the old days.
I have nothing more to say on that,
and I do not wish to refer to the de-
tails of their activities to which my
hon. friend made reference.

I am nof{ trying to refer to every
point that was raised in the course of
the debate, but there was one other
point to which my hon. tsriend refer-
red, and to which a reference was
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also made by my hon. friend Shri
K. K. Basu. That was with regard
to clause 33 of the Bill relating to the
rule-making power., I think he
stressed the point that the executive
should not have unfettered power to
make rules as they like. No doubt,
he objected to that because nf his
dislike of I.C.S. officers who he
thought were really the mischief-
makers. On the other hand, the rule-
making powers are exercised, even
though the rules are framed in the
Secretariat, according to a procedure
which ensures that extreme views do
not find expression in them. For in-
stance, if a particular Ministry has to
make rules, it has got to frame them
after consulting all people who will
have the opportunity of implementing
those rules. Then those rules are
sent to other Ministries wherever they
impinge upon those Ministries. Fin-
ally, they are vetted by the Law Min-
istry and possibly by even the At-
torney-General of India before they
are enacted in the form of statutory
rules, so that I do not think the I1.C.S.
man has unfettered opportunity to
make mischief even if he was inclin-
ed to do so. But I certainly appre-
ciate the point that apart from I.C.S.
men, it is desirable that there should
be some machinery by which rules
which are fashioned in a Secretariat
or in a number of Secretariats should
stand the scrutiny of some body which
would bring a fresh mind to bear up-
on them. We have now established
a Committee of the House called the
Subordinate Legislation Committee,
one of whose functions it is to scru-
tinise the rules in draft before they
are enacted. Now that gives Parlia-
ment the opportunity of vetting these
draft rules before they become law,
through a Committee of its own.
That is one way of doing it. I have
also no objection to placing on the
Table of the House the rules which
may be framed and it will be open
to any hon. Member of the House to
raise a discussion on any of those
rules, whether they have been previ-
ously made or are only placed in
draft on the Table of the House. We
can consider and discuss this matter
in the Select Committee as to whe-
ther we might suitably modify clause
33 to give effect as much as possible
to this very desirable change.

I would refer to a point which was
made by my hon. friend Mr Dhulekar.
He was objecting to the scrappy in-
formation that, according te him, is
supplied in that Statement of Objects
and Reasons. For Instance, he was
complaining that we have given no
idea of the strength of each of these
Reserves, the time when they would
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come into existence and the period it
would take for them to attain their
maximum strength. That is so. But
in a document of -this sort, it is not
possible to give categorical informa-
tion &s to any of these matters. What
this Bill doeg is to enable us by legis-
lative authority to establish these
three different kinds of Reserves. He
probably expects that we should be
able to say something about the size
of the Reserve, what time it would
take to reach the maximum size and
so on. Well, as a matter of fact, you
may take it that it is not my inten-
tion, after this measure is passed, to

put it on the shelf and to take it out

of the shelf only in a leisurely
fashion. My object certainly is to
start each of these Reserves as quick-

as possible. Their development
will depend uron the response we get
from the  public, upon the amount
that will be required for expenditure
in each particular year and the fin-
ances which we shall be able to ob-
taml for purposes of development.
Subject to that we have had some
very rough estimates of what the
strength of these reserves would be.
For example, I think this informa-
tion was furnished to a Committee of
the House several months ago long
before I bepame responsible for this
portfolio. For instance the ceiling
figure for the regular Air Reserve was
estimated roughly at one-fourth of
the strength of the regular personnel
of a ten Squadron Force. That was
the original idea and I believe in re-
gard to the Auxiliary Air Force what
was proposed to be done was to build
up a Force to a maximum strength of
seven fighter-bomber Squadrons which
is stated in the printed document. The
idea then was, that is to say at the
time this information was furnished
to a Committee of this House, that
two Squadrons should be formed as
soon as possible and the rest hy 1954.
That was an estimate of the time and
I certainly will go into the details of
this estimate with a view to evolving
targets which will be practicable un-
der the existing conditions.

Shri Dhulekar: What will be the
expenditure on this?

Shri Gopalaswami: That has not
been calculated. I am afraid I ams
not in a position to give that.

Shri Dhulekar: At least for two
Squadrons to begin with?

Shri Gopalaswami: The details have
not yet been worked out.

With regard to Air Defence Re-
serve, what was contemplated before
this Bill was framed wag that it
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should be built up gradually to reach
a strength of 400 officers of all
branches and 4,000 air men of all
grades. The actudl build-up in each
Year depends upon the number of men
that will become available and the
money we will be able to spare. But
that gives you some idea of the rough
estimates we have worked on.

My hon. friend Mr Guha referred
particularly I think to clause 26, that
is to say the assurances that entrants
into these Reserves can expect to be
implemented by the employers ifrom
whose service they have to go for
the purpose of having this training
and incurring this liability. I have
on another occasion explained the
position as it is with regard to the
army. We have put in the same
provisions so far as the Air Force is
concerned.

As regards reinstatement after a
temporary absence from his original
employment, I think there is fairly
adequate protection in the clauses
that we have put in. I can see that
there will be a certain amount of cri-
ticism as tn the compensation we
have provided. We have put the maxi-
mum at six months’' emoluments. There
may be differences of opinion on that.
That certainly is a matter which we can
discuss in the Select Committee. The
other point is that there is likely to
be a gap between the emoluments of
the man in private service and the
emoluments he will get when he is
under training or when he is called
up for service in any of these re-
serves. Now, so far as Govern-
ment departments go, I do not think
any department will go against the
instructions we have circulated to
them, namely that they should make
every endeavour to make up this dif-
ference to the persons whom they re-
lieve for the purpose of getting this
training and doing this service, As
regards private employers that rais-
es questions which I think have al-
ready been debated at great length
in connection with the other Bill in
this House, For the moment we are
dependent upon the good sense of our
employers to fall into line with our
own views in this matter. Whether
we can put a statutory obligation on
them to make good this difference in
any case is a matter which is not so
easy of solution. In any case, if hon.
Membears have any suggestions to
make in regard to that matter, let us
consider them in the Select Com-
mittee.

There wag a point raised by Mr.

Guha. He wanted me to consider
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whether the penalties provided in this
Bill could be considered adequate.
And he seemed rather inclined to the
view that the penalties should be ex-
actly the same as for regular mem-
bers of the Armed Forces who are
guilty of similar offences. Now, logi-
cally there is something to be sald
for it. But I want him and other
hon. Members to examine it from an-
other point of view. We are trying
to induce a number of young men to
come into these Reserves. If we put
penalties into this legislathbon which
are considered to be over-heavy—and
I might say that the general feeling
amongst the civilian population is
that the penalties that are inflicted
on members of the Armed Forces are
much severer than the penalties
which civilians subject themselves to
—if it is said that we should flaunt in
the face of possible entrants to these
Reserves much more severe penalties
than we have provided for in the
Bill, that is alsp a matter which we

shall consider in the Select Com-
mittee.

Then there was something said
about service outside India. That
p.int was also raised by my hon.

friend Mr Basu. In fact I could deal
with both Mr. Guha's contention and
Mr. Basu's. Mr Basu's contention is
much wider. He thought that item
(b) in clduse 24 was of doubtful jus-
tification. In other words he feared
that if these Reserved Forces could
be called out for the purpose of aid-
ing the civil power, they might be
employed on crushing political
parties opposed to the party in power.
And with regard to service abroad
that was again his main line of con-
tention, namely, that we might lend
these forces to another Government
outside our own country for the pur-
pose of crushing political move-
ments in that country opposed to that
Government. (An Hon. Member: That
can never be.) Well, the only point I
wish to urge in this connection is that,
as far as possible, you have got to cre-
dit the Government in power here
with bona fides in administering the
laws they enact. And in administer-
ing a law of this kind, when a ques-
tion of aiding the civil power for the
maintenance of law and order arises,
I think it is uncharitable to assume
that this power will be used for the
purpose of crushing political oppo-
nents and advancing the strength or
the influence of their own party. That
is a thing which I believe is being
unfair to any Government that may
be in power: If that is the criterion
which should guide wus in making

L
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laws, then we cannot make any laws
at all. Then you ought to leave law-
making in the hands of some body
which did not represent political
parties; you ought to give up the
idea of the majority party assuming
office - and administering the country,
and 8o on. That is an impossible
situation for any kind of parliamen-
tary Government to be carried on.

With regard to outside employ-
ment we ali know that our Defence
policy is defence, it is not offence.
And if our Air Force has to over-
step the boundaries of our own terri-
tory that can be done  only
in the defence of our own coun-
try: not for the purpose of invading
another country or heiping another
Government to crush political move-
ments in that country. It was point-
ed out that in the case of the Terri-
torial Armyv there is a provision that
you cannot employ such forces out-
side your own country without spe-
ciflc sanction from the Central Gov-
ernment and such a provision is not
to be found in this Bill I wish to
point out merely this that the Air
Force is somewhat different in this
matter from the Army. The Air
Force ought to take decisions on the
spur of the moment. An emergency
may crop up and there will be no
time to think about it and apply to
the Central Government for sanction
and wait for it before the Air Force
can be ordered to take action. We
have got to recognize that particular
fact. You can only demand that if
they over-step our limits it must be
only in defence of our own interests
and in order to nrevent an enemy
from encroaching, or committing an
aggression, on our own territory. We
should give greater freedom to the Air
Force in this matter than to the
Army.

I think I have covered most of the
points that were raised in this de-
bate. I only wish to say that I
should like, if possible, that this Bill
becomes law before the end of this
session. That is why we have fix-
ed, in the draft motion that ig now
under debate, the date, 30th of this
month, for the report of the Joint
Select Committee to the House., I
hope hon. Members will co-operate
with us in concluding the discussions
in the Select Committee in time for
the report to be submitted before the
due date. First this has got to go to
the other House with a message and
we have got to get their concurrence
to ten of their Members serving on
fhis Coinmittee.

Mr. Deputy-Speaker: The question
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“That the Bill be referred fo a
Joipt Committee of the Houses,
consisting of 31 members; 21 mem-
bers from this House, namely:
Major General Jagannathrad Krish.
narao Bhonsle, Shri Shahnawaz
Khan, Sardar Surjit Singh Ma.lli;-
thia, Shri P. T. Chacko, Shri T.
S. Avinashilingam Chettiar, Shri
Tekur Subrahamanyam, Chou-
dhary Raghubir Singh, Prof. Niba-
ran Chandra Laskar, Shri Uma
Charan Patnaik, Shri M. 8. Guru-
padaswamy, Shri Hirendra Nath
Mukerjee, Shri Girraj Saran S
Shri Rayasam Seshagiri Rao,
Rameshwar Sahu, Shri Awadhesh-
war Prasad Sinha, Pandit Bal-
krishna Sharma, Pandit Krishna
Chandra Sharma, Shri T. R, Neswi,
- Shri Jaipal Singh, Shri Ajit Singh,
and the Mover and 10 membera
from the Council;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the-
Joint Committee;

that the Committee shall make
a report to this House by the 30th
July, 1952;

that in other respects the rules of
Procedure of this House relati
to Parliamentary Committees wi
apply with such variations and
meodifications as the Speaker may
make; and

that this House recommends to
the Council that the Council do
join in the said Joint Committee:
and communicate to this House
the names of members to be ap-
pointed by the Council to the
Joint Committee.”

The motion was adopted.

MESSAGE FROM THE COUNCIL
OF STATES

Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:

“l am directed to inform the
House of the People that the
Council of States, at its sitting
held on Thursday, the 24th July,
1952, has passed the enclosed mo-
tion concurring in the recommen-
dation of the House of the People
that the Council do join in the
Joint Committee of the Houses on
the Bill further to amend the
Preventive Detention Act, 1950.

names of the members nomi-.
nated by the Council to serve on
the said Joint Committee are set
out in the motion.”
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[Secretary]
Motion

“That this Council concurs in
the recommendation of the House
of the People that the Council do
join in the Joint Committee of
the Houses on the Bill further to
amend the Preventive Detention
Act, 1950, and resolves that the
following members of the Council
of States be nominated to serve
on the said Joint Committee:
Diwan Chaman Lal. Pandit Sita-
charan Dube, Shri R. C. Gupta,
Shri Bhalchandra Maheshwar
Gupte, Shri K. S. Hegde, Shri
Jaisukh Lal Hathi, Pandit Hirday
Nath Kunzru, Shri P. S. Rajagopal
Naidu, Shri K. P. Madhavan
Nair, Acharya Narendra Deva. -
Shri Osman Sobhani and Shri P.
Sundarayya.”

Mr. Deputy-Speaker: 1 understand
that the first sitting of the Joint
Select Committee on the Bill further to
amend the Preventive- Detention Act
will be held at 2-30 P.M. tomorrow
and therefore, the sitting of the
House in the afternoon tomorrow
will stand cancelled.

ESSENTIAL GOODS (DECLARA-
TION AND REGULATION OF
TAX ON SALEIEE PURCHASE)

The Minister of State for Finance
(8hri Tyagi): I beg to move:

“That the Bill to declare, in
pursuance of clause (3) of article
286 of the Constitution, certain
goods to be essential for the life
of the community, as reported

the Select Committee, ke
taken into consideration.”

I am grateful to the Members of
the Select Committee who after
exhausting themselves in the House
took an active interest in the delibe-
rations of the Select Committee, and
applied their minds, and gave many
suhgfzestions. These as well as those
which came from wvarious quarters
were considered and after a ‘long
deliberation, we have just given a
report which I hope the Members of
this House may have gone through.
There was not much to be discussed
in the Select Committee except the
number of commodities which were
to be included in or excluded out of
the Schedule to the Bill.

There was one more point that
was discussed here by my colleague
when he moved the motion for the
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consideration of this Bill. It was
whether the laws which were also
made by the State Governments
before the passing of this Bill by us,
or before the Constitution came into
force, were to be amended by means
of the measure which was before
this House. In this connection -my
colleague had already explained and
the fact is that what is implicit in the
Constitution was tried to be made
explicit by adding the words ‘made
after the commencement of the Act'
in the Bill. These are the words
which upset some of my friends.
They thought that with these words
this measure would dominste
over or overrule the State enact-
ments which has been completed
in the past. There was some
such suspicion lurking in the
minds of some of my learned friends
and they thought that it would be
better to delete the words ‘made
after the commencement of this Act’
from the Bill. In the meantime, we
consulted the Law Ministry. My
hon. friend, Pandit Thakur Das
Bhargava has been discrediting my
opinions about law, he being an old
lawyer, I am sure he would care
more for the opinion of the Law
Ministry in this matter. We have
been of the view and that is the view
of the Law Ministry also, thal as
the Constitution stands, we shall not
be able to make any changes by
means of this measure in the laws
which the State Governments had
already enacted, both before the
coming into force of the Consti-
tution and also those laws which
they enacted before this measure has
been passed by this Parliament and
about that. I think, instead of
arguing in my own layman’s
language. I would rather prefer to
read the opinion of the Law
Ministry. That is practically all
that has to be said about this Bill.
There is no other argument: the Bill
is very small and I do not want to
take more time of the House. I
understand that by one o'clock we
could finish the Bill if that objection
were net there. I am reading it
just to avoid further arguments in
this conmection:

“The question
under two heads:

(1) whether article 286(3) applies
to laws made before the commence-
ment of the Constitution, that Iis,
before the 26th January. 1950, (2)
whether the article applies to laws
made during the period between the
commencement of the Constitution
and the enactment of a law
Parliament under that article.

may be divided
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8o far as the first question is con-
cerned, it hardly admits of any
doubt. The words used are ‘made
by the legislature of a State’ and this
can aptly refer only to legislation
made after the commencement of
the Constitution. The Constitution

_(has in various places, referred to the
law existing at the date of its com-
mencement as ‘the law in force in
the territory of India immediately
before the commencement of the
Constitution’. The same or similar
phraseology would have been used if
the intention of clause (3) of article
286 was to refer to laws enacted
before the 26th January, 1950, by
the Provincial Legislatures” —The
legislatures were then ‘provincial’
and not ‘State’—"The article refers
to ‘reservation of the law {for the
consideration - of the President'.
4Since there was no President before
the commencement of the Consti-
tution, it is obvious that the article
could not have been intended to
apply to laws made before such com-
mencement. Most of the States
Sales Acts were passed before the
commencement of the Constitution.
The table below gives the necessary
information on this subject.

Table
Name of the State

-

Year of enact-
ment of Sales

Tax Act-
Assam 1947
Bengal 1941
Bihar 1947
Bombay 1946
Madhya Pradesh 1947
4 Punjab 1948
Madras 1939
Orissa 1947
Uttar Pradesh 1948
Mysore 1948
Travancore-Cochin 1950

Fifth January was the date onr
which they passed it: that is before
the commencement of the” Consti-
tution, again,

< Madhya Bharat: They passed it on
29th April, 1950, after the commence-
ment of the Constitution.

It would appear from the above
iable that only one Sales Tax Act,
namely, that of Madhya Bharat has
been passed after the commence-
ment of the Constitution, From the
practical point of view, therefore, the
answer to the first point disposes of
the whole question. The second point
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may, however, be briefly examined.
The language of article 286 (3) of
the Constitution leaves no doubt
about tHls point also. The words
‘such goods as have been declared
by Parliament by law’ suggest that
Parliament must first make a law
declaring certain goods to be essen-
tial for the life of the community
before the article can apply to any
law made by the Legislature of a
State imposing or authorising the
imposition of a tax on the purchase
or sale of any such goods. The
words ‘reserved for the consideration
of the President’ are also significant.
A Bill passed by a State Legislature
is reserved for the consideration of
the President under article 200.
That article enacts that when a Bill
has been passed by the Legislative
Assembly of a State, it shall be
presented to the Governor and the
Governor shall declare either that he
assents to the Bill or that he with-
holds his assent therefrom or that he
reserves the Bill for the considera-
tion of the President. It would
appear that it is only a Bill which
can be reserved for the considera-
tion of the President. Once a Bill is
passed by the Legislature of a State
and is assented to by the Governor,
it cannot be reserved for the consi-
deration of the President. It follows
that Sales Tax Acts, which have
already been passed and assented to
by the Governor cannot now be
reserved for the consideration of the
President. In resvect of such Acts
it is not practicable to comply with
the provisions of article 286 (3). It
is therefore clear that the article
cannot apply to such Acts.”

That is the opinion of the Law
Ministry.

Shri B. Das (Jajpur-Keonjhar): So
Parliament has been fooled, as- it
appears now.

Shri Tyagi: Parliament has delaved
action.

Then, another misunderstanding
lurks in the minds of some Members.
They think that these articles which
are enumerated in the Schedule here
would be absolutely excluded from
the sales tax altogether. That is not
so. In fact, the position is that by
this enactment, Parliament will be
just discouraging any further load of
tax op these articles which are
enumerated and declared essential
for the community. That is all what
is meant,

Then. there -are certain States
which have not yet passed any Sales
Tax Acts. As soon as their Customs
Duties are, according to the Agree-
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[Shri Tyagi)

ments, taken away, they will forego
that income. They have to substi-
tute this by some other item. There
are certain States in the country which
have not yet come forward with
Sales Tax Acts in their Legislatures.
They would be altogether deprived
of the revenue from these goods
which are declared essential accord-
ing to this Bill. Therefore, I want
to clarity that position. That is not
so. Even those States can levy taxes
on these commodities which are in
the Schedule. But, it will be for the
President to keep the Bill under bis
consideration and give his assent
after scrutinising it. Therefore,
Government will see to it that the
rate of taxes that they propose does
not go higher than what usually
prevails in other States. Therefore,
there is no absolute ban on the levy-
ing of taxes on these essential gouds.
States which have not yet been able
to pass such enactments will be free
to pass their enactments to tap the
avenue of taxation given tothem; but
their rates will be controlled in the
casc of the commodities enumerated
in the Schedule.

I do not want to take much of the
time of the House. 1 hope there will
not be many amendments and that
the Bill will go through. I commend
the Bill

Pandit Thakur Das Bhargava
(Gurgaon): With your permission,
Sir, may I put one question to the
hon. Minister? I understand that this
law is based on the principle of
uniformity and in future, it will be
within the hollow of the hand of the
President to allow such taxation or
not. I want to know what the policy
of the Government is in this matter:
whether those States which have
already levied taxes on such com-
modities as are enumerated in this
Bill, will be influenced by the Cen-
tral Government to forego these
taxes, to see that the condition in
those States is brought into unifor-
mity with States where there is no
such tax. After all, the policy
of the law is very clear so far as
article 288 of our Constitution Iis
concerned I would like to ask the
hon. Minister if that is the policy of
the Government.

Shri Tyagi: - My hon. friend and I
were there when this article was
passed. We know that the spirit of
the article was to have a uniform
type of sales tax In the whole coun-
try. But, as things stand today,
there are difficulties both legal and
constitutional and it is not possible
for the Central Government to force

24 JULY 1952 (Declaration and Regulation 45684

of Tax on Sale or Purchase)
Bill

the hands of the State Government,
against their will,

Pandit Thakur Das Bhargava: [
said influence.

Shri Tyagli: If my hon friend
wants to know what the Government
really desires, I might at once sa
that we shall really be very glad
some type of uniformity is estab-
lished all over the country and if we
could be helpful in bringing about a
uniformity, we shall be too pleased.
But, that can be done only when the
States are in a position to settle
their revenues. Some States have
recentlv been formed. QOur Taxa-
ticn  Fnouiry  Committee is soon
going to be appointed. Already the
Finanre Commission is there. Both
these bocdies are to investigate and
report We c<hall always welcome
States coming together. not only for
sales tax. but for many other matiers
on which uniformity is needed. That,
I say. is most weicome to the
Government.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to declare. in
pursuance of clause (3) of article
286 of the Constitution, certain
goods to be essential for the life
of the community, as reported
by the Select Committee, be
taken inlo consideration.”

1 need not remind hon. Members
that the scope of discussion at this
stage is limited only to the report of
the Select Committee. The principle
of the Biil rannot be gone into at this
stage. Whatever changes have been
made in the Select Committee and
whatever further changes are neces-
sary ‘alone would constitute the scope.
Hon. Members will therefore be very
brief i{ possible.

Shri B. Das: I happened to be a*
member of the Select Committee and
I got the biggest shock of my life
when I found that the provinces have
revolted against the Centre. The hon.
Minister has just now read the
opinion of the legal advisers. That
was first discussed iIn the Select
Committee. I find that the States
have revolted against the Centre,
You, Sir, were an esteemed Member
of the Constituent Assembly and you
know how in 1948-49 we were all

agitated about the uniformity of the
sales tax, .

Certain States included therein have
doubled the Sales tax duty, thelr
excise duty etc., because they wanted
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money. They went on levying sales
tax, for instance Bombay, Madras and
Bihar, Even today, in Madras they
are taxing food commodities at
varipus points, not at one point. It
was in 1949 we passed the law that
under article 286 (1), the Centre will
control the sales tax, so that there will
be uniformity. Let me give my own
interpretation of the article. I believe
in the supremacy of the Cerntral
Government and not in the madness
of the States. The Bihar Government
have levied sales tax on coal which is
consumed in Bombay or Madras. The
iniquity we are suffering......

Mr. Deputy-Speaker: I am afraid
this relates to the principle of the Bill.

Shri B. Das: This relates not to the
principle of the Bill, but to the inter-
pretation.

Mr. Deputy-Speaker: There is no
question of interpretation. I have to
differ from the hon. Member. This
relates to the principle of the Bill as
to whether it is opén wunder the
Constitution when the Bill is framed
to go behind or just rip open all the
several Acts that have been passed
already. Now, the Bill has already
been reported upon by the Select Cuin-
mittee. It may be said that some of
the articles may be excluded from the
Schedule, some may be included etc.,
1 do not think anything more will be
allowable at this stage.

Shri B. Das: I have been a member
of the Select Committee......

Mr. Deputy-Speaker: The hon.
" Member has not even sent a minute
of dissent,

Shri B. Das: We have been fooled,
bamboozled by the States, and my
friend Shri Bhargava will not be
able to persuade any of the States to
fall in line for purposes of having
uniformity in sales tax.

Mr. Deputy-Speaker: That again is
a matter of principle.

Shri Tyagi: I thought..... .

- Mr. Deputy-Speaker: It is not
necessary for the hon. Minister to
reply. So far as this is concerned. it
is a matter of principle going not even
to the Bill, but further up to the
Constitution itself,

Shri A. C. Guha (Santipur): I do
not agree with the minute of dissent
because however anxious we may be
to have uniformity, the legal opinion
is that according to the Constitution
we cannot have t{hat uniformity.
Then simply by deleting the words
“made after the commencement of

106 PSD
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the Act”, we would make the Bill
liable to be brought before the courts,
and that will simply open the gate
for litigations......

Mr. Deputy-Speaker: The  hon.
Member may refer to it when the
amendments come. Is it necessary
to refer to the minute of dissent here?

Shri A. C. Guha: There is no
amendment. That is the only amend-
ment to the Schedule.

Everybody would like to have uni-
formity as regards sales tax, but
think it was . brought to our notice
that when this Bill was before the
House, one of the States was trying t¢
impose sales tax on some of the
articles included in the Schedule.
They wanted to rush through a Bill
1 do not know how far they have
succeeded. So, the States are really
eager and anxious to impose sales
tax. and it is not simply out of fun
that they are eager to do so; they are
short of funds. And in this connec-
{ion, while we are also eager to im-
pose uniformity, we have also ¢

Mr. Deputy-Speaker: I am afraid it
is a matter of principle. The hon.
“Member need not go into all that.

Shri A. C. Guha: This is a question
of uniformity,

Mr. Deputy-Speaker: No question
of uniformity; it relates to a matter
of principle.

Shri A. C. Guha: The finances of
the States are going to be affected.

Mr. Deputy-Speaker:
help it.

Shri A. C. Guha: We can help it by
making adequate......

Mr. Deputy-Speaker:

allow such discussions.

~ Shri A, C. Guba: Only I was say-
ing........

Mr. Deputy-Speaker: The hon.
Member may add vegetables to the
list or any other thing which he wants.

We cannot

I will not

Shri A. C. Guha: As for the list, I
think paper should have been included
in the Schedule, because paper is as
good a raw material as cotton and
jute. For the production of books
and newspapers, paper is the raw
material. and I think the amendment
for including the paper in the
Schedule should be accepted by the
Government, and since you cannot
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(Shri A. C. Guha]

allow us to say anything about the
principle of the Bill. I do not like to
say anything about that. but while
putting a check on the Provincial

revenue. the Centre should see that
the Provinces get proper allocation
from the Central revenues to meet

their necessities.

Shri Tyagl: The amendments have
to be moved.

Mr. Deputy-Speaker: It must be
taken into consideration first,
Q® AMHIT 84T : XG H AU TF
gaT & 1
Mr. Deputy-Speaker: Hon. Memd
bers may reserve what they have to

say when the amendments are
moved.

q® Al e - § Y O
FEAT AT § |
1 do not want to say anything abnut
the principle of the Bill.
Mr. Deputy-Speaker: Then we shall
dive into the amendments imme-
diately.

Shri U, M. Trivedi (Chittor): Sir,
I want to say a few words.

Mr, Deputy-Speaker: Within the
limits, has the hon. Member much

to say?

Shri U. M. Trivedi: There is onl
half a minute left. Y

Mr. Deputy-Speaker: That will be
occupled by him,

Shri U. M. Trivedi: The question
is this. I understood you to say.
. 8ir, that no question can be raised

on the floor of this House in the dis-
cussion of this Bill on the dissenting
minute that has been included in the
Select Committee’s Report.

Mr. Deputy-Speaker: Not that. So
far as the question of principle is
concerned, the principle has already
been accepted by the House. To
say that this principle be enlarged or

that the Constitution is wrong or
that the Constitution should be
amended, or that the interpretation

is this—all these things ought not to
be gone into now. Only as regards
the changes that have been made in
the Schedule, it may be said that
either a change ought to have been
made or ought not to have been made,

or some other changes should heve
been made, etc.

24 JULY 1952 (Declaration and Regulation 4588
of Tax on Sale or Pirchase)
Bill
gfEw go e wredh : (fyen

AATR—% 7 T afemr—afea):
ag s &1 fafredy (Law Ministry)
A ot T oy gewfy € & WO RC,
AT (3) ® wrarw |, I I@ A wrE
azig fa=r g @A & A aq 3§ W
¥® %gT W arav gy ?

Mr. Deputy-Speaker: No,

Pandit Thakur Das Bhargava:
With your permission, Sir, may I
respectfully submit that at this
stage when the motion before us is
that the Bill has to be considered,
every Member is entitled to submit
for your consideration that the Bill
may not be considered, and he
should be allowed to give the
grounds as to why he is opposed to
the consideration of the Bill.

Mr. Deputy-Speaker: That may be
at the third reading stage.

Pandit Thakur Das Bhargava:
After all the amendments have been
made, then at the third reading
stage, it will be no good to say that
the Bill be not considered. But at
this stage, when the question is
whether the Bill has to be consis
dered. every Member is entitled to say-’
that the Bill be not considered.

Mr. Deputy-Speaker: No. Ultl-
mately it may be said that the Bill
be thrown out on the ground that
the principle of the Bill is wrong.

Pandit Thakur Das Bhargava: No,
it may not be, Sir.

Mr. Deputy-Speaker: It is as good
as that. If it ought not to be consi.
dered, what happens? It drops out,
or it becomes dead. Hon. Member
is aware of the rules. Rule 98 says:

“The debate on the motion
that the Bill as reported by the
Select Committee be taken into
considerationr shall be confined
to consideration of the Report
of the Select Committee and the
matters referred to in that report
or any alternative suggestions
consistent with the principle of
the Bill."”

Pandit Thakur Das Bhargava:
There is the minute of dissent.
It may be passed except for these
words “before the commencement”.
There 1is the alternative® suggestion
and there is the minute of dissent,
and every one Is entitled to......
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Mr. Deputy-Speaker: Alternative
suggestion consistent with the princi-
ple of the Bill. Therefore, merely
because a minute of dissent is there,
if it is inconsistent with the principle
of the Bill, it will not do.

Pandit Thakur Das Bhargava:
The principle of the Bill will even be
followed if these words are taken
away. The Bill remains and it will
be a good Bill, even if these words
go away. The principle of the Bill
is this kind of taxation may not be
allowed unless President allows it.
There every Member has a right to
differ whether it should be so for the
future only or for past also.
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Shri U. M. Trivedi: We shall dis-
cuss it tomorrow.

Shri 4. C. Guha: Since the purpose
of the Government is to bring about
uniformity, Members should be
allowed to speak as to how to bring
about that uniformity.

Mr. Deputy-Speaker: I will condi-
der this again. All that was per-
missible before it was sent to the
Select Committeee Now it is no
longer permissible. That is my
view at present. Anyhow, we
cannot complete it today. We will
consider the matter again.

The House then adjourned ¢till «
Quarter Past Eight of the Clock e
Friday, the 25th July, 1952,



